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INTRODUCTION 

I. the Chairman, Committee on the Welfare of Schedultd Castes 
and Schoduled Tribes. having bccn authorised by the Committcc to 
submit the Report on their behalf, present this Eleventh Report on the 
Ministry of Welfare -Atrocities on Scheduled Castes aIld Scheduled 
Tribes. 

2. The Committee took the evidence of the representatives of the 
Ministry of Welfare on the 17th and 18th October, 1985. The Com-
mittee wish to express their thanks "to the Secretary. Ministry of Wel-
fare and other officers of that Ministry for placiDB before the Committee 
material and information, the committee wanted in connection with the 
examination of this subject. 

3. The Report was considered and adopted by the Cotnmittcc on 
the 17th April, 1986. 

4. A summary of conClusions/recommendations contained in the 
Report is appended (see Appendix X). 

NBW DELHI; 
April 18. 1986 

28 Chaitra. 1908 (S) 

(9) 

KRISHAN DA1T SULTANPURI. 
Chair"",,,. 

Commltt" 0" th, W,lfart of 
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I. INTRODUCTORY 

A. Definltlo" 01 Atrocity 

In tbe guidelines issued on 15tb April. 1985 by the Home Mindter, 
Government of India to tbe Chief Ministers of State Gover.mentl and 
Lt. Governors of Union Territoriel, it hal been stated tbat atrocity e. 
Scbeduled Cistes is an elpression whicb is frequently used in common 
parlanoc wbile referrin, to crimes .sainst Scheduled Castes. Sillce the 
term "atrocity" don not have any le,el definition/sanctioo, the 
Government have betn ulin, the txprellion "Crime. apinlt Scheduled 
Cutea" in respect of "atrocities" On Scheduled Ca.ta. 

1 '2 On the recommendations of the National Police Commlaloa, 
tlte Govemment of Jndi. c .... itied the term "atrocity" to eOalre proper 
recordin, and an.'ysi. of lucb ofl'encCl. In view of th,., tile Statel 
trere informed in letter No. Ill. 11011/8/8loPCR (DESK) dated 27t11 
JUDe. 1983 tII.t tbe crimes .pinst Scheduled Castes comiol uoc!er the 
foUoMn, ItctiODI of lPC may be included for reportin, to the Central 
OoveramOlit :-

(I) Chapter VlI (of oft'ellCCl .,ainlt public lnllquillty)-escept 
Section. 141, 142, 149, 152, J59and 160. 

(ii) Chapter XVI (of ofl'eeCCl aft'ectma the human body) acept 
SectioDl 303, 304-A. 305. 306,310, 311, 312, 313. 314. 3IS, 
316.317,318,332,333,334,335,336, l37, 338, 353, 3S6, 357. 
358.369. 

(iU) Chapter XVII (of oft'eocea apiDlt property)-exccpt Sec:ti0DI 
381, 383, 400,401,405, 406,407, 408,409, 410, 411,412, 413, 
414.421.422, 423.424. 

(Iv) Chapter XXI (of defamation). 

(v) Chapter XXII (Criminal intimidation, inlalt and aDDOJlDCC). 
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B. ConstlMl0"1I1 Sal'f"lIrds lor SCMdultd Ctl''''/1'rlhs 

1'3 The Conltitution of India provides for I number of .... e'uarda 
for promoting IDd .fegulrdlDI the ilrterests of Scbeduled Cllta and 
Scheduled Tribel. lhue lafe,uardl have beeD provided with a view to 
facilitate tbe implementation of tbe Directive Princ:iple containcd in 
article 46 of tbe Conltitution which ltates I 

"'The State ahalI promote witb aptcial care tbe educational and 
economic intereltl the of weater Retionl of the people, W, iJa 
particular, of the Scheduled CutCi and tile Scheduled Tri_ 
IDd thall protect them fr()m social injultice IIld an fOrIDI or 
exploitation". 

1.4 Some of the relevant Irticlee of tbe CODitilutioD are reproduced 
below: 

drtlclt 15.-Prohlbitlon of dllCrlml"tltlon ,,, grormh of rtN,ItnI, NlN, 
caste, StX 0' plact 01 bltth.-

(1) The State shall not di,crrlmmate a_It'aDY citi2lell _ 
poundl only of religion, race, cute, aP, place of 
birth or Iny of tbem. 

(2) No citizen 8hall, OD around. only of reliliOD, race, 
cute, sex, place of birth or lilY of them, be subject to 
Iny diabiJity, liability, restrictioD or conditJo .. witIl 
regard to-

ea> Iccell to shope, pUbUc reltaunntl, IIOlel. and 
piaccI of public entertaiDment ; or 

(b) the use of weUt, tanka, bethiD, ahall, raada ud 
places of public resort maintaiDed .lIollJ or 
partly out of State fundi or dedicated to the Ule 
of ,eneral public. 

(3) Nothing in this article shall prevent the State from 
makiDI Iny lpecial provision ror .omu aDd chiJ4nn. 

(4) Nothing in thit article or in claa. (2) ohrticle 29 
shall prCl'CDt tho State from makiD, any apecial 
provision for the adYlDCelDtDt of IDY IOCially aDd 
educationally backward claua or citizeu or for the 
S<:heduled eutOllDd Scheduled Tribet. 
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.4rtlc" 16.-Epllty of opportunity In matt'" of pllblle ,mploy",."I.­

(I) Tbere sball be equality of opportunity for all citizens 
in matters relating to employment or appointment to 
any office under the State. 

(2) No citizen Ihall, on grounds only of reliaion, race, 
calte, lex, descent, place of birth, residence or any of 
them, be ineligible for, or discriminated/a,aiOlt in 
respect of, any employment or office under tbe state. 

(3) Nothing in this article Ihall prevent Parliament' from 
matlD, any law prescribing, in re,.rd to a class or 
cw.es of employment or appointment to aD oftlec 
under the Government of, or aoy local' or other 
authority witbiD, a State or Union territory, any 
requirement as to residence within that State or 
Union territory prior to luch employment or appoint-
ment. 

(4) Nothing in this article Iball prevent tbe State from 
makin. any provilion for the reservation of appoint-
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contravention of this provision shall be all offence 
punisbable in accordance with law. 

(2) Nothing in this article shan prevent the State from 
imposing compulsor), service for public purposes, and 
in imposing sucb service tbe State sball not make any 
discrimination on grounds only of religion, race, cute 
or class or any of tbem. 

Art/efe 29.-Proteetion of interests of Minorities.-

(I) Any section of the citizens residing in the territory of 
India or any part tbereof baving a distinct languale, 
script or culture of its own 'sball bave tbe rigbt to 
conserve the same. 

(2) No citizen shan be denied admission into any 
educational institution maintained by the State or 
reccivinl aid out of State funds OD Irounds only of 
religion, race, c:aste, lanaugage or any of them. 

Article 164.-0ther provisions tU 10 Mlnlsters.-

(1) The Chief Minister sball be appointed by the 
Governor and the otber Ministers shall be appointed 
by the Governor on tbe aslvice of the Chief Minister, 
and the Ministers shall bold oflice during tbe pleasure 
of the Governor : 

Provided tbat in the States of Bibar, Madhya Pradesh 
and Orissa, tbere shall be a Minister in charp, oC 
tribal welfare wbo may in addition be ill charle of the 
welfare of the Scheduled Castes and baQkward clallCl 
or any otber work. 

Arllel. 2B.-Grants/rom Union 10 c",,,ln States.-

(I) Sucb sums as Parliament may by law provide shall be 
cbarged on tbe Consolidated Fund of India in each 
year .s grants-in-aid of the revenues of such States u 
Parliament may determine to be in need of assistaDce, 
and different sums may be filed for different States : 
Provided tbat tbere shall be paid out of the 
Consolidated Fund of India as Irants-in-aid of tho 
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revenues of a State such capital and recurring su~s as 
may be necessary to enable that State to meet the 
costs of such schemes of development as may be 
undertaken by the State. with the approval oftbe 

• Government of India for the purpose of promoting 
the w.lfare of the Scheduled Tribes in that State or 
raising the level of administration of tbe Schedwed 
Areas therein to that of the administration of the 
rest of the areas oC tbat State. 

Article JJ8.-Special Officer for Scheduled Castes, Scheduled Tribes etc.­

(I) There shall be a Special Officer for tb. Scheduled 
Castes and Scheduled Tribes to be appointed by the 
President. 

(2) It shall be tbe duty of the Spocial Officer to inveltigate. 
all matten relating to the safeguards provided for the 
Scheduled Castes and Scheduled Tribes under tbis 
Constitution and report tl) the President upon tbe 
working oC tbose safeguards at luch intervals as the 
President may direct, and the Prelident shall cause all 
such reports to be laid before each House of Parlia-
ment. 

Article 1J9.-Conlrol 0/ the Union ov'r the administration 0/ Scheduled 
AreQ8 and the welfare oj Schedllled Trlbll.-

(I) The President may at any time and shall, at tbe 
'expiration oC ten years from tbe commencement of 
tbis Constitution by order appoint a Commil8ion to 
report on tbe administration of the Scbeduled Are .. 
and tbe welfare of tbe Scbeduled Tribes in the States. 
The order miy define the composition, power and 
procedure of the Commission and may contain such 
incidental or ancillary provisions as tbe Prcaident may 
consider neceuary or desirable. 

(2) The executive power of the Union shall extend to th6 
livinl of directions to a State as to the drawing up 
and the exccution of schemel specified in tbe direction 
to be CllCntial for tbe wolfare of t!ae Scheduled Tribes 
in the State. 
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Articlt 340. -Appointment of a 'Commission to Investlgatt the conditions 
0/ backward classts 

(1) The President may by order appoint a Commission 
consisting of such persons as he thinks fit to 
investigate tbe conditions of socially Hnd educationally 
backward classes within the territory of India and the 
difficulties under which they labour and to make 
recommendations as to the steps tbat should be taken 
by tho Union or any State to remove such difficulties 
and to improve their conditions and as to the grants 
that should be made for the purpose by the Union or 
any State and the conditions subject to which' such 
grants should be made. and tbe order appointing such 
Commission sball define the procedure to be followed 
by tbe Commission. 

(2) A Commission so appointed shall investiaato tbe 
matters referred to tbem 'and present to the President 
a report setting out the facts as found by them and 
making such recommendations as they think proper. 

(3) The President shall cause a copy of the report so 
presented together with a memorandum explaining the 
action taken thereon to be laid before each House of 
Parliament. 

I.S Drawing the attention of the representative of the Ministry of 
Welfare to article 46 of the Constitution, the Committee desired to know 
how far tbe Central Government bad succeeded in fulfilling its responsi-
bility for protectinl the lives and properties of Sohoduled Castes and 
Scheduled Tribes, The representative of the Miniltry of Welfare has 
stated duriol eviden.:e that if the Committee is referrinl to article 46 of 
tbe Constitution whicb lays that "the State Iball promote witb lpecial 
care the educational and economic interests of the weaker sections of the 

. people and in particular of the Scheduled Casta and Scheduled Tribes 
and shall protect them frol11 I~ial injustice and from all forms of 
exploitation," the word • State' here means Central and State Govern-
mcnt and u may be appropriate in terms of divisions of functioDi. To 
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IIY that it ellcitiliftly relts with the Ccmtral Government doe. not follow 
from the Constitution. Many development function. lie in subject areas 
which are witb the State Government. There are also many areu of 
development functioDs wbich lie within the jurisdiction of tbe State 
Governments by tbe ar/aDsement of the COD,titution, but tbe Central 
Government has taken up special pr08rammes and giVfn leadership wben 
it comes to dealing with weaker sections altd also in resard to ami-
poverty programmes. 

1.6 He has further stated that in tbe latest luidelines iaued in 1'8'. the very fint se' of instructions are about precautionary and 
preventive measures. The Government attach more importance to the 

preventive aspect than to the curative aspect. In fact, the ,uidelines 
give pride of place to tbe precautionary and preventive measures that the 
State Government should adopt. 

1.7 Wben uked whether the Central Government had iaued 
dircc:tive to the State Governments undet article 339 (2) of the Constitu-
tion, the representative of the Ministry bas stated that no directions 
under this Article have been issued from the Centre to the States. This 
Article exclusively contains a refercnce to Scheduled Tribes and not 
Scheduled Castes. Issuillg a direction under Article 339 (2) "ou'd be • 
very extraordinary step. Only when other aunues or dialogue with aDd 
persuation of a State Government rail or where a particular State 
Government is 50 recalcitrant that cerlain thirs. can not be done other-
wise, the issuillg of tbis ducctin can h considered. There is 8n instru-
ment here but the occasion for using it has not arisen. 

1.8 De Com.IUee Dote tl1at CODltifatloa of Jadla CODta" • brae 
D.mber of .. feaaarda to protect lhe laterests of ScbedaJed Cllte., 
SchedaJed Tribes aad ot'er weaker "dloDl of tile Soclet)' . Villi .. 
• rtlde 46, lbe Sfat, I. dllJlCd wllb tb, rHpoDsibUIty to prolect tbe. 
(ram lod •• faju,lIce atd ,II fGIDlS of rsploltatioD. Arlltle 15 proW),It. 

discrlmlDltioD OD arOIINII of rcli&la., race, tutr, HZ or pll,e of blrtb aDd 
...... r article 17 practice of "V.toachablllly" I. aDJ lor .. II forbl .... 

It II most lUlforta •• te that e •• 38 ,ears alter t.depe_oee. SdIecI .... 
Castes saw ".from tile .. ".. .f qafOqc"blUfJ ... .troeldel 
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committe. '1,'a5t them ,tDerally.,l. oat 01 the practice 01 lat ... • 
bUlty. 

The Committee trust tbat botb tbe Ceatral -u. State Goverameats 
"ould leave no stone antarne. to protect Scbeduled Ca,tea, Seiaedulecl 
Trlhea and otller weaker sections Ilainst an types 01 crimes, exploltadoa 
and social Injustice. To achieve this objecti", tbe adm .... trad.. manl· 
aery botb 10 tbe States and Union Territorie. "III have to be leared up fa 
meet Ihe challaoles of 001.,,101 elements, "ho utilise e'er} poRIble oppor· 
tunity to perpetr.te crime. al810lt tbese back"ard Iedioas ollOelety. 
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n. ORGANISATIONAL SET UP AT THE CENTRB 

2.1 The Committee have been informed that tbe lubject of 
atrocititl on Scheduled Castes by persons beloDlinl to commUDitiea 
other tban Scheduled Castes is dealt witll in the Scheduled Cutes and 
Backward Claues Development Division (SC & BCD) in the Miniltry of 
Welfare (earlier Ministry of Heme Affairs) under tbe charle of a Ioint 
Secretary. 

2.2 A separate Division designafed II 'Tribe,l Development 
Division' (TD) under the charge of a Joint Secretary looka after mattera 
related to development of Scheduled Tribe •. 

The Joint Secretary (SC &: BCD) and Joint Secretary (TD) function 
under an Additional Secretary, who also loobafter development mattera 
related to Scheduled Castes and Scheduled Tribes as well al Minoritiea 
under overall supervision of the Secretary (Welfare). 

2.3 The Joint Secretary (SC &: BCD) Oil misted by the followln, 
glZetted staff in dealing with the subject of atrocitiu on Scheduled 
Castes -: 

(I) Director (PCR) 
(2) Desk Officer (PCR) 
(3) Research Officer. 

The Desk Officer is auisted by one UDC, LDe and SteGo, wbile 
Research Officer it! assisted by an Investiptor. 

The statistical data regarding atrccities on the Scheduled Cutes iI 
collected and monitored by the Research Officer, who analyses tbe trend 
in atrocity cases in quarterly, half-yearly and annual reviews. 
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2.4 The Joint Secretary (Tribal Development) is assisted in hil task 

by following gazetted staff :-
Director/Deputy Secretary 5 
Joint Director' 2 
Deputy Director 2 
Un~r~ry 1 
Research Officer .. 
Deak Officer! 4 

Section ,Offien 
The work in the Division il distributed bothlubject.matter·";ec an4, 

j"risdiction.wise amonlst different officers. Oeneral mattera retatiD8 to 
atrocity agaiat Scbeduled Tribes arc dealt with by oae ortbe Directors. 
Specilc ca* of atrocities are bandied by tbe Director/Deputy Secretary 
dealing with the State concerned. Besides tbe data relating to atrocity 
cales received from the Statca is compiled in the monitoring and eglua-
tion I~on beaded by a Director who 8naJ,ac1 the trend in the atrocity 
ClICf. 

2.5 The C;ommittee desired to know the realon why tbere were two 
leparate Divisions in the Ministry of Welfare to tical with the subject of 
atrocities on Stheduled Cutes and Scheduled Tribes, and wbat W8I tbe 
coordination between the two Divisions. The reprcscntative of the 
Ministry of Welfare has stated during evideuc:e as foUowa : 

"It is true tbat we have two separate divisionl dcalinl with, 
broadly tbe subjects conccrDin8 the welfare of Scheduled Cutel 
and Tribes. aDd by the nature of tbe organisation in tbe 
Ministry dealing with the probleml of Scheduled Cutea u a 
separate item and Scheduled Tribel as a separate item. One 
of the constitucnt lubjects in looking at tbis problem is the 
problem of atrocities. The divisions ate not meant only for the 
purpose of one or two lubjects but to look at the totality of tho 
activities of the Government Ind the probleml of Scbeduled 
Castes as such and Scheduled Tribel al IUeh. 

The probleml of Scheduled Castel ond the nature or IOCltion 
of these problems are different from tbe kind of lituationl in 
whicb the Scheduled Tribes are. They are not entirely collUDon 
in all atuations. Therefore, those divisionl had come into 
existence in the Miniltry and atrocity ia one or tbe coostitute 
which II beinll looted into Ind therefore thm Irc ICplflto 
arranaements to loot It thell. 
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Secondly, I would also like to submit tbat eveD accordin8 to the 
~ 

causes whicb led to atrocities it is perhaps not entirely identical 
or similar. It is true that even in some States Tribal Welfare Is 
dealt with exclusively by a separate department. I am mention-
ins this to say that in actual practice there are different arranle-
ments. The data relardinl atrocities are collected separately 
on Scheduled Castes and Tribes. The date that il generated is 
looked at, presented and analysed and whatever is done in tbese 
two separate divisions because of this arrangement. 

There is coordination in tbe working arrangements. The two 
divisions work in collaboration, and naturally there is collabora-
tion when they function through a common arrangement to 
supervise their working which is the Additional Secretary or 
the Minister. You have asked me a question wbetber a 
separate Cell under lenior officer will not be a better arranIC-
ment. My personal submission is that if we must bave aeparatc 
arrangemens to look to the problems of Scheduled Cutes and 
Sc:hednled Tribes and therefore we have created this iDfrutruc:-
ture In separate divisions, it will be appropriate to that atrocity 
also as a subject is dealt with un:!er two dill'ereDt arraDleme~tI. 
But I would only go one step further and personally think that 
tbere probably is a case for integrating communication channell 
in so far as collection of information from tbe ~dill'erent State 
Oovernmentl il concernod. At the present momont, it appean 
that tht information comes in two different channell. After aU 
iDformation or data relatiDJ tef atrocities emanate from basically 
the Police or tbe Home adminiltration of the State Govern-
IDeDtI. It would prolNlbly be better arrangement if the 
reportin, lyatcm can be integrated but once it is received here. 
it iI dc-leJRIued iota the two divisions where they hive to 
look at it aDd deal with the data." 

2.6. Whm asked as to bow the leDior Jevel o8'iccr who looked 
after the coordinatiOD. had an intearated approach to the problem of 
atrocities on Scheduled ea,tea andScheduJed Tribes. tbe teprClCDtatiV' 
of the Ministry of Welfare stated durinj evidence as follow. :-

"Theae subjects were part of tbe Ministry of Home Affairs till 
ftI7 recently aQd the lubjects penainiDI to the 'Scheduled 
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Castes and Scheduled Tribes WeI far;, backward classes, Minori-
ties Commission, linguistic Minorities have now been reorga-
nised and put under the Ministry now called the Ministry of 
Welfare. By reorganisiDi the erstwhile Ministry of Social and 
Women's Welfare we arc in the process of organising the func-
tioning or the new Ministry. So, my answer i. limited by this 
development. But so far as these two divisions are concerned, 
even WhCD they were functioning under the erstwhile Ministry 
of Home Affairs, an Additional Secretary was in Charge and he 
continues to be in-charg:. As I said the Additional Secretary 
then the Secretary and then the Minister provide the focul of 
coordInation. The important instructions which have been 
issued in the past from the Ministry of Home Affairs have been 
sent to the State Governments and these take care of both the 
Scheduled Castes' problems as well as the Scheduled Tribes' 
problems." 

2.7 The Committee pointed out that since the work relating to 
atrocities on Scheduled Castes and Scheduled TriblS was the main func-
tion of the Home Ministry, it should therefore go to tbat Ministry and 
other developmental affairs should be dealt with by the Ministry of 
Welfare. Tbe Committee desired to know the reaction of the Govern-
ment to this suggestion. The representative of the Ministry of Welfare 
bu stated as follows :-

''It is my understanding that the subject of the welfare of Scheduled 
Castes and Scheduled Tribes aDd other backward classes and 
tbings like that have been taken out of the erltwhile Ministry 
of Home Affairs and placed under the charge of the Ministry 
,of Welfare precisely to ensure that the subject of welfare of 
Scheduled Castes and Scheduled Tribes receives more frequent 
and continuous attention at the highest level. When you look 
at the welfare, one cannot ignore the incidence of atrocities. 
Atrocities are an indicator of the kind of harassment in society 
tbat these classes have to face and unless there is the capability 
to independently look at what actually obtains in the field aDd 
in what manner administrations respond or do not respond to 
I&aCb lituations, unless there is an independent capability to 
look at tbese things and not merely deal with atrocities a8 a law 
IDd order function and thcn lay, the Homc Ministry should 
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look after it,. or the Home Administration should look after • 
it, I am afraid the essential inputs or capabiJitiesto look at 
these things from a different standpoint will not be there. 
We deal with them as law and order function. We deal with 
them as control function, whether crime is more or crime is 
less. It is my submission that it will be possible to look at Lhe 
subject of atropity as an essential indicator for the general 
welfare of Scheduled Castes and Scheduled Tribes. For that 
purpose, it is true that the Ministry of Welfare may not be in 
a position to issue directions to tbe Home Departments in the 
various States. But there are many other developmental 
programmes meant for the Scheduled Clistes and Scheduled 
Tribes for which this Ministry-what you caJl non 
Implementing Ministry-is performing, in one word, a watch 
dog function. It is a promotional ,function. It ensures that 
the welfare schemes meant for Scheduled Castes and Scheduled 
Tribes are given fair share. We ensure that fair share is given 
in the Tribal Development Programme in the scheme of 
things. 

Similarly, in atrocities cases also, we see that proper care is 
taken, proper inputs are there and proper measures are taken. 
It will be a watch dog system and we would inter·act with the 
Home Ministry. Where it is necessary to do so, we would 
seek the intervention of the Home Ministry or State 
administration to deal with situations. We cannot function 
independently. But we would make usc of all the instrument. 
of the directions, guidance and control. 

He further stated as follows: 

"When you look at atrocities and deal with atrocities as one 
of the indicators and when you deal with the problems of tho 
welfare of Scheduled Castes and Scheduled Tribes, there may 
be two types of responses in finding solutions to this problem. 
One response whicb you might say it tbe response wbicb comes 
from the instrument which controls the law and order 
machinery. This is in mi)st cascs, what you call, an immediate 
palliative treatment. It i. an arraDgem~nt by which measures 
are fOllDd to put down lomethinl. Bat there is other aspect 
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from which you have to learn lome lessons; you have to take 
some actions which are not necessarily law and order actions 
but other actions which are really intended to improve your 
administration of development in order to see tbat certain 
benefit reaches certain quarters and stays with them, without 
creating the kind of social tension which otherwise creates. If 
atrocity, as a subject, is to be dealt with only in the Ministry 
of Home Affairs, the danger is that this might tend to be 
identified in people's .mind as the subject so exclusively relating 
to physical violence or things like that and the other lessons 
which one hal to learn probably might be forgotten. 
Therefore, I think the subject rightly lies here. But the 
functions of the Ministry of Welfare, as I said earlier, certainly 
do not extend to direct implementation of the law and order 
functions. We will take tbe assistance of the Ministry of Home 
Affairs and the other instruments of law and order and 
administration and there will be occasions when we will be 
giving counsel to them also and we will be seeking their 
cooperation and advice also." 

2.8 The Committee desired to know why the analysis of trend in 
the atrocity cases. was being done by a ReSearch Officer in Scheduled 
Caste and Backward Classes Development Division whereas it was done 
by a Director in Tribal Development Division. The representative of 
the Ministry of Welfare explained during evidence that though. the initial 
analysis is being done at the lower level, the report of the analysis passes 
through the Director, the Joint Secretary upto the level of the 
Additiona) Secretary. So, tbe level are the same in both the Divisions. 
The initial analysis of compilation etc. is done at two different levels. 
But the files pass through upto the higbest level. He further clarified 
that the monthly and quarterly reports about crimes position, on crimes 
against Scheduled Castes are analysed at tbe initial stale by the Research 
Officer for making charts, statements. Thereafter, these things form the 
basis or infrastructure for making further analyais leading to formulation 
of directions to be given to the State Government for improving the 
position. It is the same in the Tribal Development Division as well as 
in the Scheduled Castes and Backward Classes Development Division. 
The fact is that at tbe moment, in tbe Tribal Development Division, 
there is no Research Officer. As a mattor of fact both tho Divisions , . 

14 

from which you have to learn lome lessons; you have to take 
some actions which are not necessarily law and order actions 
but other actions which are really intended to improve your 
administration of development in order to see tbat certain 
benefit reaches certain quarters and stays with them, without 
creating the kind of social tension which otherwise creates. If 
atrocity, as a subject, is to be dealt with only in the Ministry 
of Home Affairs, the danger is that this might tend to be 
identified in people's .mind as the subject so exclusively relating 
to physical violence or things like that and the other lessons 
which one hal to learn probably might be forgotten. 
Therefore, I think the subject rightly lies here. But the 
functions of the Ministry of Welfare, as I said earlier, certainly 
do not extend to direct implementation of the law and order 
functions. We will take tbe assistance of the Ministry of Home 
Affairs and the other instruments of law and order and 
administration and there will be occasions when we will be 
giving counsel to them also and we will be seeking their 
cooperation and advice also." 

2.8 The Committee desired to know why the analysis of trend in 
the atrocity cases. was being done by a ReSearch Officer in Scheduled 
Caste and Backward Classes Development Division whereas it was done 
by a Director in Tribal Development Division. The representative of 
the Ministry of Welfare explained during evidence that though. the initial 
analysis is being done at the lower level, the report of the analysis passes 
through the Director, the Joint Secretary upto the level of the 
Additiona) Secretary. So, tbe level are the same in both the Divisions. 
The initial analysis of compilation etc. is done at two different levels. 
But the files pass through upto the higbest level. He further clarified 
that the monthly and quarterly reports about crimes position, on crimes 
against Scheduled Castes are analysed at tbe initial stale by the Research 
Officer for making charts, statements. Thereafter, these things form the 
basis or infrastructure for making further analyais leading to formulation 
of directions to be given to the State Government for improving the 
position. It is the same in the Tribal Development Division as well as 
in the Scheduled Castes and Backward Classes Development Division. 
The fact is that at tbe moment, in tbe Tribal Development Division, 
there is no Research Officer. As a mattor of fact both tho Divisions , . 



15 

pIIC-their helda toptherto al)81Y5e~tbese t~in. to give direction. to the 
r.,spe.ctive State Governments. 

2.9 r n r~ply to a question, tlie rrprcscntative of the Ministry of 
Welfare bas stated during evidence tbolt tbe file is sbown to tbe Minister 
with all the notings and analysis and periodically the Minister also writes 
to the State Governments when tbe analysis is for a longer period. 

2.10 The Committee wanted to know tbe action taken by Govern-
ment after analysing the information on atrocities receivtdfrorn various 
States. Tbe representative of the Ministry bas stated that one of the 
Itost importent aim of collecting information, analysing tbe information 
and pr~sentjng fbe information is in itself an important function because 
it is the basis of improving and makillg the people aware not only in the 
Government but also people concern~d with it, the factual pOlition 
reprding the occur,eoce of such incident. Informaticn gathering, and 
information collectinl and information aoal)si. help the Ministry to 
understand and therefore to respond better. In fact lOme of the very 
detailed guidelines or instructions wbich have issu~d from the Central 
Government to the • States are the outcome of the appreciation of the 
problem on the basis of information collected and information anaIY5~d. 

2.11 Tb, Committee are 'EDrpr'sed to note tblt la the S"hecJalt. 
Clstes aad Blckward Classes Development DivisIon tile sfatlstlcll dati 
regardin, atrocities oa the Sclaealfd Cutes is cGI!ccted lad mo.itored 
by a Relearcb Ollcer who aualyses tbe tread fa .'rMlty eales la 
qQlrterly. half-yearly aD' a.DuII reviews, 1fhrreas the trelld la fhe 
atr~hyCIIIe5 Is 1.llysed by a Director fa Ibe Trfhl Dnelopmeot 
DlYisioa. Tbe Secretary, Mlalstry o(Weirare explained duriDg evideaee 
tbat thougb tbe IDUial aullysls Is beiu, clone at the Intr Int'I III tile SC 
",BCD .DivisJoa, fhu:tport of aDII,lis PUSfS througb the Director"be 
JoJat Secretary apto tbe le"e. o( tbe Additional Secretary. The 
CODUllittee are aot sat118td with tbls rea,olliq. They (In '0 _trifiD' 
"by the MiDistry baa adoJlted diB'utDt SfBDelards for two of itlowa 
Divisioas lad bls Idopted diserimiDlfory attitude towards SC" BCD 
Dil'isiGO tbougb it is weJl·kaown 'bat iaddeots or atrocltfes 00 Sebfdaled 
Canes are far more than on Scheduled Tribes and call for greater 
.ttention. lhe Committee, tberefore, desire tblt the analysll of trend ia 
aJr9c1CJea oa Sc:beduled Castes wldd! It aa import.nt and fairlea,- task 
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should .110 be done at higher Itlvel -of • Deputy Secretary or I Director 
50 tbat right conclusions on the basis of sound analysis are drawn to 
formulate appropriate guidelines or correct instructions are ISliued to tbe 
concerned State Governments/Ullion Territory Administrations to deal 
with menace of atrocities. 

2.12 The Committee note that tbere are t",o sepI'lrate Di,lsions In 
the Ministry of Welfare-Scbedu'ed Castes and Backward Cia sse. 
Development Division to dealwltb the "elfare of Scheduled Castes and 
Backward Classes Ind Scheduled Tribes Defelopment Division to deal 
"lth the "elfare of Scheduled Trlhes. Botb tbese Divisions are beaded 
by a Joint Secretary facb and function under an Additional Secretary, 
"ho also looks after development mailers related to Scbeduled Castes and 
SchcJuled Tribes IS well as Minorities Ullefer nerall super' blon of the 
Seeretary (WeJrare). 

Both flltse Dlyislons have fornlshed separate sets of preliminary 
material on atrocities on Scheduled Castes and on Scheduled Tribes fo 
this Committee. On peruul of the material, fhe Committee have ollsene' 
that in replies to certalJ;l questions tbe t"o Dlv/slons have alven difl'erent 
f{'plles aud have also adopted different types of proformde to collect 
statistical Information on crimes against SchduJed Castes and Scheduled 
Tribes. Tbis only abows tbat tbere Is lack of proFtr coordlll.tlon bttween 
the two Divisions. 

The Committee are of the opinion tbat a are at responsibility lies OD 
the t"o Divisions for devislllg ,,'a)'s lid IreaDS to Ineliorlte tlae socio-
economic condition of Scbeduled Clstes and SfbecJulcd Tribes lid to fnrb 
the crimes committed against tiJfm. This objecth'e can be uhlncd only 
by .ell-coordlnated and earnest efforts on the pa.t of tbe two DhMoDS. 
The Committee, therdore, Slirgefot tbat the Joint Stcrrtarlts hldllTg tile 
two Divisions dould med frfCiuflltJy to dbcu,. alld del'l.e a uniform 
straten for dealing ,,'uti tbe problem of atrocities Plalnst Sdedllled 
Clstes and Scheduled Tribes. ne system of tollecting s'atlstical data 
relating to Itroelties shoilld al60 be iientlul In iJotb the dhlslons. 

2.13 TIle CUlmlttee lOte that rnm NOHDliJer, 1!85 the ~ubjed of 
the welfare of Scheduled Caites Ind Scheduled TrilJes and otHr back"a" 
c:las£es hiS bun tabn (Ot of the (f~'"bile Mlllistry (If Home Affair. and 
plated ullder the (llarge (If tbe Milllst,y of Welfare pucbel, to eDsure 
Illat tte subject of wellare of Scheduled Castes Iud Scbeduled Tribes 
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rec:elyel more intensl,e Ind continuous attentioD at the blgbe.t leyel. In 
support of tbis decision, tbe Seerehry, Ministry of Welfare has stated 
duriDg evidence that ""hen JOU look at tbe welfare, you caDnot ignore 
the incidence of atrocities ...... We deal with them as la" and order 
fanction. We deal "lth them a. control function. It will be possible to 
look at tbe subject of atrocity as an essential iadlcator for tbe eeneral 
"elfare of Scheduled Castes and Scheduled Tribes. For that purpose. It 
II true that the MI.II'ry of Welf.re may not be la a position to I.,. 
direcdons to the Home Departmenu 10 tbe ,arions States." He bas 
farther 6tated tbat "the fuctionl of tbe Ministry of Welfare do aot 
extend to direct l.plemeDtatloa of tbe law aDd order fanctloa. We ,,01 
take the a.slstaDce of tbe MIDistry of Home AlI'airs and the otber 
IastrumeDu of la" aod order aDd admlalstraUon aDd tbere "m be 
occasions "hen we "m be alvlal coaasel to tbem .. so aad "e "Ill be 
lleeldol tbelr cooperatloa aad advice also." 

From the dews expressed by tbe Secretary. Ministry of Welfare 
during evidence, tbe Commlftee are led to believe tbat tbe Mlalstryof 
Welt are woold not be able to tackle tbe problem of atrocltle. 011 

Schedaled Castes Ind Scbeduled Tribes quite ladepeadently. Tbe 
represeotative of tbe Ministry of Welfare admleted darrol evidence th.t 
for direct Implemelttatloa of J." and order fuudion fb.y ba,e to fake the 
assistance of tbe Ministry of Home Affairs Ind tbe otber IDstruments of 
la" and order aad Idmlolstratloa. Tbe Committee do not appreciate the 
declsloa of the Government to tranlfer fbe lobJect of atrocities 011 

Scbeduled Castes and Scbeduled Tribe. from the Mlnl.try of Home 
AlI'alrs to a separate Mlnl5fry of Wellare. Tbey do aot lubscrlbe to tile 
,Ie" that tbe Ministry of Weltare ~i11l1e .• ble to dral with this problem 
more ell'ectl,ely. It is Deedlesl to polDt . out tbat cases of atrodtle. are 
closely conneeted "lib la" aDd order problem ad If tbe MIDI.try of 
Welfare have to seek the MslltaDce of MIDI.try of Home AlI'all'll ehller Ia 
·lhe matter of gettlaa Informatloa or IssaJae Deceuary directives to abe 
State Go,eraments/Unlon Tenltory Admlnl,tratloDl, It "oald only renlt 
Ia a,oldable del.YI. The Committee, tberefore, recommeDd that Imple-
mentation of.1I "elf are programmea for tbe sodo-ecoaomlc develop .... 
of Scheduled Castes aad Scheduled Tribes sbould be dealt "Itb" tbe 
Mlalstry of Welfare, but as far a. the lubject of atrodtlet aa"'" 
Scbeduled Castes aDd Scheduled Tribes II concerDed this shoald 
-,_te11 be re-eatnlsted t, tile Mlal • .,., of Homo Atralrs "bo ba'e all 
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the mlcbluery for mll.'e.uce of la" I.d or'er I.d dIaD_1o' 
commUIIlcalloa 01 orden .... iDstradloas It tlleir comlD'D~. 1be 
Committe. feel cOD,IDCed tbat It Is di8lcalt to ..... "Itb the problem 01 
Itrocltles ID IsollfioD I. It Is ciOlfi), IIDted "ltb tb. la" aDd order 
problem "bleb may arise ia •• tat. ader partlc*r Itt ., clretlm.tuen. 

The Committee Dee' bar.ly .tr. that "heDeY.r Sdtedale' Cutes 
uel Stlledalec1 Trl .... assert tbelr Iflltlm.te rlabb ad .al,e their ,olee 
aplDat ':lploltltlo. ucl iaJastlce, the po".rfal ,ested latereat. try to CO" 
tllem don ad terrorist tbem. Tbl. Is the leBeIl. 0' most of th. cri ..... 
... atrocities 1 •• iDst Scb.duled Cutes I.d Stb.dal.d Tribe.. nes. 
mltt.rs Ire clolely IId.d "Itb ;'" IDd order sltuatioD ad I. IlKb the 
subject of atrocltle. ShODId lie "lfb'D th. jarlsdktloD 01 MIDlstry of Home 
Aff.ln. The COdlmlttee "oDld, ther.fore, Ill. tbe Go,.ram.aa to 
reroDsld.r th.1r declsloD aDd trlD,'er '.ck tbls •• 'jed fo tbe M"lItr7 or 

Hom. Atrllr. II IOOD •• po •• lbl •• 
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ttl. M'\IN CAUSES OF AtROCITIE~ 

3.1 In the first Report of the Commission for Scheduled Castes 
and Scbeduled Tribes (July 1978-March 1979) it has been stated tbat 
atrocities committed on Scheduled Castes have social and ec')nomic 
causes at the root. The social cause lies in the practice of untouchabilily 
wbicb is a by-product of the Hindu caste system pushing tbe Scbeduled 
Castes down to tbe lowest rung of tbe social ladder in the caste 
hierarchy. With the growing social awakening and the efforts made by 
the Scheduled Castes to get their rightful place in the society they have 
been victims of harassment and atrocities by the caste Hindus. The 
social disability apinst the Scheduled Castes is further reinforced by 
economic facton like land disputes. forcible harvesting of crops. dispute 
over paymcnt of minimum wages etc. Other factors like provision of 
hoUle sites and other economic development schemes aiming at 
amelioratins the socio-economic conditions of Ihe Scheduled Castes. 
their educational advaucement. etc.. also cause discontentmcnt amoog 
many caste Hinaus which lead to clashes among the two sections. It has 
been the broad experiencc that the atrocities on the Scheduled Cutes 
are generally committed by the caste Hindus. who have vcsted economic 
interests and this tendency is jetting accentuated by the measures takcn 
by the Government to confer economic benefits on the Scheduled 
Castes. The lituation is further agguvated by tbe fact that tbe 
Scbeduled Castes are noW demanding economic and social equality with 
the higber and middle castes. 

3.2 The Scheduled Tribes mostly inhabit hilly and inaccessible 
foreat areu. They do not suffer from the stigma of untouchability and 
the social disabilities arising out of it. The atrocities OD them arc alJeaed 
to have bocn mostly committed by the police and the local landlords. 
Land alienation. indebtedness. foreal policy restricting the interests of 
the tribah in forest~ changing excise policy againlt the triba1s~ nOD-
payment of minimum wales. bonded labour, cbargins of eXCClsive toll 
tax by the Hat lessees from the tribals and exploitation by the local 
officers of the Forest and Police Departments and nOD-tribals are some 
of the main reasODI of atrocities committed 00 the Scheduled Tribes. 
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3.3 The Committee desired to know whethet aoy Itudy has been 

made by the Government or any other agency to find out the main 
causes of atrocities and other incidents of harassment to Scheduled 
Castes and Scheduled Tribes. It has been stated in a note furnished to 
tbe Committee by the SC & BCD Division of the Ministry of Welfare 
that though no formal study hal been conducted to find out the main 

. caus~s ofatrocitieson Scheduled Castes, analysis of reports bas shown 
that the main causes of atrocities on Scheduled Castes have roots in 
socio economic factors. Scheduled Castes are in a week and vulnerable 
p03ition. Most of them are agricultural labourers, while others depend 
on low-income occupations like share-cropping, fishing, 
w.:avingand leltb,r work. Tiley own very s'U1.\l a~sets and 
most of th~m are b!low the poverty line in tbeir economic 
status. Whenever Scheduled Castes seek tbe payment of the 
statutory minimum wages for agricultural labour or when they try 
to resist the practice of untouchability or bonded labour or forced 
labour, vested interests try to cow them down and terrorise them. Thil. 
is the genesis of most of the crimes or atrocities. Besides, when they' 
resist the indignities subjected to their women folk by the powerful 
interests in the villages or try to preserve their self· respect and their 
women's honour, this too becomes an irritant for the vested interests and 
this is another cause for atrocities. Another source of atrocities pertains 
to the disputes regarding government owned waste lands or ceilina 
surplus lands allotted by Government to the Scheduled Castes. When 
they try to take possession of or cultivate or retain possession over luch 
lands, the powerful vested interests try to obstruct them. Thus atrocities 
are committed when the Scheduled Castes seek to secure their lesitimate 
rights in various matters. 

3.4 In order to take remedial measures to prevent their recurrence, 
comprehensive guidelines suggesting preventive, precautionary, punitive 
and rehabilitative measures were conveyed to the State Governmental 
Union Territory Administrations on 10th March, 1980. Later revised 
guidelines were conveyed on 15th April, 1985. Moreover, since it is a 
fact that their low socio·economic conditions make them more 
vulnerable to atrocities, the Government of India has given higb priority 
to raising their standards 01 living through various programmes like the 
Special Component Plans of the State Governments and CeDtral 
Ministries, provision of Special Central Assistance to State Governments 
and establishment of Scheduled Castes Development Corporations in the 
States in which the Central Government also participate in the shsro 
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capital contribution. These programmes were initiated during tbe Sixth 
Plan and aro being continued in tbe Seventh Plan. 

Land Duputel : 

3.5 When asked whether any village to village survey had bocn con-
ductedby the concerned State Gi>vernments/Union Territory Administra-
tions to ensure that the Scheduled, Castes/Scheduled Tribes were in ac-
tual p.>S8es,ion of the land allotted to them or belonging to them, the 
representative of the Ministry of Welfare has stated as follows :-

"According to the information available with me, no viJIage lurvey 
has been taken up to check up restoration of lands to the 
Scbeduled Tribes. Andbra Pradesb bas taken up some survey 
on the basis of village revenue records. Earlier we referred to 
a statement wbich has been given regardiDg the position of land 
alienation casel State-wise. Whatever information was there, 
we have given to the Committee. We tried to obtain informa-
tion from the Ministry of Rural Development, and I am giving 
tho inlormation supplied by them. They do not have any 
information as to wbether a village-to. village survey bas been 
conducted. Nor do they have the details of cales of 
dispossession of the Scheduled Castes and Scheduled Tribes 
from the lands allotted to them, State-wise. In the Conference 
of Revenue Secretaries and Revenue Ministers of States beld on 
17th and 18th May, 1985, one of tbe subjects taken 'up for 
discussion was the protection of the interests of tbe tribals in 
land and review of tbe implementation of the existinlland 
laws. The Conference, noting that legislations elist in mOlt of 
the States for protecting tbe interests of tribala, asreed that 
.crutiny of tbe existing leaislati.lDl sbould be done regardinl 
bannin. of transfers of lands belonaing to the tribals to tho 
non-tribals and to take up administrative and lesislative 
measures to COIure pbysical restoration of posseuion in .11 sucb 
cases whore dispoucssion has taken place. Tbe Ministry of 
Rural Development have abo informed that many States bave 
leaislatioDl to protect tbe Scbeduled Caste atlottees of land. 1 
tbink, during discussion yesterday tbe Hon. Committee a1lo 
referred to tbe need for takins up studies to see tbe 
comparative position of tbe States reprdin8 leBisl.tions. We 
have taken note of that sDlSestioD." 
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Lad AIi.atloa : 

3.6 Tbe Committee desired to know about the cases • of land 
alienation in tbe Tribal Sub-Plan areas. Tbe information furnished in 
tbis regard is given at Pages 23 and 24. 

3.7 When asked about the cases of land alienation in Dadra and 
Nagar H.veli, the representative of the Ministry of Welfare stated during 
evidencc tbat they did not have the information about Dadra and Nagar 
Haveli at present and tbey will enquire into the matter through tbe 
Union Territory administration. 

3.8 In a subsequent note the: Committee have been informed tbat 
Dadra and Nagar Haveli is a Tribal majority Union Territory and as 
sucb is not covered under Tribal Sub-Plan. The information 
asked for about the case of land alienation is not available in tbe Tribal 
Development Division of tbe Ministry and is being collected from tbe; 
Union Territory Admillistration. 

3.9 Tbe representative of tbe Ministry of Welfare bas further 
stated during evidence that generally, tbere are land legislations in all 
States and the Ministry were bavins a review from time to time to 
improve their suitability for tbe conc~rned area. Tbe Ministry examine 
the specific aspects like benami transactions, whetber tbe provision is 
adequate for restoration of tbe land to the tribals or whether tbere is a 
time limit for the tribals to apply for restoration or Cor detection. 

3.10 In reply to a question, the representative of the Ministry bas 
staled that wben tbe Ministry writes to tbe State Governments, state 

Governments takes action on tbe lines suggested by tbem. In Mabarasbtra 
witb regard to tribals applying for restoration of their lands wbicb baa 
been alienated from them, there is a time limit to apply for restoration. 

Tbe Ministry have told the Govt. oC Mabarashtra that tbere is no 
sucb time limit in certain Statcslike West Bengal, Andbra Pradesb nnd 
Orissa and requested tbe State Government to consider the removal oC 
time-limit. In tbis way Minisiry's review is continuous on specific 
aspects, so Car as State lawl are concerned. 

3.11 It bas been stated ina note furnisbed to tbe Committee that 
wbile implementation of tbe various laws and administrative measures is 
the ~nccrn oC the State Governments, they havo responded in a poaitive 
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2.s 

wa, to suggestions made by the Government of India. Further, the 
Governmfnt of India have come for"'ard to the aid of the State Govern-
ments, in matters of financing part of the administrative expenses or 
instituting special machinery for dealing with cases of atrocities and 
exploitation. State Governments like Bihar, Maharashtra. Orissa, and 
Madhya Pradesh have been permitted to utili~o a part of the Special 
Central AIsi,tance for building up of an administrative machinery 
required to detect and dispose of land alienation cases. 

3.12 The Committee asked why permission had not l been given to 
all the States to utilise a part of the Special Central Assistance for 
building up of an administrative machinery required to detect and dispose 
of land alienation cases. The representative of the Ministry of Welfare 
has stated during evidence that \\hen the Ministry allocates Special 
Central assistance to the States for the Tribal Sub-Plan, the Ministry also 
request them to give to the Ministry their suoestions, requirements, 
financial requirements for strengthening their administratin machinery 
in those areas. Several suggestions have come. Almost all states have 
given their suggestions and tbey have taken money from the Ministry. 
Now, in spite of taking money, all of tbem have not specifically applied 
that amouni in connection with atrocities. They have strengthened 
general administration but have not specifically strengthened this 
atrocity aspect. So, this time the Ministry have told them to give 
specific suggestions and their requirements ef money (or building up a 
special machinery for eradicating bonded labour, money lending, etc. 
and filling the cales in courts. The Millistry have a grant under 
Article 275 (i) of the Constitution. The ministry have been told 
that tbis amount is not taken specifically for streDgthening the admini.t-
ration related to this atrocity aspect. The States have been asked to 
give suggestions in tbis respect to get money from the Ministry. 
However, tbe States which ask for money specifically for strenltheDinl 
the administration (or dealiDI with the atrecities will te gt tting the 
money. 

3.13 When uked whether there ways any arrangement to ensure 
that the money given to the Statea for tbe Welfare of Scheduled Caate.1 
Scheduled Tribes was utilised for these purposes only, the representative 
of the Ministry haa stated that for the Tribal Sub-PlaD, there are .ome 
non-divertible funds. The Ministry bave "'ked the State Governments to 
open a minor head under their major head. and .pend this amount on 
tb"t. III other words, money ia spent separately under a proper bead of 
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2. 
account and the mODny iE Dot divcrtlble. An tbe Statu bave accepted. 
It i. not divertcd for other purposes. 

3.14 It hal been further stated that tbe Ministry receive regular 
.tatements from the State Governments and it is ensured that theae funda 
are not diverted to other Heads. 

3.1 S The Committee wanted to know· wbetber tbe funda wbich 
bad been given to Bihar, Orissa, Mabarasbtra and Andbra Pradeah for 
disposal of land alienation casel had been utilised for that pUrpOse or 
not. The representative cf the Ministry has stated that they have been 
utilised for that porp05e. What is actual achievement because of 
the ,rant of that amount that information is not available, but overall 
information about land alienation Clse. is available. 

3.16 When asked whether any separate machinery had not hec:o set 
up to spemHbe money given by Central Governmcnt to tbe State 
Governments for quick disposal of land aliellation calC41, tbo representa-
tive of the Ministry bas stated during evidece that the machillery i. set 
up by the Rcwnue Department of the State (Joverllmcntl evcrywhere, 
but the Ministry have given tbem some more money. to establish 
additioJJ81 special courts if nec::CllI8ry, for example, Bihar. Andhra 
PI adesb, Mabaramtra and OriSlla bave set up a few additional special 
court. to dispose of land alienatian ~esCi. ThOle of the States which 
bave not yet established these special additional macninery, if they 
require web additional machinery, the Miniatry have requeatcd them to 
give proposal, and get money. Therefore. the Revenue Department of 
the State (Jovernment is the Departmeat which administers the 1.lId 
alintation Jaws everywhere and there i. no exception. The only thin. il 
tbat·if the number of cases i. very mIDY and the number of court. i. 
amall. the Govemment bave given money to Cltablish lOme additional 
c:ourtl. 

3.17 When the Committee suuested that Special Squad should be 
set up under the control of District Collectors to detect the callel of land 
alieaation of different places, the Sectmary M'illistry of Welfare hlIs 
stated durin, evidtncc as followa : 

\ 

"That is what I am saying_ This ia a dClCI'iption of the total 
1CCDIri0 and in that total ac:enario I·am in no disa.eemont 
with this view point. It is.lomethiDI:whieh I not only adDU· 
DiatrativeJy. but alao ... citi1.eD of thia <lOUDt!)' feel deeply 
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conscious of it and is committed to this. We do iostitut6 
certain measures for giving a certain fype of justice to a certain 
clau of people. If tbe machinery fail8 to function with tbat 
kind of an involvement in it, there are difficulties which arc 
created. Similarly, solutions are oot found only through 
administrative action. Theyare found througb very many 
things. The total scenario itse!f requires some kind of a 
cbange. I am lure over a period of time witb the kind of 
'pressures that the Oovernment is putting, we expect that this 
kind of cbange will come in and that is why we arc still 
doncdly going along with this." 

3.18 He has furtbor stated that the suggestion that has been made, 
is morc or less a suggestion which in a form bas been accepted by the 
Government in tbe sense tbat in providing sp:cia\ assistanc! to the State 
OovernlDOlits 'ltl'1:ngtbeoiosthoir machinery to deal with tbescthiDIS, 
one of tbe item, for which this auistaooeis mlde available is-special 
maohinery, for which the Committee has ujed the word 'squad'-Ipecial 
maohiDery fer doteet-ion of m)ney lending, bonded labol1r etc. etc. The 
idea-is that if tho SlateOlvornlD,nts wmt to set up machinery in a 
lpecial way ~o 'tIe.1 with this pr""lom' whi.:h is raroplatly prevaat in 
some pnticularcases, they ato w:lcorn, to give th! d,t.1ils aaj th; 
Ministry will give ep,cial Buistance, and it has been mentioned in the 
commlillication which ·bas·b=:n S:llt to the State Oi>verllmenta in 
AUlust, 1985. 

Staaa&or1 Mlaia1llll W .. el : 

3.19 In the tovia,d lO·Point Ptilgra:nOle, it !las been staled tbat 
the minimum wages foragricultucal labour would be reviewed aad 
offectively eoforced. Since the bosinning of 1980, tbe revision of Mini-
qum W4.el in .,..iclllturo for uDskilled workers has been effocted by tbe 
Central GovernlDcot, the State Go vccnments of Aodhra PtadClb, 
Haryana, Himacbal Pradeah, Kerala, Manipar, Mcgb.laya, Napland, 
Olissa, Rajuthan, Uttar Pradesb, Bnd the Union Territory Admiaistra-
. tions of Alldm:LD and Nicobar Islands, D~lhi and Pondichory. Tho 
Labour MilliatCls in their conference heldjn July, 1980 recomlDOadcd 
that tbe minimum wages should be reviewed and revised, ,if necessary, 
once at least in two years or ona rise ef SO points in the .CODlumer pooo 
indox Dumber, whichever is earlier. 
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28 . 
3.20 The Committee wanted to kn0W whether it had been ensured 

that the agricultural labourers in practice got the statutory minimum 
wages or bad alternative and additional employment opportunities 
throughout the year to improve their bargaining power for their wages. 
The representative of the Ministry of Welfare has stated during evidence 
that enforcement of the minimum wages is under the constant review of 
the State Governments and the Central Government. Review and 
effective enforcement of minimum wages for agricultural labourers i. 
one of the items of the 20·point programme. i The State Labour 
Ministers' Conference, 1982, also discussed this as one of the items. 
That conference also drew attention to this fact, namely, that enforce-
ment of the Minimnm Wages Act is one of the important things which 
the State Governments have to do. The suggestion was that the enfer-
ment machinery should be strengthened. 

The Ministry of Labour has evolved a centrally sponsored scheme 
on Q pilot basis for a~sisting the States to strengthen their enforcement 
machinery. Initially the scheme hu been extended to four Statea-
Madhya Pradesh, Rajasthan, Orissa and Manipur, where the number of 
Scheduled Caste and Scheduled Tribe agricultural labourers is 70 per 
cent or mOle. III the current year there is a provision in the annual plan 
of Rs. 30 lalehs for this programme. They have also givcll a statement 
showing the numb::r of insp~ctions carried out, irregularities detected. 
legal actioll taken, etc. by the enforcement machinery in 1984 (Appen-
dix-I). 

3.21 Wben asked how far problems other than the minimum 
wages, faced by weaker sections had b"en solvcd. the representative of 
the Ministry has stated that each of thc Central Ministrics and Depart-
ments dealing with the developmental aspects in the fitness of thinp 
should allo deal with tae Scheduled Castc and Scheduled Tribe and they 
should not be gi ven entirely, to the Ministry of Welfare. As a 
matter of fact each of tbe Central Ministrics which deal with certain 
aspects of development of Schedulcd Castes and Scheduled Tribes arc 
the nodal Ministries in respect of that particular subject and from that 
point of view the imjllcm!ntation of minimull wages for agricultural 
labourers is a subj-.,ct being dealt in the Ministry of Labour. But beiDI 
the oodal Ministry for all developmental aspxts of Scheduled Castes and 
Scheduled Tribes, the Welfare Ministry is in constant touch with them. 
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should allo deal with tae Scheduled Castc and Scheduled Tribe and they 
should not be gi ven entirely, to the Ministry of Welfare. As a 
matter of fact each of tbe Central Ministrics which deal with certain 
aspects of development of Schedulcd Castes and Scheduled Tribes arc 
the nodal Ministries in respect of that particular subject and from that 
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Boaded Labour: 

3.22 The Committee have been informcd tbat the Ministry of' 
Labour is tbe concerned administrative Ministry for dealing with the 
subject of bonded labour. They have stated that the Bonded Labour 
System stands statutorily abolished throughout the country with etrect 
from 25th Octo"er, 1975 under the Bonded Labour System (Abolition) 
Act, 1976. Under the Act, the responsibility for identification, release 
and rehabilitation of Bonded Labourers rests with the State Governments 
concerned. As per the latest reports received from the State Govern-
ments, the total nomber of bonded labourers identified and freed as on 
30.9.1985 was 1,89,184 out of which. 1,4',545 have been rehabilitated. 
A statement sbowing the number of bonded labourers idcntified, released 
and rehabilitated is given below :-

SI. Name of the State Number of bonded labourers 
No. --------------

identified Rehabilitated 
and freed 

1. Andbr. Pradesh 16,336 14,017 
2. Bihar 10,988 9,466 
3. Gujarat 61 38 
4.- Daryana 295 
S. Karnataka 62689 40,033 
6. Keral. 829 820 
7. Madhya Pradesh 3,389 2,851 

8. Maharashtra 723 319 
9. Orissa . 40,549 27,403 

10. Rajasthan 6,674 6,266 
11. Tamilnadu 32,581 31,591 

12. Uttar Pradesh J4,070 12,74J 
-----

Total: 1,89,184 1,4S,545 . 

----- -----
Balance: 43,639 
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3.23 When asked whether any survey had been cODducted to know 
the numb.!r of bonded laboureri belonging to Scheduled Castes and 
Scheduled Tribes in the countrY"the representative of the Ministry 'of 
Welfare haastated tbat tbi. information has been collected from the 
Directorate General Labour and Employment, Ministry of Labour. 

According to one national Icvel aurvey undertaken during tbe year 1978, 
it was estimated that 66% of the identified bonded labourers belonged to 
Scheduled Clites and 18 per cent to Scheduled Tribes. Under tbe 
Bonded Labour System (Abolition) Act, 1976, tbe responsibility for 
identification, release and rehabilitation of the bonded labourers rests 
witb tbe State Government concerned. The information regarding 
State-wise details of tbe number of bODded labourers identifted, released 
and rehabilitated duringtbe last five years (i.e. from 1980-81 to J984-85) 
has been made available to tbe Committee,wbich is as foUowl :-

Stat~ Identified & Released Rehabilitated 

1. Andbra Pradesb 1432 4587 
2. Bibar 5479 7057 
3. Oujarat 21 21 
4. Haryana 295 
5. Karnataka 10 28731. 
6. Kerala 129 522 
7. ,Madhya Pradesh 1326 2124 
,8. Maharuhtra 540 292 
9. Orissa 34308 21649 

10. Rajasthan 646 610 

11. Tamil Nadu 4300 2623 
12. Uttar Tradesh 8284 6502 

----------------
Total: 56770 76308 

3.24 The representative of the Ministry has atated tbat the prob-
lem of bonded lahour is a big problem. Tbere are no precise eBtimatea 
as to how many bonded labourers are there in the country. In the 
Report of the Workin, Group 00 the Devclopm30t of Scheduled CastCi 
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3t· 
during the Seventh Five Year PJaDi thrte e5timetea have beeDgiveD. 
One estimate is that of. the State Government; another estimate is by the 
National Sample Survey Organisation and the tbird estimate is from tho 
Gandhi Peace Foundation. Estimates of the three orS80isatioos arc 
given below : 

SI. No. State As esti- As estimated A. estimated 
mated by by NSSO @ by Galldbi 
State Peace 
Govt. Poulldation" 

J • Andhra. Pradesh 12701 7300 325080 
2. AIIIUIl 4400 
3. Bihar 4218 102400 111000 
4. Gujarat 42 4200 17100 
S. Haryana 12900· 
6; Himachal Pradesh 
7. Jammu" Kashmir 900 
8. Kamataka 6.2689 14100 193000 
9. Kerala 700 400 

10. Madhya Pradesh 1531 116200 500000 
11. Maharalhtra 4)00 100000: 
12. Manipur 
13. Meahalaya· 
14. Nasalaad· 
15. Orissa· 337 S400 35ClOe8 
16. Puojab 4300 
17. Rajastbaa eooo 20100 67000 
18~ Tamil,Nadu 27874 1.2500 2SOOOO 
19. Tri.,...a 
20, Uttar~h ~ 31100 550080· 
21. West BeDpl 21600 
22. AU Uilioa Territor •• 

-----.... -------------
A'LL INOM : 120561 345000 2617000 --

@ Sarveklbaa Vol, 11,4 April, 1979 
•• Final Report Jannry, 1981 of the Gandhi Peace Foundation. 

Sollne:- Report of the Working Group 00 the Development of 
Schedul~ Cutea during the 7th Five year Plan (1985-90) 
lauuaf1. 1985. 
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3'25 During evidence the Committee were informed that the 
l1inistry of Welfare happens to be tbe nodal Miniltry in tbe matter or 
giving guidelines but that Ministry does not deal witb tbe Bonded Labour 
senerally. The Ministr), of Labour is ip cbarge of this subject. 

3'26. Wben specifically asked about the responsibility of the Minis-
try of Welfare towards the Scheduled Caste/Scheduled Tribe bonded 
labour, tbe representative of tbe Mini&try hat stated tbat actually the 
IItratellY of tbe Special Component Plan bad been evolved in tbe SIxth 
Plan period for tbe welfare and development of Sebeduled Caste.. Each 
of the Central Ministries would be brving a component Plan dealing 
with tbe developmental aspects of Scllf(luled Castes. It is included in 
the Special Component Plan of the Ministry of Labour. The Ministry 
of Welfare cannot absolve itself of the responsibility of monitoring the 
Plan. They get figures on how much is being <:overed. But even tbe 
Minilltry of Labour whicb is dealin, witb tbis particular subject at tbe 
Central level has to depend on the State Governments so far as tbo 
iJTIpJemfntatiof'l is concerned. Tn reply to a 'pecific Question w"ether 
Ministry of Welfare is not looking into the fate and lad pli,bt of bonded 
labourers, tbe Secretary of tbe Ministry of Welfare bas stated that the 
very purpose of wbat one milht call 'Central Coordination' in looking 
at tbe programmes of different departments including tbe Department of 
Labour is to ensure that the schemes intended for the welfare of tbe 
weaker sections reany benefit them. Tbis ill tbe very purpose and philo-
.opby behind the formulation of tbi. Special Component Plan and tbe 
Tribal Sub-Plan. This is the question of not ene Drpartment but 
coordinating tbe activitiea of D'any Central Ministrica and also the State 
Goverameats. The Miniltry of Welfare bas the coordinating respon-
sibility. and tbe monitoring rcaponsibility It it by intervening in tbil 
manner only that all these developments bave tabn place durin. 
Sixth Plan and also in the SevcnthPlan The Spccial Component 
Plan and the Tribal Sub· Plan are more and more crisply formulated. 

3'27. He bas further Itated that tbe role of tbe monitor il to brinl 
out tbe facts. There is some monitor ",bo brings out tbese tbiD" so .. 
10 J]laJce tJl~ ill'lplcp:lJ:J)ling agencies to work better. 
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3'28, When asked about the details of auistance (financial or other-
wise) provided to bonded. labourers for rehabilitation after their release, it 
bas been stated in a note furnisbed to the Committee tbat witb a view to 
supplementing the efforts of the State Governments, a Centrally Spon-
sored Scheme WII launched by the erstwhile Ministry of Home Affairs in 
, 1978-79 under which the State Govcrnments are provided Central Fiun-
cial Assistance on matchinl grant (50 : SO) basis for tbe rehabilitation of 
bonded labourers. The scheme envisages provision of rebabilitation 
lrant upto a ceiling limit of Rs. 4000/- per bonded labourer, half of 
which is given as Central Share. The State Governments have been 
advised to integrate/dovetail the Centrally Sponsored Scheme with 
otber anti-proverty programmes viz., IRDP, NREP, RLEGP, Special 
Component Plan for Scbeduled Castes and Tribal Sub-Plan and other 
on-going programmes of the State Governments for securing a perma-
nent rehabilitation of Bonded Labourers. A blue. print containing detailed 
guidelines for bringing about such an integration bas also bccn sent to 
tbe State Governments for their guidance. 

3'29. In tbis connection the representative of the Ministry of Wel-
fare bas stated during evidence tbat Rs. 4,000/- per family WII given II 
central a$Sistance for rebabilitatioD of bonded labour. What is actually 
happen ina is that this bas to be combined and pooled along with the 
money flowing from otber poverty alleviation programmes like IRDP, 
NREP etc. A rougb estimate is more than Rs. 6000/- per family. 

3'30. When tbe Committee desired to know whether any action 
has been taken by tbe State Governments under the bonded Labour 
system (Abolition) Act, 1976 against persons found ,uitty of violatin, 
the provisions of tbe Act, the representative of the Ministry of Welfare 
stated during evidence that the concerned law i.e. the Bonded Labour 
system (Abolition) Act, 1976 contains penal provisions. Tbe adminis-
tration of the Bonded Labour system (Abolition) Act, or prosecutions 
arising therefrom is not the information they are collecting. It is dODe 
by the Ministry of Labour. In a 8ubseqent Dote the foIJ0wina details 
of prosecutions launched apinst the keepers of bonded labourers under 
the Bonded Labour System (AboUtion) Act, 1976, U on 31-12-1983 "' •• 
furnished :-
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81. Na~eoftbe Cases Cases Cases Amount Offending 
NQ ... State Regis- con- aequ- realised parties 

tered victed ited as fines involved 
Rs. 

1· 2 3 4 5 6 7 

1. Andhra 
Pradesh 1I77 54 488 62,650/- 61 

@l. Bihar 1806 43 1005 6,577/-· 61 
3. Oujarat 
4. Haryapa 1 -
5; Himachal 

Pradesh 8 3 5 

6. Kamataka 29 2 9 50 

7. Kera!a 
8. Mahara.htra -
·9. Madhya 

P.r .. doah 1006 98 866 43,365/-
10. Orissa 821 274 
11. Rajasthan 1746 83 94 

12. Tamil Nadu 1 200/-
13. Uttar Pradesh 342 lJ7 41 990/-

-------------------
TOTAL: 6937 673 2506 1,13,782/- 177 

'" Plus 6 Qtl. 70q.· paddy and 37 kg. and SO gram rice. 
@ Information in respect of two districts still awaited, 

NOTE :-State Governments of A88am. Megba!8~a, Manipur, Nagaland, 
Punjab, Tripura, West Bengal and Sikkim have furnished 
'NIL' information, since no bonded labour system cxiata in 
these States. 
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3'31. Tbe Committee bave been Informetf that dllpates regardlag 
government o"ned waste land and ceiling surplus lands aUotted by Goven-
meot to Scheduled Castes' Scheduled Tribes is one of tbe main causes of 
atrocities on tbem. The Committee regret to note tbat even tbe . Mioistry 
of Rural Development bave no Informatloo wbether a village to village 
.aney has beeD conducted to know whetber Scheduled Castes/SchNaI'" 
Tribes are in actual possession of tbeland allotted to them or beloalflll to 
them, Nor do tbey have Statewise details of cases of dispossessioo of tbe 
Scheduled Castes/Scheduled Tribes from the lands allotted to them, The 
Committee recommead tbat State Governments/Vaion Territory Admlllls-
trations sbould be advised to conduct village to village survey to ascertain 
wbether tbe waste land/celliag surplus land allotted to ScbeduledCaste/ 
Scbeduled Tribe beneficiaries is actually 10 tbelr poneS!llon. Whtre 
Scheduled Callte/Scbeduled Tribe aDottees bave been dlspossesstd'of saeh 
land by tbe powerful vested interests, immediate action Mould be filkfn 
under the law applicable to tbe State witb a view to ensure restoration of 
po!lSesslon of their land. The Committee desire tbat tbe ealprits of sucb 
crimes sbould be given exemplory punishment so that they do not dare to 
commit stich crimes in futue. 

3'32, The Committee are constrained to obsene that in spite of 
the fact tbat most of tbe State Governments bave enacted legislation to 
stop tbe traaSler of tribal land to non-trlbals, large scale transfers of tribal 
laDa to non-tribals bale taken place io tbe Stafes of Andhra PradeSh, 
Bihar. Gujarat. Karnataka. Madbya Pr.desh. Maharasbtra, OrisSa, 'TrttiUra 
and Uttar Pradesb. It only sbo"s tbat the existing leglalatlon of various 
States are not fool-proof and people bave taken advantage of such lacuna 
for grabbing tribal land. The Committee. tberefore, recommend that the 
Ministry sbould Impress .pon tbe various State Governments to review 
immediately their land la"s wltb a view to plug the loopholes qulekly 80 
tbat the unscrupulous persons are not able to circumvent the land I."sfor 
gett ... tribal land tbroagh benaml transactions, 

3'33. Tbe Committee note tbat the State Goveromenls 11k", Bi ...... 
Mabarashtra. Orissa aod Madbya Pradesb ban been permitted'to utHfIH: 
a part of the Special Central Assistanec for building up of an adJRia"'tta-
tI,e macblaery required to detect and dispose of land alienation eases. Tile 
Committee have been furtber informed duriug tbe (ourle of el'ldedee that 
alOlOst all State Governments have indicated their financial requlrcnK'fttii 
rerlJtnll&tbeaing tbeir admioistrathe machinery for quick dIspOlat'Of'llilId 
aJleaatiOD cues and for dealing wltb other problems like bonded labour. 
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.0Dey leDdlDI etc. The Comlllittee, however, Bud that atl State Go,erl-
meDts have Dot utilised the fuds received from the Ceotral GoverDmeDt 
lor the purposes for which 'be .. were Ilvea. 

The Committee Deed hardly streSI that tbe fands giveD to tbe State 
Gov_*, for tbe purpose of ItreogtheDiDc the admiDlstrative machinery 
ud for deanDg with otber problems coaaected wltb the welfare of Sche-
duled Castes/Scheduled Tribes should DOt be dlverh:d to other areas ander 
uy clrcUDlstauCe&. Tbe Committee would like the Ministry of Welfare to 
luue clear InstructioDs iD this r.ard to all tbe Statel/UDiou Territory 
AdmlDlltratloDl. 

3'34. The Committee recommeod that 10 view of alarle Dumber of 
cuea of laDd alieDatioa iu certaio States, adequate Dumber of Specilll 
Courts should be set up for their quick disposalaad restoratiou of tribal 
Iud to tbe riahtful owners. 

3'35. The Committee have beeu Informed that iu Mabarashtra State 
a trib.1 whose laad bas beeD alieDated CID apply for restoratioD of his laDd 
wltbiu .. specl8ed period. But iD seyeral other States like West Beo&al, 
ADdh,a Pradesb aad Oris .. DO time limit bu beeD prescribed 10 tbe laud 
law. applicable to tbose States. Tbe Committee appreciate tbat Mioistry 
of Welfare are pursuiog tbe matter wltb the State GoverumeDt of M.ha-
r .... tra who bave beeD aslLed to remov. the prorisloa of time Umit for 
applyl. for restoratioD of trib.lla .... 

3'36. Tbe Committee Dote tb.t tbe eaforcemeot of the miaimam 
wages Is UDder CODstaot review of the State GoverallleDts aDd the CeDtral 
Goveromeut. The State Labour MIDlsters bave also discussed (his matter 
durlD. their cODferences held from time to time. Tbey bave a~so suaested 
tbat the machlDery for tbe cuforcemeD( of tbe miDi mum wages should be 
ItreqtbeDed. The Committee further DOte tbat the Mioistry of Labour 
lI"e evolved a ceutraUy lpousored scheme DO • pilot basis for alli.tlag 
.... Statee to atnllltbeD their eoforc:emeat machlaery aad ia the aureat 
, .... , .... is • proylslO8 ID the uaaal plu of Rs. 30 laths for thla pro-
pam_. 

'I1Ie CODImlttee are of the oplal08 that DOD-paymeut of .IDiIllD. 
wales is ODe of the maiD caasn of atrocities OD poor Sc:hedule4l Cutel Se........ Tribe aaricalt.at labouren. Wheaever they try to a!lleft 
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their right to get miaimum willes fixed by the Ia", tbey are tbr.t_ ... 
atrocities are perpetrated upoa tbem. The Committee, tberefore, recom-
mead that tbe eaforcement machinery for implemeDtaUoa of MIa'-.. 
Wages I\cts 10 dilrereot States sbould be adequately Itreaatb __ aM .... 
MloJstry of Labour should provide sufficieD' mODeY for .be parpole .. 
tbat the Mlalmum Wages Acts are smoothly Implemea.ed la all t. 
States. Besides, tbe State GoverDmenls should also IUpplemeat IbeIe 
measares with other schemes/programmes for the emplo,meat of qriad· 
tural laboarfr. in their respective Stales tbroll&hou. the year to streaaealb 
tbeir bar,alalug power aad to sa,,, tbem from exploltatloa ud ........ 
... t. 

337. The Committee baYe beeD luformeel that the BODded La"'" 
System ~taDds statutorily IlboUshed throuabout tbe couotry "I.h eJfed 
from 25th October, 1975 uader the BuDded Labour Sy.tllll AbolitiOil Act, 
1976. UDder the Act, tbe respooslbJUty for IdeDU8ealJoD, n ..... aM 
rehabilitatloa of the booded labourers rest. witb the St.te GOVIl'IUIIeIIta 
cODcemed. At tbe Ceo.rallevel, the Mlalstry of Welf.n hap,... to be 
the Dodal MiDlstry ID tbe malter of "hiag luldelia .. , coonIlutioa aM 
moaltorJIII the welfan scbemes/proarammes beJq implemeattd for 
SC ....... Castes/Scheduled Tribes by ,arioa. Mbdstriel. The "elf .... of 
bonded laltour Is tbe respoDsibility of MiDl&try of LahcNIr aid tbjs item II 
also lDcIuded 10 the Special CompoaeDt Plaa of the MJabltI'J of La,"-. 

As reaards the total Damber of boaded labourers bel ..... to Scbe. 
duled Castes/Scheduled Tribes ia .he cODOtry, the Committee are s.r,..-. 
to note that no autbeDtic Ogures are availlible "lth the GoverD"'. 
There Is a vast dlft'ereDce 10 tbe Dumber of boDded laboarers e~lmated bJ 
tbe sur,eys conducted by the State GoversmeDts. Natloaal Sample s.c'., 
Oreaaisation aad the Gaodbi Peace FouodllUon. 

The Committee Deed hardly str ... tbat ..... II d .... pithln ..... , 
the lIIIPitude of tbe problem Is tao,... to tbe eeatral aad State Go, ...... 
meDts, DO Klteme to tradlcate tbis e,1I is going to lacceed. Tbe c..u.J. 
ttee, tberefon, recommend tbat comprebeaslYe .. d reliable .. ,., ...... 
be tarried oat .. aU tbe St .... /UDIoa Terrilories to "DtiI, the ....... 
"boaren. 

3'38. The Committee feel tut it "III not sene .. , ..... 11,..,... 
lV frame a ceatral acheme for tbe relaabllitatlGa of ...... .......,. 
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·Iess the State Governments are 10 a positloo to Ideatily the boIIIleti 
'Iaboarers in the 8rst In~tanee. The Committee, therefore, 'recommend that 

. 'Dtstrlct Collectors should be made respowllble to lcteotify bonlec1·I.I»o .... rs 
'In'illelr ellstfltts and Central Government should provide arants to ·the 
'~Stlte Gc;'ernments for streagthenlag their .dmlnlstratlve m.ctilnery·fa thl. 
'l'e,ti'd. 

3'39. lJ'he' Central Go¥erDment shODld liso make a stall)' 11411e 
· ....... t spent on rehahl1ftatlon of bonded I.bour Is ..ald_ t8 leep him 
-.....y from the Irip of thlse¥i1 prlctice. If after sometime be aglln faUs 
.n e.sy pre~ to this evil on account of economic reasons, then the IIlOBey 

Is certainly not well spent. 

The Committee sUllest tbat such a study ClIO be entrusted 'to _me 
'Reselreh lostltute who .rc'famlliar with the problems of Scbeduled Cutes 
lld'S~hedu)ed Ttlbes. 
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IV. ATROCITY PRONE AREAS 

4.1 'Phe Committee have been informed tbat the State Governments 
have identified the following districts which are sensitive from tbe poinf 
of view of crimes apinst Scheduled Castes aod Scheduled Tribes : 

81. No. Name of Stat. 

J. Bihar 

2. Gujarat 

3. Harayana 

4. Karnataka 

S. Madhya Pradclia 

6. Maharaahtra 

7. punjab 

Total 7 Statet 

Name of di'~-icts identified as BeDlitive 
from ~ .. polDt of. view of crimes apinlt 
Scheduled CMIes 

Pama, NaJnda, Rohtas, Bhojpur, Gay., 
Vai.bali, Samutipur, Bo81Jlllrai, Bhalalpur, 
Monahyr, Ra,~i (11 diltrn: .. ). 

Abmedaba6 (rural), Mehaana, Surendra· 
napr. JUDap8h, JC.beda, Amreli, Rajkot 
(rur"l); B .... ot"a. Vedodara (rural), 
Bbarucb, KlltQb (11 diltricts). 

Ambala, Karoa) , Soncpat, Gurpoa. 
Faridabad (5 districts). 

Banga)~e,. BJja~, Kolar. Myaore, 
Tumkur. Gulbarga (6 districts). 

Morena. Bilaspur. ·Paana, Raipur,· label. 
pur. U jjaia and BbopaJ.(V-diatricts). 

Aurangabad, Beed, Osmanabad, Nanded; 
Patbbaai. Buidua,( S 4i.&rif&e). 
2 villages in Perozepur district, 
3 villages in Sangrur district and 
3 villages in Patlal. district 
(3 districts). 

48 districts. 
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SI. No. State Name of districts identified as sensitive from 
the point of . view of crimes against Scheduled 
Tribes 

1. Bihar 1. Sioghbhum 
2. Lohardaga 
3. Palamau 
4. Ranchi 
S. Dumb 
6. SahibgaDj 
7. Dhanbad 
8. Hazaribagh 
9. Giridih 

10. Godda. 

2. Mabarashtra 1. Dhule 
2. Nalik 
3. Jalgaon 
4. Osmanabad 
S. Parbhani 
6. Chandrapur 
7. Gadchiroli 
8. Bhandara 
9. Amravati 

4.2 It haa been Itated tbat information in respect of sucb areas in 
the States of Madhya PrildClih and Orissa is being collected and compiled 
by the States concerned. 

4.3 The Committee pointed out tbat the number of crimes against 
Scheduled Castes in Uttar Pradesh and Rajllthan was quite larae and 
enquired why no pockets of sensitive areas bad been identified in tbese 
States also. The representative of the Ministry of Welfare has .tated 
durin. evidcnce that according to tbe Statc Governments, these crimes 
are Ipread over the whole State. There is no specific area as reported by 
the Chief Minister of Rajasthan. 

4.4. Wben asked about the special measures taken to protect the 
life and property of Scheduled Cutes/Scheduled Tribet in the sensitive 
~ the Minittf)" has been stited in a note fumfllaed to the Committee 
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41 

that it has been suggested to the State Government that with a view t 0 
prevent atrocities on Scheduled Castos and Scheduled Tribes, at least 
one of the following posts in each of the sensitive districts should be held 
by oflicers belonging to these communities and tribes. The posts 
identified for this perpose are District Magistrate, Senior Supdt. of 
Police, Sub-Divisional Magistrate and Sub-Divisional Police Officer. It 
has been furtber suggested tbat officers belonging to Scbeduled Castel 
and Scheduled Tribes should also be posted as Station House Officers u 
far as possible in such sensitive localities. 

4.5 The following statement shows the number of Scheduled 
Castes/Scbeduled Tribe Officers working against the posts of District 
Magistrate, Superintendent of Police, Sub-Divisional Magistrate and 
Sub· Divisional Police OfBcer in the States of Bihar, Madbya Pradesh. 
Rajasthan, Tamil Nadu and Uttar Pradesh: 

4.6 When asked about the position of posting of SC/ST officers in 
other States, especially the States like Maharashtra, Gujarat, Haryana, 
Karnataka and Punjab where atrocity prone pockets bave been identified, 
i t has been stated in a note furnished to tbe Committee that the Ministry 
of Welfare do not have information regarding the posting of Scheduled 
Caste/Scheduled Tribe officers in otber States like Mabarashtra, Gujarat, 
Haryana, Karnataka and Punjab etc. As all District level officers are 
transferable such an information cannot be obtained on a permanent 
basis from the States. The State Governments have been requested to 
follow tbe guidelines of posting of Scheduled Caste/Scheduled Tribe 
officers In tbese areas. It is presumed tbat these guideline. are beiDg 
followed by them subject to administrative convenience. 

4.7 When asked about the posting of ofBcers belonging to 
Scheduled Castes/Scheduled Tribes as Station House Officers in sensitive 
areas, it bas been stated that the Ministry have no feed back in case of 
posting of Station House Officers. 

4.8 The Committee enquired wbether the State Governments bad 
identified the areas where the musclemen/criminals were operating and 
the action taken to apprebend them. The reprcscntative of the'Ministry 
has stated -during evi.;ience that based on the incidence of atrocities. the 
State Governments have identified certain areas as &eIIsitive or atrocity 
prone. 48 districts in seven States have been identified. Tbe S.ca have 
been advised to keep a COlislaDt watch OD tbe situation and to take all 
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p;ecautionary aud preventive meuures against atrocities and if the State 
Government or tbe local authoritics feel that there is a fear or appreben-
sion of auy breach of peace in that area then, they have been advised 
how to handle the situation and how fo avoid actual breach of peace. 

4.9 He bas furtber stated that it has been provided in the reviled 
guidolincs of 1985 ilsued by the Home Ministry that on the basis of the 
study undertaken by the State administration and taking into considera· 
tion identification of scnsitive districts and villages, the Intelligence/ 
Special Branch of the State Police Department shall be charged with 
special responsibility for keeping an eye on such areas and villagel and 
communicate both at the State level and the district level the likelihood 
of tcnsion building up. This is one of the precautionary measures that 
bas been put in the guidelines. The Ministry is in touch witb the rest of 
the State Governments also to carry out this exercise of identifying 
ICnsitive areal. 

4.10 When pointed out that in Kolhan area in Singbbum district, 
Scheduled Caste/Scheduled Tribe people were being harassed by 
organised people and the State Government was not taking any action 
against the accused persons, the representative of the Ministry has stated 
that in the Kolhan area, the main grouse of the Santhul people was that 
they were not being adequately involved in the local administration. 
The Gram Panchayats are there and in a few cases thc Santhal people, 
the Sarpanchs, arc members. But there il another Group, namely. tbe 
MUDkii and tbe Mundas, who are the traditional village headmen; they 
are not adequately represented in these Panchayati Raj Institutions 
because thClC are based on democratic principles and the Munkis and 
Munda. are hereditary posts. So they have a groule. However, so far 
as the Government of India is coneerocd, the Mioistry have been of the 
view that where the traditional village functionaries belonging to 
Soheduled Tribes are active or are still holding some sway, the State 
ao.emment Ihould attempt to give them some re prcscntation in the 
administration of tire area. The Ministry had a dialogue with the State 
Gowmmcot of Bihar and the Ministry have identified which are the 
areas where better involvement and representation of tbe local tribal 
people il pouible. One lector is the Pancbayati Raj institutions like 
Gram Pancha,.t Samitis. The otber is Cooperatives. There are also 
autonomoua tribal development authorities in the State of Bihar. There 
a110 the rcprelODtation Ihould be adequato. Besides, there are certain 
rcauJatory Acta or IepJation8 for which there are Statutory Committees 
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it the district level and even at other lower levels. There also it should 
be possible to represent the tribals adequately. The Ministry have been 
in dialogue with the State Government of Bihar. They have already 
examined a few legislations and they are in the proccss of examinina the 
other legislations also. If any amendment to any legislation is necessary, 
they will do that or where no amendment is necessary by executive order 
tbe local tribal traditional functionaries can bC associated without 
violating tbe existing principles, they will do that also. 

4.11 The Committee pointed out th!lt the persons who were to 
protect the tribals w. re themselves in connivance and were in conspiracy 
against tbese tribals and asked how the Government proposed to protect 
the advisis. The representative to the Ministry has stated that so far as 
the problems of Adivasis in Bihar are concerned they had requested tbe 
officials of the State Government of Bihar to come down here about 
three-four months back and had a detailed discussion on the various 
grievances of the tribals in Bihar. It is alleged that the triballii arc 
cutting the forests and the forest officials arc filing cases against tbem. 
This is one aspect of administration. Ministry also went iuto the 
developmental aspect and said tbat prices can be fixed for the minor 
forest produce. There is a law in the State of Bihar and it should be 
possible for them to fix the prices of minor forest produc~ which tbe 
State is proc~rina through their Corporation. They have agreed in 
principle that they will go on examining item by item for price fixation. 
Similarly, there are certain items like lac where production is consider-
able but tbere arc certain bottlenecks which the Ministry have identified. 
Tbey ace going to take steps to see that lac production is improved and 
a very large number of tribal people involved in it get an earning. In 
the case of Tendu leaves whicb arc procured from that area, the scheme 
of State trading is in operation in the State but it is not foolproof: It 
was found that upto a ccrtain level the State Governments had tbeir own 
agencies but below that, they were dependent to some extent on trade 
channels. So the Ministry have suggested to them tbat these trade 
cblinnels which arc private should be replaced by State agencies so that 
exploitation cases and the discontentment amoDI the tribals locS down. 
Lik.e that Ministry have identified six or seven important aspects 
reprdiDB forests anti forest produce where these developmental measures 
will ultimately reduce the discontent of the local tribal population. 

4°1l Tbe Committee DOte that the State Go'emmeats ha\'e IdeDtJ. 
led certain eeusitive dlstriets/areas from the point of lIew of eri.mes .Iost 
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Scheduled Castes aad Scbedaled Tribes In the States of Bihar, GuJarat. 
Baryena, Karnataka, Madhya Pradesh, Maharasbtra and Punjab. Tbe 
Committee further note that Central Government has IiUK&ested to tbe 
State Governments tbat witb a Yie" to prevent atrocities on Scbedul. 
Castes and Scheduled Tribes, at least one of th~ posts of District MBa'" 
trate, Senior Superintendent of Pollee, Sub-Divisional Magistrate and Sub-
DiYlslonal Police Officer In each sensitive district should be held by officers 
belonging to Scheduled Castes and Scheduled Tribes. From the informa-
tion furnished by the Ministry of Welfare, the Committee htve observed 
tbat out of tbe seven States "Ith sensitive districts, Scheduled (aste/Scbe-
Tribe officers of the above-said ranks have been posted only In hto States 
viz. Bibar and Madhya Pradesh. When tbe Committee asked about the 
position of posting of Schednled Caste/Scheduled Tribe Officers iu other 
States, the Ministry have stated tbat tbey do not bave Information reaar-
ding posting of Scheduled Caste/Scheduled. Tribe officers In other States 
like Maharashtra, Gujarat, Baryaus, Karnataka and Punjab etc. As an 
District level aRicers are transferable sucb an information cannot be 
obtained on a permanent basis from tbe States. Tbe State Governments 
bue been reqaested to follow the guidelines of posting of Scheduled Castel 
Scbeduled Tribe otllc ... In thestl areas and it is presumed tbat tbese are 
being followed by them subject to tbe administrative . convenleuce. Tbey 
also don't bave aay feed-back hi the case of postial of Statloa HHIe 
OfJIcers beloDginl to Scheduled Castes/Scheduled Tribes in sensitive 
areas. 

The Committee are surprised at tbe casual reply of tbe Ministry of 
Welfare that they canDot obtain such information ona perma.ent basis 
and they presume tbat the guideliugs issued by them are being follo"ed by 
tbe State Goveruments. It only shows that the Central Goverumellt are 
not prepared to discharge any vigilance function as law and order Is State 
subject. Bat lu view of the fact that the Central Government have a spedal 
respousibllity to protect thc Scbeduled Castes Scheduled Tribes. the 
Committee feci that MInistry of Welfare should obtain rer:ularly Informa-
tion !from States/Union Territories about posti. of Scheduled Caste 
and Scheduled Trib,; Pollee OfBcers of senior rault and StatioD Hoase 
Olticers in sensitive areas. The Committee saggest that the relevant Infor-
mation may be obtaincd by adding a few more columns to tbe Statements 
already fu vogue or by devising a new proforma for tbe purpoae. 

4'13 The Secretary. Miuistry of Welfare rlgbtly lai' emphasis OD 

the prel'Cntlve aspect of crimes lIainst Scbeduled Castes/~oled Tribes 
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46 
and the Committee strongly recommend that the Central Govemmeat 
should closely watch that the suggestions/guidelines issued by them to 
State Governments fer protecting the life and property of the weaker IICC-

ttpus of society, particularly Scheduled Castes/Scheduled Tribes, are imple-
mented both in letter and spirit. 

4'14. As regards obtaining 'nformation about the posting of :iche-
duled Caste/Scheduled Tribe District level officers in the sentlve areas tbe 
Committee feci. that there should be DO problem for !the Ministry of Wel-
rare as they are receiviog a number of statemeots periodically on the crime 
situation from the States/Union Territories. Obtainioi: of this Informa-
tion Is important in as much as it will be a vital indicator of the extent to 
which guidelines of the Central Government are being implemented by the 
State Governments. It lJ.lrdly needs to be emphasised that appointment of 
SchedUled Caste/I'ribc Officers at District level and police officers Will 10 

a long way in preventing atrocities 00 Scheduled Castes aDd Scheduled 
Tribes. 

4.15. The Committee need hardly stress that the complaints of 
tribals of the Kolhan are, in Singh bum district (Bihar) showd·be looked 
into thoroughly and it should be ensured that 00 harassmunt Is done to them 
by the un.crlJpu10 J~ and vested interests. The Committee desire tbat they 
should be given their due share in the local administration i.e. In Gram 
Panchayats, Panchayat Sl,mitis, Co-operatives and other statutory Commi-
ttees at different levels, so that they have a feeling of involvement 10 tbe 
affairs of the State and a sense of oneness with the rest of the popUlation. 
Tbls wm also instil a sense of securitv in them. 
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V,. RESPONSIBILITY OF CENTRAL GOVERNMENT 

5.1. The Committee have been informed that according to the 
Seventh Scheduled of the Constitution of India the subject 'Public Order' 
and 'Police' come within the purview of the State Governments and it is 
primarily for the State Governments to take steps for protecting Sche-
duled Castes/Scheduled Tribes from all forms of exploitation including 
atrocities on them. However, the Central Government have a responsibi-
lity for protecting the lives and properties of Scheduled Castes and Sche-
duled Tribes as envisaged in article 46 of the CODstitution The Ministry 
of Home Affairs have istUcd guidelines to the State Govemments/Union 
Trritory Administrations f· om time to time. Initially, the following 
suidetines were i,sued on 10th March. 1980 vide then Home Minister's 
D.O. letter addressed to the Chief Ministers :-

.A. P"cautlD""" tUtd Pre.""tllll MtlllllrI' 

( I) The Administration at the State and District levels must fully 
apprise itself of disputes concerning Scheduled Ca5tes in different parts 
of the State pertaining to land, minimum wales, bonded labour, indignity 
against Scheduled Caste women etc. 

(j) All these disputes sbould be resolved quickly in • manner w~b 
is fair to the Scheduled Caltes who have been loog exploit.d 
and dcaied their due. 

(ii) Keeping in view the real' situation in different parts of the 
State regarding wages. it must be effectively ensured tbat the 
agricultural labourers in practice should get not leas tban tbe 
statutory minimum waaes and have alternative aDd ac:lditioaal 
employment opportunities throughout the year to improyc 
their bargaininl power for tbeir wapi. Adequate machinery 
should be set up for enforein, the implementation of tbe Mini-
Itry Wages Act in actuality as experjenced by.tbe agricultural 
labourers who arc lar,ely Sc:bcduJecl Cutes, and DOt merely in 
teno of official ltatilticL 
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(iii) All bonded labourers who are essentially agricultural labouren 
in extreme distress and who are mostly of the Scheduled Castes 
should be released quickly and simultaneouslY rehabilitated. 

(iv) Scheduled Castes should be put in effective possession of lands 
beloDsing to them or allotted to them and enabled to carryon 
cultivation wherever there are disputes and obstructions. A 
related task to be undertaken immediately and completed well 
before the ensuing cultivation season is to launch a villase to 
village drive to find out whether Scheduled Castes are in actual 
possession of the land allotted to them or belonging to them, 
and wherever they are not. to put them in effective possession 
of those lands so that they can carry out their cultivation in the 
ensuing season and subsequently without any hindrance. Wnile 
this drive is on, it will also be possible for the teams concerned 
to identify villages and lands in respect of whicb there is a 
possibility of interference by others and in such cases, full and 
effective police protection should be given to the Scheduled 
Castes from the beginning of the cultivation season till as long 
as necessary. For accomplishing the above tasks efficiently, 
Revenue-cum-PoJice Cells/TeallJs may be set up in Districts to 
exclusively attend to these tasks. To tbese Cells/Teams may 
be added officers of any other Department necessary, like the 
Labour Department. 

(2) The CID of the State Police Department should be charged 
with the special reeponsibility on the highest priority of identifying the 
areas of potential atrocities, where tensions are building up, well in time 
and communicate information to the Administration both at the District 
level and at the State level regularly and promptly. 

(3) Based on such information as well as information from any 
other source, the Administration and the Police force should resolutely 
and promptly move in to scotch the evil before it explodes as an 
atrocity. 

. (4) Instead of leaving the resolution of such disputes and ten'lions 
to lower functionaries, higb level officers like Collectots/D. Cs./D. Ms 
and their suboridinate officers at the Sub-Divisional level and similarly 
the S .. Ps and Sub-Divisional Police Officers should themselves go to the 
spot for resolving these disputes in a fair manner. This will go a long 
way in deterring the potentilll criminals and giviDS confidence to the 
potential vi~. 
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should be released quickly and simultaneouslY rehabilitated. 
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level and at the State level regularly and promptly. 
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(5) In maoy areu, thc actual crimes arc committed uDder th. 
iostigation of the powerful in the villages, by musclemen hired or 
employed by them or gang leaders eogaged by them. Preventive action 
will be streogthened if persons of this type are located and dealt with 
leverely under the various preventive sections available in the Cr. P.C. 
Thil work can Itraight way beain with those who may already be withiD 
the knowletige of the authoritiel. 

(6) It is necessary to review the arms licences granted in the State 
and caooel such liceocel in areas where atrocities have taken place or 
potential for atrocities exists. Simultaneously, areal not erioua for 
illegal manufacture of arml should be combed and thilsource of supply 
for committing atrocities completely eliminated. 

(7) Areas where atrocities have taken place, area where there II 
potential for atr(lcities and areas notorious for iJlegal arml should be 
taken as top priority areas for immediate implementation of Land 
Ceilings Act aod other land reform measures; identification. releae Ind 
rehlbiJitation of bonded labourers; developmental schemes for 
strengthening the socio-economic condition of the Scheduled Caltel aDd 
public works schemel to afford them alternative and additional emplby. 
ment opportunities. These"measurel will help strengthen the victiml 
and potential victims of atrocities and weaken the capability of 
perpetrators and potential perpetrators of atrocitin f()r enlangin. 
musclemen aod mobilising the arms. 

(8) A few units of Special Striking Force, hi@bly mobile and wel1-
equipped, may be located in strategic areal, compolCd and ofticered ill a 
manner .~hich will give confidence to the Scheduled Castel and other 
weaker sections aod c:!eter perpetrators and potential perpetratoR of 
atrocities. 

(9) S~cial Celli may be constituted at the State lenl, UDder the, 
personal supenision of the Chief Miniater. or. in the cue of States UDder 
the President's Rule, of the AdviEer. to 100k into the grin8JIcel of the 
sebeduled Caltes. The time of tbe day and the daya ()f the week "bea 
Scheduled Castes can meet the Cbief Minuter/Adviser in loch cue., may 
be widely publicised through man media. MODitoring or quick actioa 
on them may be arranged. Similarly arrangement. may H made It the 
District level ~nd widely publicised through man media iD the oftlcen 
of the Superintendent of pJjDC and the District Collector to receivo and 
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attea4 to member. of Scbeduled Calit .. -with cOIIIplalntl, Ramter them 
ud rCllularJy monitor the proBre .. of quick action on them. 

(10) Wbenan atrocity has takeD place in a villale, there il a. 
pOllibility of cbain reactions in neighbouring villaaes and areas. 
Thorefore, preventive viailan" &lid preparednesscoveriQg the varioul 
points enumerated above and inc1udmg iDtealive patrollina ahould be 
stepped up in such neighbouring villages and areal. 

B. Punitive MfQ"'~' 

(1) When, in spite of aU preveDtive and l'recautioDarymcuufCI, 
a trocities do occur against Scheduled ealtes, police force Ibould be 
moved into the areas quickly to quell them, arrest the offenders, not only 
thOle who. actual1y commit the crimes but allo thOle who encourage and 
inlti8!lte them. It will not be correct if the 8ma}ICry alone are arrelted 
aDd the powerful, really behind the crime., are aIlowed to ao scot-free. 

(2) ;In areas where seriousatrocitiel against ScbeduledCaltes take 
place, special police pickets .hould be 8tatiOlled, DOt oDly to take prompt 
action aaaiDst offeDderl but also to prevent recurRDce of luch olence •• 
Theae. pickets sheuld be manDedlnd oflicered iD I manner that will.ivo 
cODfideace to the victims and put felr of the Jaw iDto the offeoden. 

(3) The police should directly and c.ft'ectively interveae in inlta.nc:ea 
of criminal trespass into lands belongin, to Scheduled Castes by others, 
criminal trespus beiDg a cognizable offencc UDder Section 447 ofthe 
IPC. 

(4) The efi'ectivenClS of punishment depend. not only on ill 
quantum but al.o on the speed with which it is imposed. Therefore, tbe 
police Machinery should be required to complete the investigation on 
top priority and chlrge these ~alCS within tbe sbortelt possible time, in 
an, cue DOt exceediD. 14 day •• 

(5) Tlle police machinery~),d be tiabteaed up to CDsure that 
. th.e ~aiatration of complaints i. prompt aad the javCltiaation is free 
from Jacuuac aad defects. 

(~) In serious cases of oft'eacea apiD8t memben of Schcdulccl 
c,atca, the iDvcltiptbl, omcon .boulct bo pzetted oI8ccn. preferabl, 
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Doputy Saperinteadeo1s of Police or above, and carefully selected on tbe 
balil of their sense of social jtJ9tice and ability to p~rceive the iJnplica-
tiona of tbe case and invostilate it aloo, right lines within tbe qllickest 
possible time. Toese seriOlls cases sboald be treated as Special Report 
cue •• 

(7) Prosecuting mlchinery should be tightened up to effectively 
resist the grant of blil to tbo &Ce"le" in sucb cases and to go in for 
appeal if bail is Iran ted in spite of their efforts. 

(8) The prosecllting m:1cbinery· should. be further required to 
punue the cases in the COllrt for securing out·of-turn quick trial, convic-
tion and deterrent punishment. 

(9) PubUc Proscclltors to d.,.l elclusively witb Clies of crimes 
against Scbeduled Cutcs undor tbe (PC and tbe peR Act sbouldbe 
appointed. There are many young members of Scbedilled Castes witl! 
degrees in law who arc working as Clerks, Assistants, etc. in diJl'crcDt' 
Departments for w4nt of a propcrty-owing social base which is often 
necessary to support legal practice. Such youngmcn may be identified 
and liven all support for settinl up practice and continuiq it, 
appointing them as Assistant Public ProlCCutors under the above Public 
Prosecutors, if ncc-'lsary after a period of under-study. They should bo 
enabled to mllee this switchovcr by ensuring that tbere is no 10 .. of 
iocome compued to tbeir present pay in jobs not related to tboir IOlal 
qualifications. 

(10) One specific measure that can help in sccuring quick trial and 
cniurful punishment of of!'~Qders witb dcterrant rapidity is to lOt up • 

• spooialcoDrtstb try crimes undor tbe IPC and tho PCR Act. There may 
be an crroneous impreasion in some minds that the justification for 
spccial courts d:p:ud:l on Ii num';),r of cases. Tbis is not correct. Tho 
rcal justUicallonfor sp=cial couttJ is the Deed to sccure punishment for 
crimM undet tlie IPC or under the peR Act witb deterrent rapidity and 
to imprcs.- oftCnders as well al potential ofl'onders of the flrm determina-
tion of tbe Statt GJvernm:nt to put an ud to atrocities once (or all, 
irrespective of tbe Dumber of cases on file. In fact, if tbis procell of 
speedy trial throulb special courts startl,it is very likely tbat many 
cuea where complaintsaroDOt m,de by the Schedutod Ca*victims of 
crimea OD account of their lack of conftdeGOe ia lh. leaal and 
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ldministrative machinery, may come ~o light, providing even oumericat 
justification for special courtl at a later Btase. 

(1) In all cases of serious crimes like murder, rape, arson and 
other serious mischief, grievous hurt, kidnapping, wrongful restraint, 
"fODSful confinement etc. committed against members of Scheduled 
Castes, the local D.M. and S.P. should invariably visit the spot 
immediately and at any rate within 24 hours of the occurrence, supervise 
steps for the apprehensio&l of the CUlprits and measures of relief and 
rehabilitation for the victims, and take such other steps as may be 
necessary to instil a sense of security and confidence among the members 
of Scheduled Castes in the area and the fear of law in perpetrators and 
potential perpetrators of atrocities. 

(12) District officers should be required not only to take prompt 
action about all crimes co:nmitted by non-Scheduled Castes 00 
Scheduled Castes, but promptly inform the State Government to enable 
the latter to take all necessary action and to simultaneously keep the 
Central Government informed. 

C. Measures Of Rehabilitation 

It is necessary to have a standing scheme of comprehensive 
rehabilitation of Scheduled Cute victims of atrocities so that it may 
automatically come into operalioo as soon as an atrocity takes place. 
In order that it may be of real help to the victims, it should contain the 
following ingredients :-

0) Immediate relief. 

(ii) Restoration of the full income-earning capacity of the family of 
tbe deceased or incapicitaled victims of atrocities throulh 
provision of employment and/or self-employment •. 

(iii) Provision for work including work under Food for Work 
Programme Of other assistance to meet the consumption 
requirement of the victim families, until income·carnins 
capacity is fully restored. 

(iv) Education and mainten:lDCe of children where there is no 
bread· winner left and there is no scope for restoring income-
earning capacity through provision of employment and/or 
aelf-cmploymeQt. 
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(v) Special arrangements for rape victims, keeping n view the 
psychological trauma suffered by thc:m~ 

(vi) Pucea house building for victims of anOD. 

(vii) Adequate financial comp,nsation in view of the outraae 
.uff"red by them. 

(viii) D"legation of fuJI p:Jwers to the District Collector/Deputy 
Commissioner/District Magistrato to grant all assistance 
accordinl to the scheme. 

The scheme may be formulated and brought into force urleDtly. 

D. Personnel Policy 

(1) It should be the personal responsibility of the Collector/Deputy 
Commissioner/District Malistrate and S.P. to ensure tbat prompt and 
effective action is taken Clot only by themselves but by a1l officers of tlleir 
District along the Jinos indicated above. Tooy sbould be responsible for 
fully achieving the objectives of eff~ctively preventing atrocities, 
appreheDdiDI criminals and visiting tbem with condign punishment with 
deterrent rapidity and qLlick and co)mplete rehabilitation of victims/ 
families. 

(~) However, they may also have certain difficulties which hamper 
their work. They should be encouraled to express their difficulties of 
any type and tbe Cbief Minister/Adviser and the Chief Secretary may 
promptly remove those difficulties. 

(3) In the ACR of these officer., e.pcciaUy District Collcctor/ 
Diltrict Magistrate/Deputy Commissioncr and Superintendent of Police, 
a leparate column should be opened on "EiTectivcnclS in thc develop-
ment and protection of Scheduled Castes". Under tbis head, theae 
mould be Ipecific heads on :-

(a) Attitllde towarJs Scheduled Castel. 

(b) Sensitivity to social justice. 

(c) Ability to take quick and cffective action to prevent and quell 
atrocities and ensure justice to Scbeduled Castes. 
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(d) Effectiveness in bringing about the development of Scheduled 
Castes. 

(4) Any failure to undertake prompt and efficient action or exercise 
adequate supervision, whether at the preventive stage or punitive stage 
or reblbilitatiolJ stage, should b:: reguded as a grave dereliction of duty 
on the part of the olBc:r concesued and entered in the AeR, apart 
from taking appropriatedisciplinary action. 

(S) The incentive-cum disincentive system should operate in such 
a manner that officers should perceive tbe career of those wbo do tbeir 
duty to tbe Scheduled Castes In an examplary manner advaBcing rapidly 
and tbe careers of those who fail in this receiving a significant set-back. 

(6) The State Government may post carefully selected District 
Collectorll/D.Gs/D.Ms, Supdts. of Police and officers of major Develop-
ment Offices in Districts/.\reas, where atrocities are taking place or thero 
i. potential for atrocity. 

(7) It is well known that according to the lllerarchical pattern of 
residence, in eXistence in most parts of the country, rural as well as 
urban, Scheduled Castes generally are relegate~ to the outskirts the most 
distant parts of the village, devoid of facititics and convenienes available 
in the rest of tbe village. They are considered to be the least prestigeou8 
part of the village, or even the town. It is necessary to rectify this as 
part of the drive against atrodties. As one step to bring prestige to the 
Scheduled Caste part of the village, and thereby to the Scheduled Castes, 
all Collectors and S.Ps and their Sub-Divisional subordinates should be 
reqllired to spend a substantial part of tbe time on their tours to villages 
in the Scheduled Caste localities of the village and transact from these 
localities their.work pertaining to the general advancement and general 
problems of the villages. Similar instructions may be siven to the 
otlicers of the mojor devolopment departments and offieers of loc:al bodies. 
Thi, willllave a fllr·reachins psycholoSicOlI imp.)Ct. This of COW'SC doeJ 
o.:>t mean that where their work: pertains to specific SlOUpS lilcc potters 
or carpenters, etc. they should do that also from the Scheduled Castes 
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S .2. The UDion Home Minister further cC'mmunicated the follow· 
ing two guidelines suggested by the Members of Parliament and other, to 
the Chief Ministers of States and Union Territories vide his D.O. letter 
No. III. 11011/7/80-PCR (DESK) dated 6th September, 1980:-

(I) At least one of the following posts in each of tbe sensitive 
districts . should be held by ameers belonling to Scheduled Castes and 
Scheduled Tribes. The posts indentified for this purpose are District 
~agjstrate, Senior Supdt. of Police, Supdt. of Police, Sub·Divisional 
MaJistrate and Sub-Divisional Police Offioer. 

(2) Officers belonging to the Scheduled Castes and Scheduled 
Tribes sbould also be posted as Station House Officers as rar as possible 
in such sensitve localities. 

5.3. 'On tbe basis of tbe experience of the State Governments, 
while working on the guidelines issued in 1980, a revised set of guidelines 
were conveyed to the State Governments ,'de Union Home Minister's 
D.O. letter dated 15th April, 1~5 addressed to the Chief Ministers (see 
Appendix ·11). 

5.4. When asked about,the legislative and administrative measures 
taken by the Central Government to prevent the incidence of atrocities~ 
it has been stated in a note furnisbed to 1be 'Commitec tbat the ellistina 
criminal Jaws cover crimes_gaiast Scheduled Castes also. However, 
on tbe recommendations of tbe National Police Ccmmission, the 
Government of India have clarified tbe term 'atrocity' to ensure proper 

, rcoordinl and analysis of such offences. In view of this, tbe State 
Governments/Union territories were informed vide letter No. m. llfJ 1/ 
8/8l-PeR (DESK) dated 27th June, 1983 that crimes against Scheduled 
Castes comins under the folJowilll sections of IPC may be ir.cluded in 
their montlllyreport to tbe Central Government :-

, 

(0 Chapter VIIl (of offences [against public tranquility) except 
sections 141, 142, 149, 152, 159 and P60. 

(ii) Chapter XVI (of offences aff'ectin. the b\QD8n body) except 
Seelions 303, 304-.... 30S, 306. 310, 311, 312, 313, 
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314, 315,316,317,318,332,333,334, 335,336,337, 338, 3~3, 
356, 357, 369. 

(iii) Chapter XVII {of offences against property)-exept Sections 
381, 383, 400, 401, 40S, 406, 407, 408,409,410,411,412,413, 
414,421,422,423,424. • 

(Iv) Chapter XXI (of defamation). 

(v) Chapter, XXII (Criminal intimidation, insult and annoyance). 

5.5. Crimes against tho Scheduled Tribes mainly ensue from 
economic reasons like, land alienatfon, liquor vendin" debt tondl,e and 
bonded labour system, exploitation in forestry, minimum wages, etc. 
With a view to ensure that actrocity against Scheduled Tribes aets 
reduced, consistent effort has been made by the Government of India 
and the States to enact and enforce protective lerislationl io the sphere 
of tand alie.ation, money-Iendin" debt relief, bonded labour, excise 
and forestry. 

5,6 In relation to administrative measures, comprehensive 
guidelines suggesting precautionary. preventive, punitive aTd rcllabiJita· 
tive measures with regard to crime/atrocity a,ainst Scheduled Castesl 
Scheduled Tribes, have been communicated to tbe States ltd Union 
Territories. The personnel policy in trital areas bas also been suitably 
re-oriented. It has been emphasised that necesEary auarlUr.fnts mey 
be made for strict compliance of the' instructions ar.d le,al provisicT.s. 
The State Governments bave been instrueted to analyse the CIVEts of 
such crimes/atrocities, identify the major trouble .rea, quick investi, •• 
tion of such cases and rehabilitation of victims. To create confidence 
among the Scheduled Tribes and Scheduled Castes it has also been 
stressed that in sen&itive districts at least one of the posts 01 DMs, SSP. 
SP, SDM. SDO, Police office'rs should be filled with Scheduled Caltel 
Scheduled Tribe officers. The rates of compensation to the Scheduled 
Caste/Scheduled Tribe victims have been prescribed. kccpir.S in view 
typeB of atrocities and loss sUBtained by them. 

S.7· When asked abo~t the precautionary and preventive measures 
taken by various State Governments to effectively deal with crimes 
.sainst Sche<illled Castes and Scheduled Tribes. the re!lfeae~"tive of th~ 
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Ministry of Welfare has stated in evidence tbat precautionary and 
preventive measures taken by the State Govemments. according to the 
guidelines are (i) setting up of Special Cells and Harijan Cells at tbe 
State levels headed by DIG and SP and at the District level by D.S.Ps 
and Collectors and SPs who have been made personally responsible for 
the security of Scheduled Castes and Scheduled Tribes, (ii) prompt 
registration of cases of atrocities, (iii) quick investigation of casel of 
atrocities, (iv) Collectors and Superintendents have been advised to 
develop some source of information through better intelligence, (v) 
identification and rehabilitation of bonded labour, (vi) money lending 
and giving relief etc. Bonded lahour abolition is reviewed constantly in 
cOllaboration with the Labour Ministry and then forestry and excise 
legislations arc also reviewed during tbe discussions witb tbe State 
Governments. The Ministry have not come across any laxity on the 
part of the administrative machinery in atrocity-prone areas. 

S.8 The Committee wanted to know whether the protective 
legislations enacted by the State Governments were work in. 
satisfactorily. The representative of the Ministry bas stated during 
evidence tbat on the land alienation sector, review by the Ministry il 
continuous and the Home Minister wrote in this connection to all the 
State Governments in May, 1985, and he suggested that the review of 
the legislation should be talren up to find out the lacuna in tbe laws and 
the rules. The institution of Special Courts, if need be, can dispose of 
the cases and restore the lands to tribals In pursuance of letters whicb 
are written by the Ministry to the State Governments from time to time, 
tbey get tbeir react.ions and on knowing that a particular State have 
certain lacuna in some respect, that State is advised to amendtbeir law. 
This is one way of reviewing. Secondly, the Ministry tbemlelves are 
getting reports from all States on land alienation laws from time to time. 
If the Ministry come to know that some States have a law, say of 
having provision against benami transaction wbile a few other States do 
not have lucb provisions, the Ministry request otber State Governments 
tbat tbey should also bave tbe same provisions on these line.. So, that 
way, this review il continlf'ul anlil it goes on from time to time. The 
Ministry also tries to pursue with the State Governments to ensure tbat 
tbe laws are as effective in tbat 'context as possible. In the cue of 
HiIDll~bal P,.dosh, tbo Courts ther~ struck down ardor and said tbat tbe 
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land should be restored to the bihls. 1be Higb Court. said that the 
law did not visualife the appeal and recommendation of tbe State. So. 
Himacha 1 PfI'de~h had to amcr.d this lbw for this type ofalienatioD. 1he 
Ministry have checked up with other States to find out if there is any 
case like this. 

5.9 When a~ked whether the arrangements at the Centre and 
States were adequate to protect the Scheduled Caste/Scheduled Tribe 
people from atrocities. the representative of tbe Minishy of Welfare bas 
stated during evidence that it is a fact tilat as yurs have aOT,e by. the 
instruments both at tbe State and Central level have been strengtbened 
frem time to time in order to take care of the growing requirements of 
the interests, or looking after the interests of the Scheduled Castes and 
Tribes. 

5.10 1he Ccmmittee desired to know wbether a separate column 
on 'Effectiveness in tbe development and protection of Scheduled Castes' 
bad been opened in the Annual Confidential Reports of Police Officers 
as per the guidelilies. 11;e representative (If the Ministry has stated itat 
in respect of tbe officers belonging to All India servicfs. namely, lAS 
and IPS, new Annual Confidential Report forms have been introduced. 
This form has been in force for the last three or four years. There is a 
specific column in the Annual Confidential Report about the attitude of 

. the officer towards Scheduled Castes and Scheduled Tribes, his 
sensitivity to social justice, his ability to take quick action and ensure 
justice to Scheduled Caste/Scheduled Tribe etc. These are some of the 
specific entries which arc now there in tbe Ann~al Confidential Report. 

5.11 In reply to a question. the witJless has stated that in 10 far al 
lAS and IPS oflicets ate concernc:d, tbis fOlm is commonly applicable all 
over the country. In respect of thue All India Senicn, tbis form haa 
been introduced by all the States. 

5.12 AI regard punishment to police 'officers who did not provide 
timely protection to Scheduled Castts/Scheduled Tribes, the representa-
tive of the MinislJy has stated that in the States, a number of things are 
done by the State GOvernment to show its displeasure. Punishment is 
also awarded lOme times but more often tran*rs take place. 

5.13 When specifically as1ced whether aoy responlibility lay on tho 
Ministl')' to fet the $uidelines/iQstructioQS issued by the Minis,!')' of 
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Welfare implemented when the State Government did not comply with 
them, the witness has statcd during evidence that continuous dialogue, 
continuous pcrsuation and continuous taking it up at bigber levels 
b~tween the Central Governm(nt and the State GovC'rnmenls are meant 
for this purpose. Based on the reviews which are beiDg done in tbe 
Ministry. the results are submitted to the Ministers Bnd when it is found 
that in certain States the performance in this . particular br3Dch dealing 
with the Scheduled Castes/Scheduled Tribcs is not satisfactory, the 
Ministry write to the Chief Ministers. 

5.14 Tbe Committee appreciate tbaa very detailed and comprebea-
sil'e laidelines have beea ilsued by tbe Ualoa Govemmeat . to all the 
State Governmeatl/Ualoa Territory Admialstratioa. in the years 1980 aad 
1985. In tbese guidelines tbe Ceatral Government bave suggested precaa-
tlonary and preventive measare., punitive measures, measures of rebabOi-
tation of l'ictlms of atrocltle~, and measures or personnel policy for 
effectively de.IiBl with atrocities against Scbeduled Castes aod Scheduled 
Tribes. The Committee firmly bellen that If these guideliaes/suggestlons 
are foUowed meticulously and implemeDted in leUer aad· spirit by the State 
GOl'erameats/Uaion Territory Admialstratioas, tbe crimes agllost 
Scb~uled Caltes aad Scbeduled Tribes can be ob1lterated to a great 
extent. However, wbea the Committee see tbe actual crime statistics 
furalshed to them by tbe Central Governmeot tbey are compelled to form 
an opinion tbat due importlaceaod serioas tbougbt bas oot beea glvea by 
the concerned State Goveraments/Uoion Territory Admloistrations for 
proper Implemeatation of tbese guidellaes. 

5.1!. Tbe Committee furtber note tbat Inspite of various lealllatl,. 
Ind administrative measures taken aad protective legislatioos eoacted by 
tbe State Governments/Ualoa Territory Admlmstratioas, the exploitation 
of poor Scheduled Castes/Scbeduled Tribes still coatinues unabated. Th .. 
Is evldeot from the fact tbat tbe bOaded lablur system is stili prevaleat la 
many, States, laad beloqlDa to Scbeduled Caste/Scheduled Tribe Is beial 
aUeaated and tbey are also denied tbe IItatutory miDlmam wage., 

Tbe Committee would Ute tbe Central GOfernment to impreu npoo 
the Stale Governmeuts to review tbe implemeatatiou of tbelr protectJ,e 
lealslatioDS aad to plUI tbe loopboles wbere aecessary. The Committee 
need hardly stress that the implemeDtation or the Kuldellae8 and ,arloos 
protective lealslatiool eoacted by State Governments/Uaioa Territory 
AdmiDlstratioDIL to Mve the Scheduled Calltes/Scbeduled Trlbel from au 
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80rtl of exploitation/atrocities ShODld be contIDooDsly rel'lewed at the le'el 
- of Chief Minister/Chief Secretary/Hom'e Secrejary of the State Govern-

meats/UoioD Tenltory Administrations to watch their effectiveness and to 
remove the bottleoecks, if any, fouud in lheir Implement at lob. 

5.16 The Committee also recommend tbat there should be quarterly 
meetings between the officials of the Cenlral Govcrnment and State 
Governments concerned for this purpose. The Ccntral Ministries of Home 
Affairs aod Welr.re should also hold hair yearly meetings wllh the Chief 
Ministers to review implementation of the guidelines issued by the Centre. 

5.17 The Committee also recommeDd tha' dedicated officers wbo 
have a burDIDg desire to serve the weaker seclloas of society should be 
posted ID the atrocity prODC areas. Ooly sucb officers caD deal efTectiyely 
with anti· social elements, muselemeD or criminals who are hired by the 
powerful vested interests iD tbe "illage for barasslDg the Schedulecl castel 
Tribe people. The officers/slaff who do commendable work 10 providing 
protection to Scheduled Castes/Tribes should be fully rewarded aad tbeir 
work and conduct sbould be given proper publicity. The State GOl'em-
ments may also be advised to cODsider bal'iDE some sort of IDCenlll'e 
scbemes like special Increment, cash bonus, facllllles in the matter of 
housiDg etc. for tbose oIBcers. staff aud workers wbo do dedicatfd work 
for preventioo of atrocities aod antl·social activities agaln~t the ScheeiDled 
Caste aDd Scheduled Tribe people. OD the otber baud, omcers wbo show 
aoy derelktloD or duty aDd cooDlve with tbe crimlDals shool" be glveD 
examplary puolshroeats aud oot merely traJtsrerred to some other distrh:t. 
Policy Office", wbo abow reloctance to register Casel of atrodties 

. promptly .bonld be paaisbed after lastitotlag proper departmeDtsl Inqolry 
naudlaJ their coaduet. 
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naudlaJ their coaduet. 



VI. UNTOUCHABILITY 

6.1 About the prevaletce of untouchability and the cases registered 
under Protection of Civil Rights Act during the last three years, the 
Committee has been informed in a note that though under Article 17 (~f 
the Comtitution, the practice of untouchability has been abolished, the 
prevalence of this obnoxious practice still exists in some form or the 
other in various parts of the country. The Government of India views 
with great conc:rn this evil pracrice and is determinrd to put an end 
to it. 

6.2 The root cause of untouchability lies with the social, educa-
tional and economic backwardness of the Scheduled Castes. For 
centuries they have been subjected to various kinds of iDdignhies. It is a 
gigantic task before the Government to provide saft'suards to tbese 
people and initiate varions measures which aim at removal of untoucha-
bility. The problem of untouchability is more economic than social. 
There is a close link between their economic plight on one hand and the 
social and civil disabilities to which they are subjected to, on the other. 
Therefore, the removal of untouchabitity lies in betterins their economic 
conditions~ With a view to rectify this state of affairs, a new struegy 
was adopted in the Sixth Five Year Plan aDd mechanism of SpeciJl 
Component Plan was conceived. 

6.3. Hitherto, the Untouchability Offences Act, 1955, which was to 
deal with cases of untouchability, did not prove effective enouab. With 
effect from 19 November, 1976, t.Ile name of the Untouchability (offences) 
Act 15155 was chang~d to Protection of Civil Rights Act, 1955 and some 
more stringent provisions were incorporated in this Act. 

The present law is more comprehensive to combat the evil custom 
of untouchability. 

6.4 Right from the beginning' tbe Government have eden various 
steps to curb tbis evil practice. The machinery for implementation of 
Protection of Civil Rights Act has been strenltbened. The Government 
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62 
or India provide matching Cl:ntral assistance to the State Governmentsl 
Union Territory Administations to take up such programmes/measures 
which will go a long way in curbing this evil. The State Governments 
have initiated programneslike provisions of legal aid to the Scheduled 
Caste victims, incentives to the inter-caste married couples, appointment 
of officers etc. in this direction. 

6.5 The Government of India in pursuance of the statutory 
provisions cantained in Section 15A (4) of the Protection of Civil Rights 
Act, 1955 is responsible to lay on the Table of each House of Parliamcpt 
an Annual Report containing the measures taken by the Central 
Government and State Governments/Union Territory Administrations 
to ensure that the rights accruing to persons subjected to disability 
arising out of untouchability are made available to them. The Annual 
Report for the year 1983 was laid in Lok Sabha on 10th April, 1985. 

6.6 As desired by the Committee the information regarding cases 
registered under PCR Act and their disposal duriog the years 1981, 1982 
and 198~ has been stated to be as follows: 

Brought forward No. of No. of No. of No. of cases Total No. of cass 
with fresh cases cases disposed of pending at 
------- cases closed chall- by. courts. the end of 
Police Court registe- by po- aned in ----- the year. 

red. lice the Ending End- -----
after court. in con- ing Police Court 
investi- viction in -----
gation aequ-
but with i ttal 
out chal-
lenging 

1 2 3 4 5 6 7 8 9 10 -
Year-1981 

698 4995 4085 982 2865 441 2085 2526 690 4547 
Year-1982 

690 4547 4087 897 26f5 199 1633 1832 725 4545 
Year-1983 

864 6347 3965 791 2902 243 1707 1950 1136 7299 
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6.7 In reply to a question, it has been stated in a note that infor-
mation for tbe year 1984 is not yet available. The Committee find from 
the above statement that the uumber of cases under FCR Act whicb are 
pending the courts had risen from 4547 in 1981 to 7299 in 1983 and 

desired to know the measures being adopted by the Government for quick 
disposal of tbese cases. In reply,' it has been stated that from the 
statement showing tbe number of cases registered under ~he PCR Act 
1955, State-wise and their disposal during the year 1983 (See Appen-
dix III) it will be seen that out of 7299 cases pending with the courts at 
the end of the year 1983.4 States viz. Maharashtra. Karnataka. 
Madhya Pradesh and Tamil Nadu ac(ounted for 5197 cases, the percen-
tage of which comes to 71.20% as detailed below; 

-----------------------------------------.------
S. No. Name of State 

1. 

2. 

3. 

4. 

Maharasht'a 

Karnataka 

Madhya Pradesh 

TaD'il Nadu 

Total: 

No. of cases pending 
at the end of 1983 
with the court 

1575 

1422 

]117 

1083 

5197 

Percentage 

21.5S% 

19.48% 

IS.30% 

14.84% 

71.20% 

6.8 For expediti()us di~rofal of theEe cues, 4 special courts each 
have been set up in Tamil Nadu aJid Madhya Pradesh respectively in 
1982 and 1983. The proposal for, setting up similar courts in Maha-
rasht,a and Karnataka is under active .:onlideration of the respective 
State Government I. In Andbra Pradesh (475 cases), Bihar (J 35 casel) 
and Rajastben (338 cases), where there is sizeable number of cases 
pendiDI with the Court, Special Courts have been set up. In Gujarat 
(291 cases) the Higb Court felt that if special courts are set up, they will 
not be havina su1flcient work as tbe number of cases pendina is not high. 
In Uttar Pradosh (476 caICS) tbe Allababad High Court bas ilsued ordoll 
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to all District Judges to take prompt action in all PCR Act cases. To 
handle such cases, one AS5istant prOseouting offber has been appointed 
under the District Superintendent of Police in each District. 

6,9 In reply to a question, it has been sthted Ihat Committees to 
review the working of PCR Act and for its effective implementation have 
been set up in most of these States where the problem of untouchability 
is acute. The composition of these Committees and the frequency of 
the meeting varies from State to State which is left to the discretion of 
the State Governments. Government of India h,s not gIven any 
directive in this regard. It is observed that the State level Committees 
are not meeting regularly. The recommendations and suggestions of the 
State level Committees are generally considered by the State Govern-
ments and are included in the Grant-in-aid proposals under Centrally 
sponsored Schemes. 

6.10 When asked about the role of voluntary organisations in the 
prevention of atrocities on Scheduled Castes and Scheduled Tribes and 
eradication of untouchability, it has been stated in a note furnisbed to 
tbe Committee that presently there is one Voluntary Organisation of all 
India nature namely Harijan Sewak Sangb, Delbi (baving branche. in 
.everal States), which is engaged in tbe work cf removal of untoucba-
bility. During the year 1984-85, a grant of Ks. 26,85,383 was sanc-
tioned to tlie Sangh for various schemes for the welfare of Scheduled 
Castes including the work of removal of untouchability. The Sangh is 
engaged in propaganda and publicity for tbe removal of untouchability 
through the propagandists (Prach.raka) and other workers who organise 
public meetings, inter-caste dinners and undertake padyatras to get open 
temples, wells, barbar Ihops, restaurants etc. to tbe Scheduled Castes. 
Yhe Sansh also distributes pesters, pamphlets, arranles film sbows etc. 
and oraaniles training camPI for the workers etc. 

6.11 When asked whether Central Government had issued any 
guidelines to the State Governments/Union Territory Administrations 
for providing support to yolunta,y orpnisations engaged in the rehabili-
tation of Scbeduled Castes and Scheduled Tribes victims of atrocities, it 
has been,stated tbat the State Governments/Union Territory Administra-
tions do Qot need or wait for central pidelinel in providin. luch support 
to· volull;tary or .. pisationl in their resp~~ivc States. A,. &II.tt~ of f.ct~ 
no s~h guidelines have ,beeD issued, 
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6.12 The Committee .,e distressed to Dote that pradlte of u. 
foucbahility In some form or 'be other Is stln pre .. '"., In varlo.. part. 0' 
'he country. Pradlce of untoucbabillty wblcb ha' bren abolished' ORder 
Article 17 of the Constitution is a matter of sbame for the whole nation as 
a section of our sodety Is stili being treated as uotoacb.ble. It Is • 
matter of great con('ern .hat even .rfer making provision for more 
stringent punishment under the Protection of Civil Rights Ad. thi. pracUce 
should continne in any part of the couDtry. The Committee agree with 
the views of the Central Government that tbe root cause of UDtoucbabmty 
lies wllb the loclal. educational and economic backwardnes. of tbe Selle-
dnled Castes. The Committee appreciate tbat tbe Government have 
expressed tbelr determinatIon to put an ellld to tbis evil practice and bave 
taken various admloistrative and Itglslative measures to bring about socio-
economic development of Scbeduled Castes. The Committee. bowenr, 
feel that soclo-economic development of Scheduled Cute. bas not taken 
place to tbe desired extent on account of the faet that • Iarae Hction 01 
Scheduled Castes are stili illiterate and coatlnoe to live below tbe poverty 
IIDe. The CommIttee find that during tbe Sixtb Plan Government Intro-
duced a new strafellY ror the welfare of Scbeduled Caltes known as Special 
Component Plao. In addition, Government alse undertook various anti-
poverty programmes lor ralllni tbelr economic Itafus. The Committee 
recommend that all these welfare programmes for Sehhduled Castes shoaf. 
have proper linkages daring the Seventh PI .. perlod.o that majority 01 
Sebeeluled Castes are able to cross tbe poverty line by the eDd of the Plaa. 

6.13 From tbe Information furDlsbed on tbe disposal of cases UDder 
Prote-llon oC Civil Riehts Act, 1955, tbe Committte find that every year 
about 4000 cases are registered but tbe number of eases pend.. bas shot 
up to 7299 at the eDd of 1983 "'hlcb "a. 4~7 and 4!45 at the end of 
1981 and 1982 respectively. The Committee ha'e iJeen informed tbat 
majority of these cases are pending 10 fonr States viz. 1575 In Maha-
nshtra, 1422 In KarDalaka, 1117 in Madhya Pradesh aDd 1983 la Tam" 
Natta and for tbe expeditious dl'po.al of these eases 4 Spedal CoID1a 
each have beeD set up In Tamil Nadu ad Madbya Prad_h In 1982 ud 
1983 respectively. Tbe proposal for setting up limtlar coorts In Man-
rashtra aDd Kamataka is ODder active cODIlderatioD of the reapeetJve State 
Gonrnmeatl. la And bra Pradesh (475 easel), BIhar (135 c ... ) aad 
aajllstban CUB cases) wHre there Is sizable namber of CUte ,...1IIf 
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"It II the courts, Special Courts have been set up. ID Ga)arat (191 c ... ) 
the High Court feb tbat If special couffs are set up, tIIey will not be 
bal:log sufticleat work as the number of cases pendlog Is uot hlgb. -In 
Uttar Pradesb (476 tases) tbe Allababad "Iah Conrt bas l.snecI orders to 
all. District Judaes to take prompt action 10 all PCR Act caSeli. 

It bas been rightly stressed In tile guidelines issued by the Ceotral 
Governmeot iD 1980 (Puoltl,"e Measures, Item 10) that "real jUlti8eatloD 
for Special Courts is the Dud to ncure puni.bmeDt for crimes UDder the 
IPC or under tbe PCR Ad ftitb deterreDt rapldUy aDd to Imp"" 
ollende,. as well as potfDtlal offeDders of tbe ftl m determJutloD of tbe 
State GoverDmeDts to put an eod to atrocities ODce for all, Inespectlve of 
tbe Dumber of cases 00 file," 1he C"Jrmltt~e, therefore, ,frClnlly rec()m-
meDd fbat Special Courts SIlODld be liet Dp in an tbole Stllte. ftbere atro-
city cues are 'yiDI pt'Ddlug. 

6.14 The Committee also recommend that more luch COurtl .bo .... 
he set up iD the Sta tes "here the lumber of pendlDI calts Is very hlah and 
tbe courts already established caDDot cope with the qaaatum of work. All 
out efforts shoutd be made to dispose of pending cue. u sptedDy u 
possible and reduce tbe uumber of pcOOlog cases, sluee delaylD cUsposal 
of cases and awardiol of punishment to tbolt aullty of prattlslDI un-
touchability oDly streogtbens the bands of ofl'encler. who IaDore tbe autho-
rity of administrative macblnery as beiDa loefrectlve. 

6.15 The CommlUee Dote that Stlte lenl Committees to review the 
worklll of PCR Ad aDd for Its tfl'edh'e ImplemeDtat/oD have been Itt ap 
in most of the States "here the problem of IIDtoachabDlty Is lCute. The 
Committee are, however, perturbed to Dote that the St.te IeTtI Com-
mittees are Dot meetiDI reeularly. The Committee are oftbe Opl810D tbaa 
wbole purpose of fGrmlllg the State level CommUtees III 10lt if tbey do 
Dot Dltet relal.rly. Tile C('mmlttet', tberefore, rerODimend that tbe 
CeDtral GovemmfDt ibould lillie lIece •• ry IIStJ1Idioll. to tbe Stat. 
GoverDDleDts that tbeu C( ILDllllu5 Dlult DJut at Ifllliar illt,,,.I. to 
review tile ulkfr.g of Ibe 1'( R Act a. olherwile they wl1ll1ot be perforal. 

IDa .y ueful functloD. 

6.16 The Committee are sarpr_d to BOte that prtltDO, there II 
0811 OQe Voluntary OrlaDl8ltloD of "I I ......... 8","1, "JrIJIII 
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wbole purpose of fGrmlllg the State level CommUtees III 10lt if tbey do 
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0811 OQe Voluntary OrlaDl8ltloD of "I I ......... 8","1, "JrIJIII 



67 

Sewn Sa., Deihl which Is eugaged 10 the work of remoYlI of UD-

toutbablllt}'. As remol'al of uDtcucba bility Is • gigantic task, tbe Com-
mittee are of tbe vie" that It II aecessary to elicit tbe cooprratloD of 
other voloatary organlsatioDs 1IIbicb are engaged fa similar "elfare 
activities, 

Tbe Committee bope tbat Ministry of Welfare would look IDto tbe 
matter aad ODd out wblcb otber voluatuy organisations cao belp 10 the 
eradlcatioD OfDD'ouc:babllity. Tbe GoverDmeot should focourege other 
sodal oraaillsatioDS to come forward to do voluntary locial worlr ror 
removal of untouchability, 
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VII. iNCIDENCE OF ATROCITJES 

7.1 The Committee have been informed that tbe Ministry of 
Welfare, on the basis of prescribed proforma. monitors data relating to 
crimes asainst Scbeduled Castes and Scheduled Tribes through monthly 
reports received from the State Governments/Union Territory 
Administrations. A six monthly return is also received from the State 
Governments/Union Territory Administrations regarding progress of 
investigation of ca.es against Scheduled Castes/Scheduled Tribes. 

7.2 Whenever any incident of crime against Scheduled Castes/ 
Scheduled Tribes comes to the notice of the Ministry either through a 
news-item or through letters from any VIP/M.P. or through Intelligence 
reports, the Ministry immediately gets in touch with the concerned 
State Government and asks for a detailed report in tbe matter and 
impresses upon them to take all actions to redress the grievance. of the 
affected Scheduled Casks/ cheduled Tribes. 

7.3 The Committee desired to know tbe total number of cases 
involving offences such as murder, grievous hurt, rape, arSOn and other 
offences under the IPC committed against Scheduled Castera and 
Scheduled Tribes in diffcr~nt States/Union Territories during each of the 
last three years. The requisite information as furnished by the Ministry 
of Welfare is at Appendix-IV & V. 

7.4 The Co:nmittee desired to know whether the Administrations 
of States/Union Territories where the number of crimes against 
Scheduled Castes/Scheduled Tribes was high, had undertaken an overall 
review of the fUDctioning of their intelligence organisation at different 
levels with a view to finding out as to how to improve the quality of 
intclJigence, assessment of information received, training of intelligence 
pcrsonneJ,propcr selectaon of such personnel and coordination of 
various intelligence agencies ete. The representative of the Ministry of 
Welfare has stated during evidence tbat tbe State Governments have 
their intelliaence machinery and naturally in the context of the emphasis 
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that is laid in regard to the crimes against Scheduled Castes and 
Scheduled Tribes, there is always a bias to ule their intelligence 
machinery and the eifortllike tbese lead to even identification of what 
is called atrocity-prone area or sensitive area etc. One of tbe points wbicb 
has been pointedly made in the instru=tions issued by the Government 
of India is that, at the ground level, tbat is at the district level, the 
Collectors and the S.Ps must also develop their own sources of informa-
tion and must not only depend upon what are called the established 
agencies. There are so many sources of information whicb are passed 
on to tbe Collectors and the srs which tbey can mobilise. Instructions 
to that effect are being given to them that they should supplement the 
souu:es of informatioD in this falhion also. 

7.S He bas furtber stated that ultimately tbe efficiency of the 
administration at the ground level very largely depend upon the time as 
well as accuracy of tbe intelligence information that is available. It has 
been stressed in tbe instructions that the Collectors and SPs should have 
the personal responsibility. It is in that context that they are also being 
advised to develop their own sources of inrormation. 

7.6 When asked about the directions given to the State Govern-
ments for more efficacy of the Intelligence Department, the witness has 
stated that in the instructions given to the States adequate empha&is has 
been laid on the fact that the existing machinery in tlae States i. to look 
at this problem also and to periodically give information on tbis at the 
grassroot level that they should not only rely upon or should not wait 
for the intellisence information comins from tbis source, but they will 
also bave to develop otber sources of information. 

7.7 In reply to a question, the representative of tbe Ministry of 
Welfare bas stated tbat a. rar as the Central Government asency is 
concerned, they are also deveJopin. some information, but the central 
agencies network is not so widespread since it is concerned with so 
many other things. H cannot substitute the kind of srassroot informa-
tion which the State Government agencies can provide. In lbe ordinary 
course of things the information which comes to one intellisence laer.cy 
is of use to the others. These informations are shared for the use of the 
other aaencies. Tbis is a normal tbinl. Ba,ed upoa the varioul 
SOI&r~5 of information, 5CBsitive areU are identified. 
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7.8 When the Committee desired to know as to how the Govern-
ment procured information about the background to atrocities in order 
ta curb them, the representative of the Ministry of Welfare has stated 
that intelligence pthering is not forecasting. It is about some situation 
which might be brewing in certain places because of certain tensions. 
They are specific to time and space. Because of certain conditions in 
some places, some problems may arise. If certain tendencies are there. 
it is for' the State to take precautionary action in time. For this kind 
ofa little bit of forewarning which the intelliaence machinery is able to 
give. a little responsibility has to be there on the intelligence agency. 
It should be of service to the law and order administration to feed the 
system with that kind of forewarning. It is done at the ground and 
State level also. The kind of information coming from different Stilte 
sources will be naturally shareJ with the authorities who have to deal 
with such situations. They act according til the responsibility given to 
them. It is a forewarning system. The Union Government has stressed 
that they should not depend on it. They should develop other sources 
of information. The point is that in tackling a difficult problem like 
this, the law and order administration must not rely on one or the other 
source, but be able to make. use of all possible sources of information. 
The Central Government has placed a lot of empha,is on this in the 
instructions that havo: been given to State Governments. 

7.9 When the Committee suggested that a special Cell from the 
.ide of Central Go"eroment should be constituted to look after the 
instances of atrocities against Scheduled Castes/Scheduled Tribes, the 
representative of the Ministry of Welfare has stated as follows :-

uThere is a very larae network of Intelligence-gathering machinery 
in the States. There are special arrangements to gather spccial 
types of Intelligence. You have already got a Central agency 
which again supplement and complement.. There are many 
other items of work. By fragmenting one particular intelliaence 
gathering agency and calling it a 'Cell' you will not get much 
purpose out of it. The Important point is this. This subject 
of atrocities against harijans is posing a situation which creates 
or causes such problems which must be the responsibility of all 
conceJned. lhat is what has got to be impressed, tbat is being 
impccSlCd. We cannot substitute wide network of agencies 
that are functioning in the field by creating any UDall Cell here 
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aud saying •. 'No, you do some-thing about it' and so on. I 
very much doubt that kind of a thing which can suhtitute the 
agencies that exist. We have to continuously improve our 
functioning. I would in the end only like to plead with you 
that it is very difficult to subscri~c to the view that the cause of 
atrocities etc. is due to the failure of the machinery. It i. 
not so." 

7. lOIn reply to a queslir n, he has further stated: 

7.11 

"All that I am saying is that the addition of a Cell in tho 
intelligence mschinrry at the Central level may not serve the 
desired purpose from the Ministry's point of view. I am 
putting across my view but the Committee in itl wisdom may 
come to its own opinion." 

Progress of cases rcgarding caimes against Scheduled Castel 
duriog the )'tars 1982, 1983 and 19f4 have teen stated to be .. 
follows :-

Cases relating to Scheduled Castes-I 982 

--
81. Name of State Convicted Acquitted Pending in 
No. Courts 

1 2 3 4 5 

1. Andhra Pradesh 91 170 270 

2. Assam 
3. Bihar 439 103 3131 

4. Gujarat 15 87 224 
S. Haryana 3 9 40 

6. Himachal Pradesh 19 60 67 
7. Jammu &: Kashmir 19 14 27 
8. Karnataka S 323 469 
9. Kerala 12 143 16 

10. Madhya Pradesh 308 276 1790 
11. Maharashlra 97 152 590 
12. Manipur 
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1 2 3 4 5 

13. Mfghalaya 

14. Nagaland 
IS. Orissa 60 
16. Punjab 24 42 39 
17. Rajasthan 94 190 '.979 
18. Sikkim 
19. TamiJnadu 6 99 152 
20. Tripura 

21. Uttar Pradesh 350 401 13692 
21. West Bengal 1 2 41 

Union Territories: 

1. And man & Nicobar 
Islands 

2. Arunachal Pradesh 
3. Cbandiaarb 

4. Dadra & Nagar Hlveti 
S. Delhi 2 13 
6. Goa, Daman & Diu 
7. Laksbadweep 
8. Mizoram 
9. Pondicherry 4 2 

Total: 1483 2007 23662 

... ~, ~.- . ~ ... _.,e... ....,.!!I!!: ~ 
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1 2 3 4 S 

1 983 

1. Andhra Pradesh 33 73 250 
2. Assam 
3. Bihar 153 134 4147 
4. Gujarat 26 122 198 
S. HaryaDa 14 39 66 
6. Himachal Pradeah 5 11 112 
7. Jammu It Kashmir 9 33 
8. Kamataka 4 339 498 
9. Kerala 13 94 89 

10. Madhya Pradcsb 316 233 2286 
11. Mabarashtra 126 190 901 
12. Manipur 
13. Meghalaya 
14. Nagatand 
IS. Orissa 2 42 
16. Punjab 13 20 36 
17. Rajasthan 56 96 4021 
18. Sikkim 
19. Tamil Nadu 17 157 184 
20. Tripara 
21. Uttar Pradesh 606 891 14744 
22. Wcst Bcnp) 1 45 

Valoa i'erritories : 
1. An4man &; Nicobar 
1. Arunachal Pradcib 
3. Cbandiprb 
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1 2 3 4 S 

4. Dadra and Nagar Haveli 

5. Delhi 5 8 

6. Goa. Daman" Diu 
7. Lakshadweep .. 

8. Mizoram 
9. Pondicherry 6 4 

Total: 1383 2422 27684 

1984-

1. Andhra Pradesh 6 19 N.A. 
2. Alsam 

3. Bihar 4S 220 4827 
4. Gujarat 52 199 414 
S. Baryana 3 2 S5 
6. Himachal Pradesh 6 19 126 
7. Jammu &: Kashmir 11 15 
8. Karnatab 11 N.A. 
~. lCenla N.A. N.A. N.A. 

10. Madhya Pradesh 580 127 ~313 

..--

• Partial infonD4tion in respect of some states, 
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1 2 3 4 5 

11. Miharashtra 40 109 N.A. 
12. Manipur 

13. Meshalaya 

14. Napland 

15. Orissa 46 

16. Punjab 10 30 34 

17. Rajasthan 77 243 4879 

18. Sikkim 

19. Tamil Nadu 27 245 424 
20. Tripura 

21. Uttar Pradesh 603 605 12063 
22. West Bengal 10 55 

Valoa Territories : 

1. Andaman &: N icobar 

2. Arunachal Pradesh 

3. Cbandiprb 

4. Dadr. &: Nagar Haveli 
S. Delhi 1 7 
6. Goa, Daman &: Diu 

7. Lakshadweep 

8. Mizoram 
9. Pondicberry 1 3 

Total: 1450 1851 26261 
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7.1 3. The Committee pointed out that tbe number of cases regar .. 
ding crimes against Scheduled Castes pending in Courts in 1982 was 
23662 wbich bad risen to 26261 in 1984 and wanted to know tbe steps 
being taken by Government to clear tbe pending cases expeditiously to 
give prompt justice to Scheduled Castes. The representative of the 
Ministry of Welfare has stated during evidence tbat tbe guidelines sent 
by tbe Union Home Minister to all the State Governments in 1980 
mentioned about this and certain steps were also suggested fer seeing 
that the disposal of tae cases was expedited. Some measures had also 
been suggested. The instructions that prosecuting machinery should 
pursue the cases in the courts to secure better trial of the offenders, 
appointment of the Public Prosecutors should be made inore exclusively 
for the Scheduled Castes and Scheduled Tribes, also setting up of Special 
Courts etc. were given in the guidelines of 1985. They are also taking 
it up at their level with their counterparts in the State Governments to 
ensure that these things are taken care of. 

7.14. It has been further stated that in those States where tbe 
pendency of cases is high or where the State Governments feel that they 
will be able to expedite the disposal of these cases by setting up of special 
courts, they have been advised to do so. In the States of Andhra 
Pradesh, Bihar, Madbya Pradesh, Rajastban and Tamil Nadu, tbe Special 
Courts are already functioning. Tbe Ministry expected that certain 
otber States where the work is heavy will also think of setting up of 
such Special Courts. The Ministry of Welfare is repeatedly in toucb 
witb them. As a result of their reveiw, if it is known that pendency has 
increased, tbe State Governments are told to follow the courses open to 
them by expediting the ClSes at the prosecution level and then by expe-
diting the same through Special Courts etc. 

7.1S. Tbe details about the States having Special Courts to try 
PCR Act as well as tbe IPC offences and the year since when these 
special courts were started arc given below :-

S. No. Name of State No. of Courts Years 

J. Andbra Pradesh 7 1979 
2. Tamil Nadu 4 1982 
3. Bibar 4 1982 
4. Madbya Pradesb 4 1983 
S. Rajasthan 8 1983 
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7.16. The Government of Andhra Pradesh took a lead by settinl 
up S Special Courts in the year 1979. The motive behind settin, up of 
these courts was to deal exclusively the crimes against Scheduled 
Castes/Scheduled Tribes. Considering tbc effectiveness of these Courts, 
the Government of Andhra Pradesh set up two more Special Courts 
bringing tbe total to 7. It is encouraging to note that the same 
Government have now proposed to set up 4 more Special Courts brin,. 
ing the total to 11. 

7.17. The experience of this State Covernment was mooted to other 
States also. Rajasthan followed it by establishing 3 Special Courts in 
the year J 980. The number has now risen to 8. The encouraging exp-
uience of these States have given inspiration fo otber States to set up 
Special Courts. Thus the Governments of Tamil Nadu, Bihar, 
Madhya Pradesh have set up 4 Special Courts each. 

7. t 8. The Government oflndia Is in continuous touch with tbe 
State Governments emphasising tbe need to set up Special Courts which 
have nrt so far any andto increa/te the number of these courts which 
have already set up such Courts. The Government of Jndia is alreeable 
to bear matching Central Assistance for setting up these Courts/making 
them more effective. 

7.19. Some States like Gujarat and Uttar Pradesh do not consider 
the need to set up these Special Courts while a few States like Maharash-
tra and Karnataka are CCi)nsidering to set up Special Courtl in consulta-
tion with the respective High Courts. In Uttar Pradelh though tbere 
are DO Special Courts, 88 per the orders of 'Atlababad Higb Court 
prompt action il taken in all calCl. For thil purpose, one Magistrate 
bal been nominated in each District. 

A.cgultttli of Off'tMerl .. 
7.20. Tbe Committee observed from the Itatement showing proare.1 

o( cues on crimes againtt Schcrduled Cutes/Scheduled Tribel that most 
of these cases result in acquittal of offenders. The Committee asked 
about the reasons of luch acqulttall and remedial measures taken, if any, 
to enlure that the guilty persons do not go unpunished. It hu been 
Itated in a note furnished to the Committee that the State Oovemmente 
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have pointed out rcasons for large scale acquittals like witnesses tum in, 
hostile or the witnesses won over by accused persons or complainants 
themseles not supporting their complaints. They have replied that they 
are taking measures to expedite the investigation of such cases. They 
have further mentioned that the cases are being contested vigorously by 
the accused also resulting in large scale acquittal. The State Government 
of Tamil Nadu have informed that they have instructed the District 
Collectors, the Supdts. of Police and the District Judge to get together 
once in • month to review the position and they are taking measures on 
the basis of guidelines, The grant of bail to accused in cases of atrocities 
on Scheduled Castes is being resisted. 

7.21. It will be seen from the stalement regarding pro,ess of 
investigation of cases involving offences againlt the members of Sche-
duled Tribes by non-Scheduled Tribes during 1984' that the conviction 
ratio is much higher than the acquittal ratio. The convictionl out of the 
total casel decided by the Courts was 209 out of 370 which is much 
above 50%. 

7.22. In a separate note the Ministry of Welfare have stated that 
it is their experience that most of the cases lodged by the Scheduled 
Castes either under the PCR Act, 1955 or ut!der the IPC end in acquittal 
because of the ~nwil1iDgness on the part of the witnesses to attend courts 
due to various reasons. One such reason is their loss of wagea on the 
days they attend courts, the time apent and the expenditure incurred by 
them. With a view to removing this genuine difficulty, the Government 
of India is agreeable to extend financial assistance to the State Govern-
ments to compensate the wages of the witnesses involved in offences 
under the PCR Act required to appear before the Court. It has been, 
therefore, impressed upon the State Governments to Jive wide publicity 
to this aspect and seek financial au istancc from the Government of India 
as and when such occasion arilCS. It has also been suggested that a 
similar scheme may be adopted by the State GovernmCfts 10 far as offen-
ces under the IPC are concerned where the Scheduled Castes are the 
victims. 

"23. It has been further stated that the comprhensive guidelines 
suggestin. various corrective mcosures have been formulated by the 
Central G~v.mment from time to time, and conveyed to the State 
Governments toeffcctively deal with tb~ (:rimel .pinlt Scheduled Caste\. 
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C onaequont upon suggestin. to the State GOVerDlXlentl these precau-
tio nary., Pl'cvcntive, punitive and rchabilitative measures, a number of 
States bave evolved steps to curb crimes against Scheduled Castes and 
to creatc a seJlse of security among the Scheduled eastes. Such measures 
are :-

(Il) Wherever potential exists for atrocities or where these 'have 
already taken place, review of the arm licences granted is under-
taken on a continuing basis. 

(b)· Police outhorities have been specifically instructed to intervene 
in instances of criminal trespass into lands belonging to Schedu-
led. ~ste by others. Besides, they are under order to treat 
seriOus cases of crimes against them as special rCj)Ort cases, 
reBister the complaints promtly and start investigation forthwith 

. and to arrsllge for quick trial with efficient prcsecution with a 
view toensuring deterrent punisbmcnt to be a~8~ded to the 
offenders. , \ 

(e) Hilh ranking officers bave been made personally re8pon~'ble for. 
promt and effective action. Any failure in this regard would. be. 
treated as a dereliction of d~ty. 

(d) Eleven policy stations in' BihaUnd,7 8ub-Policp Stations in 
Madbya Pradesh bave been set up to exclusively register cases 
of ~~ime8 ~gainit Sched~led Castes. 

(e) Special Courts have been set up in the States of And~ra Pra4eQ 
Bih.r,. Taqlil Nadu, Rajasthan and Madhya Pra4e~ to ensure 
puniebQlent ofoffcn~ers with deterrent rapidity. 

(f) Higb level revenue and Police officers have been inltructed to 
go to the spot for resolving tbe disputes in a manner fair to tho' 
Scheduled Castes. They have been entrusted with the respoDli-
bilities to supervise tbe steps for the apprehension of the 
culprits and keep a watcb on the prosrels of investigation etc. 

7"24 . Tho Government is continuously pursuing with the State 
Governments about the strengtbebing of SPecial Harijan Celli where 
these have been set up and to create such celt. where these do Dot exist. 
The Government of India is agreeable to bear matching Central Alii .. 
taoce for strengthening/creation of such: dells under tbe Centrally 
SPODsOred Scheme. 

7.2S The Government of India have already IUgeltcd to tho State 
Governmentl tbl~ wlUte preparin, the panel of laW)'CI1 for varioql 
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positions such as public prosecutors, Government pleaders and 10 on in 
the districts, steps should be taken to ensure that at least some of them 
are sympathetic to the causes of Scheduled Castes/Schedulecia Tribes. 
While preparing such a panel, it is advisable to give some weig1itage to 
lawyers belonging to Scheduled Castes/Scheduled Tribes in the light of 
the Government's anxiety to enable persona of Scheduled Castea and 
Scheduled Tribes to overcome impediments placed on them and in view 
of the needs of Scheduled Castes/Scheduled Tribes, adequate weightage 
on tbe lines of reservation percentage needs to be given to luch 
Scheduled Castes/Scheduled Tribe candidates in the preparation of such 
panels. 1his justifies both from tbe point of view of introducing 
occupational diversifications among Scheduled Castes/Scheduled Tribes 
and from the point of view of introducing into the legal professions a 
fair proportion of persons who have suffered disadvantage beina born in 
the families of Scheduled Castes and Scheduled Tribes and will, there-
fore, particularly jJe sensitive in the discharge of their professional duties 
to the problems being fhced by 5uch people. 'Ihe Government of India, 
however. do not keep any record about the number of penona appointed 
in tbis regard. 

Special Cells/ Harfjarl Cells 

7.26 The Committee have been informed that almost al1 the major 
States have set up Special Cel1s/Harijan Cells for initiating or exercising 
supervision of prosecution for the tOlltravention of the provisions of the 
Protection of Civil Rights Act and bringing about cases of atrocities 
apinst Scheduled Castes. The regional offices of the Commission for 
Scheduled Castes and Scheduled Tribes. inter· alia. visit various parts of 
their jurisdiction to have a first hand knowledge about the working of 
tbese cells, which are reflected in the Annual Rrport of the Commission 
for Scheduled Castes and Scheduled Tribes. Officen of the Ministry of 
Welfare are sometimes visiting the States and these Cells and they 
provide necessary guidance so that these Cells may work smoothly. 
The Ministry also provides matching Central Assistance for continuance 
and strengthening of such Cells at various levels (State level, District 
level etc.). On the basis of the reporta furnished by the State Govern-
ments. a review is made in the Ministry of WelfaR. The Ministry 
recommends to the State Governments the important steps taken by a 
particular State so that other States may adopt such steps for effective 
implomentation of the A~t. 
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recommends to the State Governments the important steps taken by a 
particular State so that other States may adopt such steps for effective 
implomentation of the A~t. 
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7.27 In reply to a question, it has been stated tbat as a result or 
creation of Special Cells/Harijan Cells more and more cases under the 
PCR Act and other crimes 'are being registered which otherwi~e would 
have gone unreported. The Harijan Cells are investigating tbese cases 
and are making chalJans to courts. The setting up of Cells have made 
it possible to devote exclusive attention to the work relating to preven-
tion of crimes etc. for a close liaison with the district authorities. It 
may be stated that establishment of these Special Cells/Harijan Cells 
have considerably helped in checking the upward trend in crimes against 
Scheduled Castes and Scheduled Tribes in various States. 

7.28 When the attention of tbe Ministry was drawn to the 
observation made by tbe Commissioner for Scheduled Castes and 
Scheduled ,Tribes in his 27th Report (1979.80) that the Harijan CeUsl 
Special Cells do not have adequate supporting staff at State and regional 
levels, it hal been stated that the State Governments/Union Territory 
Administrations have been asked to strengthen the Harijan CeUslSpecial 
CeUs Cor which Government of India will give assistance. 

7.29 In reply to a question regarding acquittal of accused persons 
incases of crimes apinal Scheduled Castes/Scheduled Tribes due to 
connivance of police or some other loopholes in the C:se, the reproaenta-
tive of the Ministry has stated that it is precisely to see tbat where such 
interest is not taken properly or there i. an aUegation that such interest 
is ,not taken properly, the State Governments have set up Special 
instruments. Special Cell within the Police administration has been set 
up. By creating these various mechanisms, the Government try to 
ensure that this kind of lapses even at the field level are reduced. No 
doubt that luch incidents occur but there is a constant effort of the State 
Government to lharpon the instruments in such a way that the intcre.ta 
of these lCCtion. are well protected. 

7.30 The Committee are distressed to Dote tbat the eriaae. IlAiIlit 
Scheduled, Castes have increased la a large Dumber of States oYer the 
Jean u II eVideat from tilt lIares ,Ivea fa Appeadlx III" IV. The 
amlter of crimes .. last Sc~ed Castes Is very bigh la the Statec of 
Bihar; C .... t, Madhya Pradesh, Maharashtr., Rajasthaa, Tamil Nad. 
aad Vttar Pradesh. The total Dumber of crimes apiast Scheduled Trlbel 
have also lDc:reued la the States of Madbya Pradesb, Rajutbaa, Bihar, 
Maharubtra .... GuJarat. lbe Committee recommead that Miailtry of 
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Welfare shoald lnalvse critically the crime statistics of these Slates and 
, ~', ... ~ , " J ~ ••• 

advl$e 1be' St*te GOVf'~nments to strea&then their IntclliaeDce macbiDery ; 
to set up Special CeUs/Oarljan Cells both at State level and district level 

~ , 
and ensure that at least one senior officer like District Collector or 
Superlatead,at of Police beloalllll to Scheduled Caste community Is ~sted 
'to each district. the Committee farther recommend that ia atrodty prone 
areas Ministry of Welfare should provide 100 per ceot grant for meetial 

'the expenditarl! Incarred OD the setting up of Spedal Cells. 

7.31 Tbe Committee are con5traiDed to Dote tbat the Dumber of 
cases regarding crimes aaainst Scheduled Castes pending In courts ia 19"82 
w.s 23662 whlcb has risen to 26261 in 1984. The number of ,cases 
reaardlng crimes against Scheduled Tribes pending In eourts In 1~84 Is 
1114 aDd cases pending investigation are 2240. Insplte of the fact that the 
Union Home Minister made various suggestions In the guidelines issued by 
him to all the Stlte Goveraments to see that disposal of these cases Is 
expedited, the number of pending cases has Increased from year to year. 
ne Comlblttee are pert~rbed to note that the State of Uttar Pradesh, 
"bere the namber of cases of crimes against Scheduled Castes is the 
bigbest i.e. 13692 ia 198Z, 14754 In 1983 aad 11063 fa 1984, have not set 
up aDY Special Courts to expedite tbe disposal of cases. . ' 

The Committee recommend that Ministry of Welfare sbould Impress 
IIpOIl the State Goverament of Uttar Pradesh to set up special coarts for 
q_clt disposal 'Of ClUeS of crimes .. aiDst Scheduled Castes. Tbe CeDtra. 
Governmeat sbould also IIsk otber States "blcb bave not set up special 
courts so far to lake necessary action in tbls rcprd If tbe Dumber of' 
......... cases Is large and cannot be disposed of by tbe ordiaary courtl' 
1IItMD • reasOliable time . 

. ,7.31. Tbose States, "blch, have unad, let up special c:oartsfGr 
expeditious disposal of atrocity case. sbould also be asked to review tbe 
posltioD aad If necessary the DDlDber of sllch courts may be IDcreased to 
eM8l'e quick aa.poal.f sacll ,CalIS; 

... " 

, .7.3~ \ The Committee M bard I, "resl tbat ,If crimes qalalt 
Scheduled Caste, and Scheduled Tribes are to be c:bec:ked, the pelke 
force sbollid bet-melent. quick to act and must baTe a siDeere approach to 
invesll&ate the cases wllb tbe utmost speed. Tbe pollce at tbe district 
level must d.felop tbelr own sources of IDrormatiol'o tbat most of tile 
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· erlmes en be prevented by timely aetfcm after receipt of ad"anee intlma-
tIOD. The Committee 1150 stress tbe Deed to mod.mlse th. pollre force 
in tbe se .. that tbe arms provided to them sbould be IiKht, of modern 
de,lgn, should be easy to operal(! and should add to the efficiency of the 
poUce officn. The IntrodClction of "Walkle Talklc" Stts for quick trans-
mission of messages in all Police StatioDs sbould be cODslderrd. The 
Committee hope tbat tbere will be no dearth of tbi\ de, Ice 10 tbe couatry 
and could be made avaUable to tbe police of State Governments wltbout 
d:fficulty. This device Is likely to inrrease efficlellcy of tbe police force. 

7.34 Tbe Committee reeret to aote tbat the Dumber of ofl'l'aders 
acquitted is far more tban tbe offeaders con,lcted In tbe'case of crimes 
committed agalost Scbeduled Castes. From tbe statements sbowiue 
progress of CI~es regardlDg crimes against Scbeduled Castes duriag tbe 
years 1982. 1983 and 1984, It Is seen tbat 10 19J2. 1483 pfrsons were 
conllcted aDd 2077 acquitted, in 1983. 1383 persons were convicted aud 
2422 acquitted and in 1984, 1450 were convicted and 18S 1 acquitted. 1 be 
Committee ha,e been inrormed that one of tbe reasons for acquittal of 
offenders is tbe llnwiJIiDgl'e5S on tbe part of wltnessel to Ilttend .courts al 
the lose wage on the days they attend courts. Tbe Comm Itt.:e appreciate 
tbat the Central Governmeat bas extended Baucial assistance to compen-
.ate tbe "aKes of tbe witnessel invol,ed in olfencel uDder tbe PCK Act 
required 10 appear before tbe court. Tbey have abo sa&&ellited .. aimUar 
scheme to be adopted by tbe State Governments 10 far IS otrcncell uDdn 
IPC are coaceroed wh~re tbe Scbeduled Caste. are vlctiml. Tbe Com-
mittee hope tbat tbe Stat. Goy.rameats "ill .fail of tbe BaaDeial assllt-
anee eJtte .. ded by the Central Govera.meat for paymea' to wUaases re-
quired to appear before tbe cOllrts ia cOlJnectioo "itll cases of atrocities 
oa Schedaled Cut .. aad ScbedaJed Tribel. 

7.35 Tile Committee also reeommcad tbat tbe State Governmeata 
lbouJd provide adeqaate proleetioR to the proseclltloa "ito.sses 10 tbat 
they do aot tura bostil. Ollt of a feelial er lalecult, or other pressur .. to 
whlcb they are object .. bytb. laftlleotial aa~ po"erful vested iatenits. 

7.36 The Committee h.fe been faCormed that die State GO'erameat 
of Tamil Nadu hive iustracted tbe DJstrict Collectors the Superlateadeats 
of Police aad Ibe District Judges to ... tOlctber oace ia a moath to 
r.,Ie" the position regarding laree scale acqultta. of oiraaden of c:rimea 
IIlIalt Scbe4aled Castes a" tile), are 'aklll measures 08 tile basil of 
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pJdellnes. Tbe grant of bin to the ateased lD cases of Itroclties OD 
Scbeduled Ca~tes is beiol resisted. 

The Committee appreciate tbe elforfs belDg made by the Goverllmeot 
of Tamil Nadu to ensure punishment to f~e perpetrators of crimes against 
Scbeduled Castes and hope tbat If such s.eps are taken by other State 
Governments bavlng large Dumber of cases of atrocities aDd acquittal of 
accused persons, It can go a long way In solvin& the problem of acquittal 
of culprits. The Committee, tberdore, urge tbe: Central Govermnent to 
briog to tbe Dot Ice of other State Governments tbe measures adopted by 
tbe Govtrnment of Tamil Nadu and Imprtss upon tbem also to (0\10" 

tbem 'l&orou~11. 

7.37 lbe Committee note tbat almost 1111 tbe States have set up 
Special Cells/Harijan Cells for ioltlaling or exerdsine supervision of 
prosecution for the contravention of the provisions of the Protection of 
Civil Rights Ad and bringing about cases of atrocities against Scbeduled 
Califes. Tbe Committee suggest that sucb Cells should be set up at tbe 
District Bnd Taluka levels also in the States where tbe problem of atroci-
tits on Scbeduled Castes/Scheduled Tribes Is acute. Wide publicity 
should also be given regarding existence of these Cells at the Statel 
Dlstrlct/Taluka levels so tbat 10 time of need Scbeduled Castes/Scheduled 
Tribes caD approacb these Cells aDd register complalats regarding Itroci-
lies committed against them. 

Tbe Committee furtber recommend that for the emclent functiooiog 
of tbese Cdls adequate supporting staft' should be provided for wblcb 
Ceatr" assistance Is also available to tbe State Governments. 
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VIII. MONTHLY/HALF.YEARLY RETURNS 

8.1 The Committee have been informed that the Ministry of 
Welfare, on the basis of prescribed proforma, monitors data relating to 
crimes against Scheduled Calltes and Scheduled Tribes through monthly 
reports received from the State Governments/Union Territory Adminis-
trations. A six monthly· return il also received from tbe State 
Governments/Union Territory A4ministrations regarding progress of 
investigations of cases against Scheduled Castes. 

8.2 As desired by the Committee, the Ministry of Welfare have 
furnished copies of the monthly 1'eturns for tLe months of July and 
August 1985 and balf-yearly returns aJ on 30th June and 31st December 
1984 and 30th June 1985 received from the State Governments/Union 
Territories "hich may be seen at Arpendix VI to IX. 

8.3 The Committee desired to know the reasons for devising two 
different proforma (form with 21 columns in SC &: BCD and a form with 
13 columns in TDD) for the six-monthly returns showing progress of 
investigation of cases involving offences against Scheduled Castes and 
Scheduled Tribes. The Secretary, Ministry of Welfare has stated during 
evidence as follows :-

"What you have pointed is right. In fact wbat bappened in 19f4 
was, tbe form in which tbe information was being collected for 
the crimes against Scheduled Tribes was rationalised and lome 
of the repetitiv. information was avoided and in fact, we 
ourselves would Jike the proforma to be on a uniform pattern. 
We do not want to keep this distinction. Actually, the old 
proforma which has been there in the Scheduled Castes 
Division hal continued as it was when in the Tribal Division it 
was rationalised. And you are quite right and we are tryinl to 
bring both the forms into onc·samc pattern." 

8.4 Referring to the statement showing information on crimes 
against Scheduled Castes/Scheduled Tribes on monthly balis, tbe 
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II 

Committee asked why It bad not been received from Andbra Prade.b tor 
the month of July when Karamachedu carnage occurred. The 
representative of the Ministry hal stated durjngevidence that even in the 
States information has to be collected from various field formation. 
which are spread all over. So the States have also been improving their 
systems. Ifa particular State has Dot reported promptly, the Ministry 
pursue with that State Government in order to get the information. 
There is no other source. Ministry have to pursue with the State 
Governments and the State Governments in turn bave to tighten up 
their systems of collecting information from the fields. Jt will be very 
difficult for the Miniltry to answer whether and why a particular 
incident WBII not reportt'd or why did the Ministry not get information 
on a particular incIdent. The question under discussion is the collection 
of stati!tical information. The reports areahout tbe statistical informa-
ti on which hal been c:Iassified into some groups arid the nature of crimel 
and in relation to the nature of crimes certain inputs are given. 

8.5 As regardl the incident of Karamchedu, the representative of 
the Ministry has further stated that the incident was reported to the 
Ministry of Home Affairs and later on it was found that the State 
Government was about to appoint a Commission. As the Commission 
was to be appointed, no further action on the part of the Central 

Government was possible on that report. 

8.6 When asked since how long these rc(urns were being received 
in the Ministry, the· Secretary of the Ministry has atated that the 
monthly reports in. respect of Scheduled Castes and Scheduled Tribes 
used to come in an aaaregate form since lS74. In 1984 the reports were 
bifurcated- one for Scheduled Caates and the other for Scheduled 
Tribes. 

8.7 Asked whether the matter had been discussed with the Chief 
Ministers of the concerned States which were not sending the statistiCllI 
information, the Secretary of the Ministry of Welfare has stated that in 
the case of more defaulting Statel the matter ia taken up and brou,ht to 
the notice of State Government at the highest level. 

8.8 The Committee desired to know whether monthlyJaia-mo,Dtl11y 
reports on crimes apialt Scheduled C"t~ 'lid ~~b~dQle<1 Tribes aro 

II 

Committee asked why It bad not been received from Andbra Prade.b tor 
the month of July when Karamachedu carnage occurred. The 
representative of the Ministry hal stated durjngevidence that even in the 
States information has to be collected from various field formation. 
which are spread all over. So the States have also been improving their 
systems. Ifa particular State has Dot reported promptly, the Ministry 
pursue with that State Government in order to get the information. 
There is no other source. Ministry have to pursue with the State 
Governments and the State Governments in turn bave to tighten up 
their systems of collecting information from the fields. Jt will be very 
difficult for the Miniltry to answer whether and why a particular 
incident WBII not reportt'd or why did the Ministry not get information 
on a particular incIdent. The question under discussion is the collection 
of stati!tical information. The reports areahout tbe statistical informa-
ti on which hal been c:Iassified into some groups arid the nature of crimel 
and in relation to the nature of crimes certain inputs are given. 

8.5 As regardl the incident of Karamchedu, the representative of 
the Ministry has further stated that the incident was reported to the 
Ministry of Home Affairs and later on it was found that the State 
Government was about to appoint a Commission. As the Commission 
was to be appointed, no further action on the part of the Central 

Government was possible on that report. 
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receiv~c1 t:(op1 aU the St~teGovernments/Union Territory Administra-
tions regularly and in time and· if Dot, the actj~~ taken to get these 
reporta 00 a rcgul&r basis rromde~~Iti~ ~tat05/U~iqn Te~jtory 
Administratiops. It ha, been _ted i.D a note fu~i.b.od to \~ COI1ilIQi~~ 

• that monthlyrcports afe ICb.cdu~ to be r~~ed by lOth of the 
following mooth and a.tx montliLly rcpo~s IIC ICJlcdulcd to. " r*i"cd. by 
tbe 15th of the IDdtlth foJlow.iug ,be h41f..ycady PPl~ T~~ re~().~ .. 
aregeoerally Dotre~vcd in tiGlC. Tbe State ~ve(G.Plel,\ts ],lave to 
collect the information ftom their varioWi ,c14 (or~lions a.wi ~~piJ&­
tion of the same delays the submission of tbe reports to this Minjatry. 
The defaultmg State Governments are reminded for expediting 
furnishing of the reports even by sending wireless messages. 

8.9 The Committee have been Informed that monthly reports relatlnl 
to crimes alalatt Schedllied Castes and Schedllied Tribes are scbeduled to 
be received In the MIDistry of Welfare by tbe lOth of tbe followlq montb 
and sixmontbly reports by the 15tb of the month foOo"lnl the six-
monthly period. From tbe inform.tlon furnished by the Ministry, the 
Committee observe that slx-montbly report for the period eodlna 30.6.1985 
sho"lnl pr .... els of Investiaatlou of cases of crimes qalOlt SeWuled 
Castes and Scbeduled Tribes was receiYed ooly from slx/seveD States/ 
Union Territory 4dmlnlstratioos. Similarly mODthl), reports relatl ... to 
crimes allalDSt Scheduled Castes aDd Scheduled Tribes durIJII the moutb 01 
August 1985 "ere received from 6 States In tbe ease of Sc:hedaled Castes 
.ad •• States/Union Territory Admlnlstrationsla the cue 01 Sehcdaled 
Trlbet. . 

The Committee Deed laanlly strels tbat in the absease of timely 
submission of these statistical data by the St.t_/Unl.. Territory 
AdmJalalraliODl, It I. Impoaslble to project the problem of atroelty oa 
Scheduled Castes/Seileduled Tribes 10 Its true perspecCiYe aDd .."elt 
w.ys and mea .. to combat tbls meoaee eJrecttYely as allO to tab suitable 
remedial me.sarea.· Tbe Committee, tbererore, straaaJy l1l'i' the M.11ItrJ 
of Wellafe to 'mpr_ .poD the State c. ........... /Uat.. Territory 
Admhllstraflous to atrietly adhere to dme ICbedale repnllug eolleetloll 
&ad ..... laaIon of data relaU., to crtmes .'a..... SdtedaIed Cut. aM 
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Scheduled Tribes to tbe Central Government. The purpose of these 
reports Is defeated If tbe reports are DOt received re&ularly aad timely. 

8.10 The Committee are distressed to DOte tbat altbouab the 
proforml for slx-montbly report sbowlng progress of IDvestlgadoD of cases 
IavolvlDI o8'eDces agalDst Scbeduled Castes Ind Scheduled Tribes was 
re,lIed In 1984, the Scheduled Caste aDd Backward Classes Divlsioo of 
the Mlulltry of Welfare Is stiD aslog tbe old form. Tbe Committee bope 
tha. u assured by Secretary, Welf.re, dorlol evldeoce a uolform 
proforma will be adopted by both the DivlsloDS of tbe Ministry of Welfare 
It 10 elrly date. 
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IX. ROLE OF THE NATIONAL INTEGRATION COUNCIL 

9.1 It has been stated in a note furni,b(d to the Committee that 
the National Integration Council and its Committees have been engaged 
in the task of maintaining communal peace in broad terms. The Council 
has focussed attention on tbe need for eschewing violence against ?feaker 
sections and identification of main irritants to communal and caste 
harmony and devising ways and means to deal with them. The Council 
was reconstituted in 191'0 and met thereafter on 12tb November, 1980 
and 21st January, 1984. Tbe council had laid atresl on greater develop-
ment, adequate opportunitiel in tbe Iphere of education and 
employment and inculcation of a national outlook among the people. 
Tbe council had also stressc:d on creating and strengthening an 
atmospbere of secularism whel'e members of the society belp in protect· 
ing each other, especially the weaker neighbours. 

9.2 The reconstituted National Iategration Council (1980) 
appointed a Committee on Communal Harmony, which was later 
renamed "Committee on Communal and caste HarmQny". This 
Committee baa met on 24tb April,. 1981 ; 21st June, 19112; and 30th 
November, 1982. Tbe Committee had focussed attention on the need to 
approach tbe problem of caste tensions from the socio-economic angle 
and alao the need for intensification of the educational efforts for the 
backward communities and adequate publicity to the provisions of the 
Protection of Civil Rights Act. At its third meeting, the Committee 
diSCUued the recommendations of the Commissioner for. Scbeduled 
Cutt-II and Scheduled Tribes wherein tbe Commissioner bad observed 
tbat the Centre bad an over-riding responsibility in the matter of 
protection of weaker leeliona and modalitiel for tbe effective interven. 
tion of the Centre. In the context of protection of tbe weaker sections 
of SOciety, the Committeealso wanted tbe State Governments to 
effectively implement tbe laws of land ceiling, bonQed labour and 
minimum wages. 

'.3 When asked about the outcome of discussion 00 the 
tccommendations of tbe Commi .. ioncc by tbe Committee 00 Comm unal 
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and Caste Hunton)', it has be'!n stated tbat the reco"'QJen~~tioD8 of the 
Committee on Communal and Caste Harmony are being examined. 

9.4 In reply to a qU~lition. it bas been ~tated that the Committee 
on communal aDd castehat:monY bBS not met after the 30th November, 
, 1982. 

9.S The Committee note the laudable objectives uf tb.e Natiooal 
lot~&ration' COuDcil viz., to malotain commun.1 pe.ce, foc08 Ilttentlon .. 
the 'oeed for escbewlng violence against weaker sections aad Irrit.nts to 
commu~al a,nd ca~te harmony and devising ways and means to deal with 
tbem. The Committee are, howcnr, dlstrt!lstid to note tbat it met only 
twice sloce Its nconstitutlon in 1980-0r8t on nth NOYember, 1980 ao.d 
then on 21st JanIl1r~',1984. A Committee, namely 'Committee 00 
Communal and Caste Harmony' formed by the National lDt .... tlon 
Council also met ouly thrice i.e. on 24th April, 1981, ::tlst June. 1982 ..... 
39th November. 1,982 At its third meeting. thIs Committee discussed the 
recommend,tioos of the Commfl!llioner for Scheduled Castes and SCheduled 
Tribes ~od obs~rnd tbat tbe : Centre had an over· rldlog 'responsibility 10 
tbe matter of protection of welker sectlm.sand also wllDted tlte State 
Governm~nts ' to ell'ectiveiy implement the laws of lend cellina, bolUled 
labnur and minimum "ages, The Committee are surprised to note that 
eYeo after the lapse of 3 long years, the recommentiatiOlll of the 
Committre on Communal .nd Caste Harmony are stOl belol examined by 
Government.· Tbe Committee feel tbat the obtectives of the Natlolhll 
IDtegfl'tlo~ Counell ate laadalJle end it uadobbtelly caD play an important 
roll' tJ,e upliftment and welfare of weaker sectlODS of. IOdety a.d,uYe 
them from various types of delfadattou e.' atrodde. If It IMtts 
frequently to dillCaS!l i"ter-alia the problems of Sdaedpled· Cutes; 
Schedulecl TrIbes and fOllow up Its reco ... elld.t ..... , ne (;oIMliU~ 
would also like to Ike.. thatth_ Committee 08. Co~,1 ..... C.sJe 
H.rmony sbeald play. more positive r"I, ud ho .... Jits .. ee~at I-.t 
twice ID • ye.r. 
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X. ROLE OF THE COMMISSIONER/COMMISSION FOR 
SCHEDULED CASTES AND SCHEDULED TRIBBS 

10.1 The Committee have been informed that on important cues 
or atrocities enquiry is conducted through the Commission for Sche-
duled Castes and Scheduled Tribes. Field visits are also made by the 
officers of the T.O. Division. On tbe basis of findinp in such studies, 
temedial action is initiated to provent recurrence of such calOS. 

10.2 The Committee enquired about the cases investi,atcd by the 
Commission or Commissioner for Scheduled Castes and Scheduled 
Tribes under directions from tbe Ministry. The representative of the 
Ministry has stated during evidence that on the initiative of the Govera-
ment a case was referred to the Commission for looking into it and this 
referred to some law and order situation in an area in Godavari district, 
,Andhra Pradesh. He added that the Report of the Commission and 
the Commissioner deal with aU important cases which they look into 
during the year, not necessarily on Government reference but important 
cases wbich come to their notH:le through other sources also. It is not 
tbat the Commission or the Commissioner undertook to enquire only 

, such cases which were referred by the Government. In fact. lOme cases 
were enquired into by them on the basis of information reaching them 
directly or through other 10UrceS. The Commission or the Commif.. 
sioner take cognizance of luch cases for enquiry and by this pl'OCCll of 
enquiry they bring to light very authentic reports about adequacy of 
action or inadequacy of action. 

10.3 Wbeu asked to Jive detaUs about the cases of atrocities 
investigated through field visits of officers from Tn'bal DeYoIopment ad 
Scheduled Caste and Backward Clalses Divisions the repreleDtative of 
the Ministry has clarified that the field visits by the ofllcerl were Dot for 
the purpose of investigation. The purpose of meutioniD, about this 
is to show that the continuous contacts at the executive level, the ad-
ministrative level are maintained between the CentraJ Government and 
the State functionaries when such important thinp come up. The idea 
i. aot that those ofBcers come aad make lOme iadependent enquiry or 
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investigation. This is basically the aim by which officers of the Ministl'J' 
of Welfare have occasion to talk to the counterparts in the States. In 
fact, it is very difficult to sort out visits relating to particular incidents. 
The purpose in mentioning this was only to say that tbe officers of the 
TO Division or Scheduled Caste and Backward Classes Division afe not ' 
naturaIly tied to their desk. They do have a mechanism by which they 
have contacts with their counterparts dealing with the subject so that 
there is also continuous personal communication with the State Govern-
ment officers. But for the work of the TO Division or Scheduld Caste 
and Backward Classes Division. atrocities are not the only subject. They 
arc actually looking into the total question of Scheduled Caste welfare 
and tribal welfare. Naturally their visits to the State G.overnments will 
help discussion of problems and issues relating to development, relating 
to tribal welfare, implementation of Special Component Plan etc, When 
such cases come up like this and if they visit the State cases arc dealt 
with also. Actually. this detailed looking into such cases as an indepen-
dent agency is the work of the Commission/Commissioner, when they 
take cognizance of the cases. Looking into the facts of the case and 
making a report available to the public is their real function. 

10.4 The representative of the Ministry of Welfare has further 
stated that the Commissioner of the Commission for the Welfare of 
Scheduled Castes and Scheduled Tribes has, in their charter, the func-
tions to inquire into individual cam plaints and look into them. In fact, 
they do bring out in their reports, if there are any cases of this kind. 

10.5 When the Committee pointed out that there was no report of 
the Commissioner from 1981 to 1985, the representative of the Ministry 
has stated that till 1981, the Government have Commissioner's Reports. 
Similarly up to the end of March. 1982, the Reports of the Commission 
are available and the Commission has submitted four reports so far 
because the Commission itself came into being in . 1978. The Commis-
sioner bas submitted 27 Reports. Almost from 1974, the Commissioner 
in his Reports has been including a specific chapter on atrocities. The 
Commission has also been including a chapter an atrocities. These 
instruments of reporting regularly to the Government and to the Parlia-
ment on the very kind of inputs is a critical. look into 
what happens and why doos it happen and how dOCS it happen and 

how the administration has reacted.' Even to some specific illustrations 
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which they have looked into, these things are reported. The basic porpose 
of all that is naturally to bring to light what one might caU the reaHty 
of the situation as perceived through these instruments in an authentic 
way in order that the picture is available to all concerned-both the 
authorities as well as the people. 

10.6 The Commissioner for Scheduled Castes and Scheduled 
Tribes hal inter alia stated in his Twenty-seventh Report for the period 
1979-81 (p, 340, para 10.5) that of late, it has been witnessed in several 
parts of the country that some of the well intentioned measures put into 
implementation for improving socio-economic conditions of Scheduled 
Castes and Scheduled Tribes have become a subject of controversy and 
caused bitternels among some of the misguided sections of society, who 
instead of looking at the whole thing in its proper perspective have 
started considering these sections as being privileged at their own coat. 
It is essential that necessary awareness may. be brought about amongst 
such misguided sections through publicity media that ameliorative steps 
are necessary on account of the past neglect of these communities and 
do not imply discriminatory approach of the Government. 

10.7 When the Committee enquired about the action taken by 
Government on the above recommendation to the Commissioner it has 
been stated in a note furnished to the Committee that all State Govern-
mentl/Union Territories have been informed to take appropriate action 
on the recommendation. The Miniltry have 10 far received the com-
ments on this Recommendation froDi six States/Union Territories which 
are as under :-

S. No. State/U.T. 

(1) Bihar 

Comments 

The State Government agreel with 
this luggestion Various inatructions 
have bccn issued by tbe State Go-
vernment to curb exploitation 01 
Scheduled Castes and Scheduled 
Tribes. District authorities have 
been asked to take suitable action 
under the existina laws to protect 
the lcaitimate rights of Scbeduled 
Castel and Scheduled Tribes. These 
arc alIo bchag reguJ81'1y monitored. 
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authorities as well as the people. 

10.6 The Commissioner for Scheduled Castes and Scheduled 
Tribes hal inter alia stated in his Twenty-seventh Report for the period 
1979-81 (p, 340, para 10.5) that of late, it has been witnessed in several 
parts of the country that some of the well intentioned measures put into 
implementation for improving socio-economic conditions of Scheduled 
Castes and Scheduled Tribes have become a subject of controversy and 
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instead of looking at the whole thing in its proper perspective have 
started considering these sections as being privileged at their own coat. 
It is essential that necessary awareness may. be brought about amongst 
such misguided sections through publicity media that ameliorative steps 
are necessary on account of the past neglect of these communities and 
do not imply discriminatory approach of the Government. 

10.7 When the Committee enquired about the action taken by 
Government on the above recommendation to the Commissioner it has 
been stated in a note furnished to the Committee that all State Govern-
mentl/Union Territories have been informed to take appropriate action 
on the recommendation. The Miniltry have 10 far received the com-
ments on this Recommendation froDi six States/Union Territories which 
are as under :-

S. No. State/U.T. 

(1) Bihar 

Comments 

The State Government agreel with 
this luggestion Various inatructions 
have bccn issued by tbe State Go-
vernment to curb exploitation 01 
Scheduled Castes and Scheduled 
Tribes. District authorities have 
been asked to take suitable action 
under the existina laws to protect 
the lcaitimate rights of Scbeduled 
Castel and Scheduled Tribes. These 
arc alIo bchag reguJ81'1y monitored. 



I 2 
(2) Haryana 

(3) Kamataka 

(4) Rajasthan 

96 
--------~~-------------3 

Periodic le,minara are held by Dis-
trij:t S .. P. in which th~ members of 
Scheduled Castes/Scheduled Tri~~s 
are also invited and they are encour-
aged to bring to the notice of the 
authorides any injustice done to 
them. Whenever sucb complaints 
are received, prompt remedial mea-
lures are taken to reltora confidenco 
amongst Scheduled Castes rcprdinl 
protection of their fiBhts. 
. The State Department of Informa-
tion and Publicity and various field 
agencies are doing utmost to enlure 
that proper publicity i. Biven repr-
ding the . measures for tbe welfare 
of Scheduled Castel and Scheduled 
Tribes and also regarding the Deed 
for these measures. The Ministers 
of the St~te Government; variou~ 
o~cers of all the Departments of 
the State Government during their 
visits to the villa~cs convey t~~ 
qlessage regarding the condition of 
these communities over tile cen-
turies and the fact that the mea-
sures for their welfare are Dot in 
any way discriqlil)atory tow erda 
any other secti~ns 'of the society. 
Even in training institutions, this 
idea is being imported to the 
trainee officers of all State Depart-
ments. 
With the passage of time, there is 
gradual awakening in the weaker 
sections about' their rights which 
the administration is now taking 
into full consideration for such 
ac:tion,a~,~_ ~a.~.e. I!!!Y_ ~51uir~_. 
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(5) 

(6) 

2 

West BeDsal 

Goa, DIJJnaJl and 
Diu 

3 

The State Government have _arced 
to the recommendation. 

Necessary awa~ene.ls is ~ing crea-
ted throu,h p'~~Jici~y madia. 

10.8 Tbe Committee bave been informed tbat tbe Ministry of 
Welfare 4s,ve asked the Governments of Bibar, Rajastban, .West Bengal 
and Goa, Daman and Diu to intimate tbe final action taken in tbe 
~atter. The State Governments/Union Territory Administrations, who 
have not so far responde bave been reminded. 

10.9 The Committee oote tbat the reports of the Commi .. lo~1 
Commissioner for Scheduled. Castes and Scheduled Tribes dea. inter-alia 
, '.' , ; .' I • 

with all the Important cases of crime alallllt Scheduled Castes/ScIIeduled 
T~lbes which ~ni~ to thefr'aotlce through dHl'ereatlOUJ'Ct!I aad brlol to 
P;~t very authentic report. about adeqaacy OJ' Indequacy of aCU ... 
takeu by Goveromeat. The Committee are, howeYer, lOrry to polDt .. t 
. '} .. i . 
that there bad been 00 CommillSioDer for SchedaledCastes aDd ScbeduJed 
Tribes for the last fiYe years or so and the pott of Cbait,lllUl of .. 
Commission for Scbeduled Castes aod Scbeduled Tribes bas also remained 
vacant for quite some time. In die absence of heads of these important 
iastitatioas there bas .. een no report of the CommissioDer from 1981 to 
1985 and the Commillion wblch came into being in 1978 could submit 
only five Reportllso far. The Committee would like to know why these 
posts were allowed to remain vacant for such long periods. 

10.10 The Committee are. howeva happy to note that botb the 
posts of Commluloner for Scheduled Cl.ta and Scheduled Tribes and 
the Chairman of the Commission for Scbedultd Castes and Scheduled 
Tribes bave recently been filled up In February last. With these appoint-
ments, the Committee hope tb.t tbe two organisations will actively 
perform their assla:ned functions and present their reports to the Parlia-
ment regularly aDd In time. 

10.11 The Commissioner for Scbeduled Cutes and Scheduled Tribes 
and the COlllmleslon for Scheduled Castes and Scheduled Tribes make 
valuable suggestions/recommendations after making thorougb and in-clepth 
study of various problems faced by Scheduled Castes and Scheduled 
Tribes. Tbe Committee find that majority of tbe recomn:eudatiollS 
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pertain to the State Governments aad as such these are forwarded by 
the Ministry of Welfare to the State Governments for appropriate actioa. 
The Committee are constrained to observe that very few St.te GoverB-
menta pay proper attention to these recommendations and forward their 
replies/comments to Ministry of Welfare in time. The Committee, 
therefore, emphulse that the Ministry 'ibould have regular dlalo&ue witb 
tbe State Govemments at the blabest level and impress upon them to take 
appropriate action to Implement the recommendatioDl of tbe Com-• missioner/Commission for Scbeduled Castes/Scbeduled Tribes. The 
Committee would also like tbe Ministry of Welfare to consider whether 
a mechanism could be devised at tbe Centre to watch implementation 
of tbese recommendations by the State Governments or other authorities 
concerned. 

10.12 Tbe Committee bope that the Dext Report of the Com-
missioner for Scheduled Caste and Scheduled Tribe will be comprebensive 
aDd cover tbe period for which omce of the Commissioner remained 
vacaDt so that statistical data compiled dnriDg . that period is Dot lost 
siKbt of aDd is available for refereDce and remedial measures taken 
wberever necenary and possible. 
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XI. RELIEF AND REHABILITATION MEASURES 

11.1 The following rates have been suggested by the Commission. 
for Scheduled Castes and Scheduled Tribes for providing relief/compen-
sation to the Scheduled Caste/Scheduled Tribe \'ictims of crimes :-

Nature of crime 

I. Death per each penon killed 
in a family (whether earning or 
non-earning member of family). 

2. Permanent incapacitation per 
each member in a family. 

3. Temporary incapacitation. 

4. Grievous hurt, short of incapa-
citation. 

S. Rape 

6. Loss of house. 

7. Loss of immovable property. 

8. Loss 0' earningasscts like a 
vehicle, a boat or cattle etc. '/'. 

~ 

9. For loss of moveable property 
such as grains, clt?thes and 
other house hold effects. 

10. Damage to irrigation well, 
drinking water well, tubewell, 

, 

Quantum of relief/com-
pensation suggested 

Ra. 10,000/-

Rs. to,OOO/-
Rs. 2,000/-

RI. i.000/-

Rs. 5,000/-

Rs. 2,000/-

Ra. 2.000/-

Rs. 2,000/- pend-
ing expenditioul 
payment of tbe 
actual cost of rep-. 
lacement. 

RI. '2,000/-

The amount of 
compeDiation sho-
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electric motors. electric fittings 
and fruit bearing trees in the 
ownership of the victims to be 
asseased separately. 

uld be equal to the 
actual loss as as-
sessed. (An imme-
diate grant of 
Rs. SOU/-. should 
be made. 

1l.2 The Committee have been informed that in pursuance of the 
Home Minister's D.O. letter No. III. 12014/12/81-PCR (DESK) dated 
the 2nd November. 1981, most of tbe State Governments have drawn 
up comprehensive standing scheme of rehabilitation and compensation 
of Scheduled Caste/Scheduled Tribe victims of crimes. Onfhc recom-
mendation of the Commission for Scheduled Castes/Scheduled Tribes. 
revised rates of compensation were suggested to the State Governments. 
In all 15 States (excluding Assam. Manipur. Tripura, Jammu &. Ka~hmir, 
Meghalays. Nagaland and Sikkim) and two Union Territories viz. Delhi 
and PondicherrY. where the incidents of crimes against Sclleduled Castes 
arc large. were addressed by the then Home Minister to adapt the 
enhanced rates of compensation/relief suggested by the Commission 
for Scheduled Castes and Scheduled Tribes and draw out a standin, 
scheme. 

11.3 The States of Andhra Pradesh. Haryana. Himachal Pradesh. 
Gujarat. Kamataka; Kerala. Maharashtra. Uttar Pradesh and West 
Bengal have accepted the standing scheme of relief{compenaation. The 
States of Bihar. Madhya Pradesh. Orissa. Rajasthan .and Tamil Nadu 
~ave also draWl) up schemes witbsli'ht modification.. The matter is 
be~ pursued with the State Government of hn)ab to clr8w up such a 
scheme. The matter is under consideration of the State Government. 

1'1.4, Asresards the Union Territories. the Government of India 
have acCorded «pproval to such a scheme drawn by the Pondicherry 
Government whereas the scheme drawn by Delhi Administration is being 
processed. 

11.5 When it was pointed out by the CODdDittee tbat the State 
Governments did not follow the lUidoliocs issused by the Cent~ Gove-
rnment for relief and rehabilitation of the victims of a~ocities. the 
representative of the Ministry of Welfare has stated during evidence that 
they had issused they guidelines.nd it is upto the State Governments 
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wbether they accept them full or not. Accordins to the available infor-
mation, some States have accepted the guidelines fully but inspite oC 
that it depends uPon the State Governments how m~h compensation 
they pay to the victims of atrocities etc. The guidelines arc only guide-
lines. not an order. They make their own assessment depending 00 

the finances of the State or on the merits of each individual case. 

1l.6 ,The Committee no~ tbat tile Sqates of 4adbra Pradesh, 
Haryana. Himachal Pradesh, Gajarat, Kunataka; Kerala, Mabarulltra, 
Uttar Pradesh and West Benglll bave ac:eepted, the revised ratea of 
relieflc:ompenSJtlon suggested by tbe CQIn .. ls.IOIl for Scheduled Cates 
and Scheduled, Tribes. The Sta~ of Bihar,. M~dhy. Prades .. , Orl&ta, 
Rajastban and Tamil Nad .. hue also ac:c:tlPCled ,tbese ,ratea with .llgbt 
modification aad the matter is being pursued with tbe Government of 
Punjab. 

, I 

Tbe Committee feel t.t the rates of c:ollc1pensatlOll lis lIuaested by 
the Commission for SC/ST should be ac:c:epted.bY all State Govemmeatl 
and Union Territory Administrations. IP addltlOil to the moaetary relief 
to be provlded,to .,the vlc:tlms of atrocities. lUI ,attempt .b~~ .Iso be 
made to provide plnful employment to the vldow. son... _sbter of 
tbe person who bas lost bi. life lIS a. retult, cd"e .... oclty committed. 
The Committee need har,I, slral that pro.vldJae a job to the next of 
kin of the dec:ened III a better cOlllpeqaation ,n t .... lonl· .... n u It provides 
means of livelihood wbleb Is an essential Ingredteot of any sc:beme for 
rehabilitation. 

NEW DELHI~' 
April 18, 1986 
-------;----
28 Cho;lra, /908 (8) 

KRISHAN DAlT SULTANPURI, 
ClwlrflUlN 

Commltwe orr tht! We/fo,. 
of Scheduled Ca,les a1ld 

Schedu/~d TriI¥" 
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APPENDIX II 
(Vide ParaS.) of Reportl 
;. . 

Revised Guidelines issued lO the State Governments 
vide Ullion Home Minister's D.O. Jetter dated 

15th April. 1985 

Precautionary cl Preventive Measures: 

(J) The Administration at the State and District levels must fully 
apprise litaelf ofdilputes concerning Scbeduled' Castes in diffe-
reDt ]WIt. of tbe State pertainin~· to land. minimum wages. 
bonded labour, il'ldignity against Scheduled' Castes women 
etc.al1d aU effortS should be made to . redress tbeir grievances. 
For instance, tbe agricultural labourers in extreme distress. 
most of them belonging to the Scheduled Castes. sbould get 
the minimum statutory wages. Adequate machinery should be 
Itt up for enforcing tho implementation of the Mini~um 
Wages Act. 

(2) On the basis of the study undertaken by the State Adminis-
tration and takinB into consideration the identification of the 
sensitive districts/villaaes the Intelligence/Special Brandl of the 
State Police Deptt., should be charged with the special res-
ponsibility of keeping an eye on such areal and villages and 
communicate both at the State level and district ·Ievel the 
likelihood of tension building up. 

(3) Based on such information as well as information from other 
sources, the Administration and the Police force should resolu-
tely and promptly move in to scotch the evil before it explodes 
into a serious crime. 

(4) Where serious crimes against Scheduled Castes have taken 
place or potential for them exists. the State Governmcnt should 
review the arms licences granted to persons in such arcas and 
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take steps for their suspension or cancellation accord in, to the 
need of the situation. 

(5) A few units of Special Striking Force. highly mobile and well 
equipped. may be located in Itratelic areas. The force should 
be so composed as to instil a sense of confidence amongst 
the Scheduled Castes and deter the potential perpetrators of 
such crimes. 

(6) In most of the States special cells have been constituted at the 
State level under the Chairmanship of the Chief Minister to 
look into the grievances of the Scheduled Castca. The day of 
the week and the time when Scheduled Castes can meet the 
Chief Minister in such matters may be given wide publicity. 
Follow-up action may also be taken in such matters. Monitorin, 
arrangements should be effective both at the State and District 
level. The District Collector and the Superintendent of Police 
should receive the members of the Scheduled Castes with a 
view to hear and redress thtlir ,rievances. 

Punitive Measures: 

(I) If. in spite all of the preventive and precautionary measures, 
crime asainst Scheduled Castes do occur. the police force 
should be moved into the areas quickly to quell them. arrest the 
offenders includin, those who have encoura,ed and insti,ated 
the criminals. It should be the effort of the district police to 
take action a,ainst such people who have master-minded the 
crime. 

(2) Special police pickets should be stationed in areas where 
serious crimes alainst Scheduled Castes have occurred with a 
view to prevent recurrence of such offences. besides taking 
action asainst the offenders. These pickets should be SO 
manned as to instil a sense of confidence amonlst the victims 
and put the fear of law into the offenders. 

(3) Police should directly and effectively intervene ia the instances 
of criminal trespass into the landa belongiDJ to the Scheduled 
Castel-criminal trespass is a colnizable offence under Section 
447 of the I.P.C. 
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(4) Police machinery should be so geared to ensure that the regis-
tration of complaints is prompt, the investigation is free from 
lacuna and the case successfully prosecuted. 

(5) Some State Governments have set up special poJice station to 
register exclusively cases of crimes against Scheduled Castes. 
This measure gives a sense of confidence amon~t the 
Scheduled Castes. Other State Government may ·foUow suit. 
Such police stations should be so located that the Scheduled 
Cutes do not have to travel long distance to lodge their com-
plaints. 

(6) The effectiveness of punishment depends not oo1y on its quan-
tum but also on the speed with which it is imposed. Therefore, 
it should be postible for the police to complete the investi-
sations speedily and file chargesheet in the cases within the 
shorteat pollible time not exceeding 30 days. 

(7) In serious casea of offences against members of the Scheduled 
Castes, the investi,ating officers should not be below the level 
of Inspector of Police. These officers should be carefully 
lOIected on the basis of their sense of social justice and ability 
to perceive the implications of the case and investigate it along 
the ript lines within the quickest possible time. Such serious 
cases should be treated as Special Report cases. 

(8) The Prosecutors should take effective steps to resist tbe grant 
of bail to tbe accused in such cases. If the bail is aranted. 
appealtrevision should be filed in the next higher courts for its 
cancellation. 

(9) Special Public Prosecutors sbould be earmarked to deal ex-
clusively with cases of crimes against Scheduled Caste. 

(10) Speedy and detetrCnt punishment is one of the essential ingrc-
dients for an overaD strategy to contain and eliminate crimes 
against Scheduled Castes. To arrive at a decision 
to have special courts. statistiCi should not be sole 
criterion. It is our considered opinion that if effective prose-
cution and speedy trial is taken recourse to. there would be 
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a definite impact having a far-reaching effect nol 
only on the potential offenders but also on. the 
sutTerers in instilling, in the latter. a sense of confidence. 
While considering the need for Special Courts. States may takc 
into consideration the fact that a special court would be effec-
tive only if they are mobile. Such courts located at the district 
headquarters would involve long distance travel for the 
Scheduled Caste victims. Only mobile special courts would 
serve'tbe need of the situation. In pursuance of the sugges-
tions made in the Union Home Minister's D.O.leUer dated 

, 1 

10th March. 1980. States of J\ndhra P~adesQ. Bih4r_ fy1adhya 
Pradesh. Rajasthan and Tamil Nadu have set up &peciaJ Courts 
to try offences under the IPC and PCR Act against the 
Sc~edu,lcd C"stell. (lp the case pi Madbya Pradesh. tbe con-
c~rren~e o~ lb~ i:;lighColl,fl for inciudjJ)8,l,PC cases within the 
jurisdiction of the Special Courts is awaited,. 

. 1(,. '.' 

t II) It is our e~perienccr, that, mqs~ pf. the" ca~ ,JQq8e~ by the 
Scheduled Castes either under the PCR Act, 1955 or under the 
IPC end, in acquittal becauee of the .. unwillingness on 'he part 
qf Uae witQeSscs toatteod courts due to7t'arious reasons· One 
su~. reasqn i~ their los, of wages on the daYS they attend 
courts and, the time spent ,and tbe; ,expenditure illCurred by 
them. With a view to removing tbis Fnuinedifficulty, the 
Government oOndia is 111l1'~b.lc to extend fiQAncial assis-
tance to ~hc Stltte:, GQvequneots. to: compenaate tbewages of 
the witnesses involved in offences under tbe PCR Act ,f"quired 
to appear before the court. Stat~ Government ~~'y, ther~fore. 
give wide publicity to thi~ aspect and ieek financial assistance 
from the Government of India ~s and when !!uch occasion 
arises. It is suggested that such a scheme may also be adopted 
by. t~e State Gorer~me~ts'?1 fa.r a,s offqncc:s under ~e IPC 
are concerned where the Scheduled Castes are tbe victims. 

(12) Another asp~t which sccms to havebccn )9st siaht of by . the 
State Governments relates to the im,position of. collective fine 
under Sectiott 10 (A) of the Protection of Givil Rishts Act, 
1955. Under this Section, if, after an inquiry in the pres-
cribed manner. the State Government is satisfied tliat the 
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inhabitants or an area are concerned in. or abetdng the com-
mission of. any offences or harbouring persODS concerned . in 
thc commission of such offence. or failing to render all tbe 
assistance in their power to discover or apprchend the offenders 
or suppressing material evidence of the commission of such 
offence. collective fine' may be imposed. Rules under tbis 
Section have already been framed and notified vide No. BC. 
12013/2/76-SCT. Vi dated 15th September. 1977. It has also 
been significant to point out that Section 15(A) of the Police 
Act. 1861 empowers the State Government to declare such 
atrocity/untouchability prone and disability area to be distu.rJ>ed 
area. The District administration may take recourse to this 
punitive measure as and when occasion arilCl. 

(13) In all cases of serious crimel committed againat members of 
the Scheduled Castes. local District Magistrate and Supdt. of 
Police should invariably visit the Ipot immediately, possibly 
withiQ 24 hours of the occurrence. supervise the 
steps for the apprehension of the culprits and measures of 
relief and rehabilitation of the victims and take such other 
steps as may be necessary to instil a sense of security and COD-

fidence amongst the members of the Scheduled Castes in the 
area and the fear of law in the perpetrators and potential 
offenders of such crimes. 

(14) District officers should not only take prompt action in mattcrs 
relating ~to crimes against Scheduled Castes but inforD1 
the State Government promptly to enable the latter to take all 
neccasary action as well as simultaneously keeping the Govern-
ment of India informed. 

Relief and Rehabilitation 

Another aspect which requires close attention and effective imple-
mentation is the question of properly rehabilitating the Scheduled Caste 
victims or crimes and/or their families and compensating them. In 
punuance of the Union Home Minister's D.O. letter No. nt. 12014/ 
12/81-PCR (DESK) dated 2nd November. 1981. most of the State 
Governments have drawn up comprcnhensive standing schemes of rehabi· 
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Iitation and compensation of Sche~uled Caste victims of crime. What 
needs greater attention is to ensure that this standing scheme automati-
cally comes into operation no sooner a8 a crime takes place and the 
victims and/or their families get the relief/compensation expeditiously so 
that they can stand on their own. 

Punjab and Orissa have yet to finalise a standing scheme. They. 
may do so quickly. , 
Personnel Policy 

(1) In the Union Home Minister's D.O. letter No. III-llOllf7/80-
peR (DESK) dated 6th September, 1980, atJeast one of the 
following posts in each of the districts considered sensitive 
from the point of view of crimes against Scheduled Castes 
should be held by officers belongiag to these communities. 
The posts identified for the purpose arc District Magistrate, 
Supdt. of Police, Sub-Divisional Magistrate and Sub-Divisional 
Police Officers. Similarly, it was .uggested that officers belong-
ing to Scheduled Castes should also be posted as Station House 
Officers as far as possible in such localities. The State 
Government may carefully select officers to such posts in the 
sensitive areas. 

Information received from some of the State Governments 
indicate that there is scope for further improvement in this 
regard. 

(2) It should be personal responsibility of the District Magistrate 
and the Supdt. of Police to ensure that prompt and effective 
action i. taken not only by themselves but by all officers 
working under them. They should be' made responsible for 
fully achieving the objectives of effectively preventing such 
crimes, apprehending offenders andCDlluring speedy investi-
gation and trial alongwith quick and complete rehabilitation of 
the victims/families. 
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APPENDIX X 
(Vide p.ril4 or Introduction) 

',: ,'.;., 

Summary of Corlclusions/lfecdmmendJJtlons contained 111 the Report 

Sl 
No. 

1 

~ , ., I I" , .. 

Itefenmce to 
para No. hi 
theRciport 

2 

J.8 

Summary of Conclusionsl 
Recommendations 

3 

The Committee notetb~t Constitu- . 
tion of India contains i iatge number 
of safeauards to protect the interests 
of Scheduled Cutes, Scheduled Tribes 
and other weaker sections of the Society. 
Under article 46, the State is charged with 
,the responsibility to protect them from 
social injuatice and all forms of 
~plditation. Article IS prohibita 
4iicrimination on Founds of religion, 
raCe, cute, leX or place of birth and 
undpf article 17 practice of "Untouch-
ability" in any form is forbiddcn. 

It is most unfortubate that even 38 
jean after independence, Sch~uJed 

caStes still suffer from the stigma of 
untoUchability and atrocities committed 
Itgamit them generally arise out of 
tbepractice of untouchability. 

The Committee trust that both the 
Contral and State Governments would 
leave no stone untumed to protect 
.~lIeduled Castes. Schcduled Tribes and 
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other weaker sections against all types 
.of crimes. exploitation and social 
injustice. To achieve this objective, 
the administrative machinery both in 
the States and Union Territories will 
have to be geared up to meet the 
challenges of unlawful elements. who 
utilise every possible opportunity to 
perpetrate crimes against these back-
ward sections of society. 

The Committee are surprised to 
note that in the Scheduled Castes and 
Backward Classes Development Division 
the statistical data regarding atrocities on 
the Scheduled Castes is collected and 
monitored by a Research Officer who 
analyses the trend in atrocity cases in 
quarterly, half-yearly and annual reviews. 
whereas the trend in the atrocity cases 
is analysed by a Director in the Tribal 
Development Division. The Secretary, 
Ministry of Welfare explained during 
evidence that though the initial analysis 
is being done at the lower level in the 
SC &: BCD Division. the report of 
analysis passes through the Director, 
the 10int Secretary upto the level of 
the Additional Secretary. The Com-
mittee are not satisfied with this 
reasoning. They fail to understand 
why the Ministry, has adopted different 
standards for two of its own Divisions 
and bas adopted discriminatory attitude 
towards SC &. BCD Division though it is 
wellmon that incidents of atrocities on 
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Scheduled Castes are far more than 
OD Scheduled Tribes and call for greater 
atteDtioD. The Committee,therefore, 
desire that the analysis of trends in 
atrocitieson Scheduled Castes which i. 
an important aDd intricate tast should 
also be done at higher level of a Deputy 
Secretary or a Director so that right 
conclusions on the basis of sound 
analysis are drawn to formulate appro-
priate guidelines or correct instructions 
are issued to the concerned State 
Governments/Union Territory Admini-
strations to deal with menace of 
atrocities. 

The Committee note that there arc 
two separate Divisions in the Ministry 
of Weltare-Scheduled CastH and 
BacJcward Classc8 Development Division 
to deal with the welfare of Scheduled 
Castes and Backward Cla8~8 and 
Scheduled Tribes Development Division 
to deal with the welfare of Scheduled 
Tribes. Both these Divisions are 
headed by a Joint Secretary each and 
function under aD Additional Secretary, 
who also looks after development 
matters related to Scheduled Castes and 
Scheduled Tribes as well as Minorities 
under overall supervision of the 
Secretary (Welfare). 

Both· these Divisions have furnished 
scparate, sets of preliminary material 
on atrocities on Scheduled Castes and 
on Scheduled Tribes to this Committee. 
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On Plr,ll~ of the material. the Com-
=~ have observed that in replica to 
certain question. the two Divisions have 
liven ~ff~rent replica and . have also 
adopted different types of proformae 
to coU~t statistical information on 
c~~, . !ilainst Scheduled CutCl and 
S~e4:u:l99; Tribca. This only shows 
~~ ~~~is Jack of proper coordination 
between t.be two DivisioDi. 

The Committee are of the opinion 
that a 8r~at responsibility Jies OD the 
tw~ t>jvi~ions for devisin, ways and 
me&n~ to ameliorate the socio-
~D~mi~ condition of Scheduled 
C;~tep and Scheduled Tribes. ~d to· 
Q"'1~ tb,.orimes committed a,ainst them. 
'Jhj.obj~tive can be achieved only by 
~~J.w<?r~nated and earnest efforts 
on ~, . part of the two Divisions. 
tl1e . «;pmmittee. therefore. suggest 
~ ~ !oint Secretaries beading the 
~.o piv~ions shouJd meet frequently 
~o . ~ and devise a uniform 
~aMeY (or dealin, with the problem 
of auocities asaiDit Scheduled Castes 
and Sobedulcd Tribes. The system of 
collectina· statistical data relating to 
litroc_ should also be identical in 
both .the divisions. 

The Committee note that from 
Nove!mber. 1985 the subject of the 
wOlt.re of Scheduled Castes and 
$Chccbilect Tribes and other backward 
cW~·h'u been taken out of the ent-
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while Ministry of Home Affairs and 
placed under the charge of the Ministry 
of Welfare precisely to enlure that 
the lubject of welfare of Scheduled 
'CastOl and Scheduled Tribes receives 
more intensive and continuous atten-
tion at the highest level. In IUpport of 
this decision. the Secretary, Ministry of 
Welfare has stilted during evidence that 
''when you look at the welfare. you 
caonot ignore the incidence of atro-
cities ...... We deal with them al Jaw 
aod order function. We deal with 
them as control function. It will be 
po8lible to look at the lubject of 
atrocity as an eSlClltiai indicator for 
tbe general welfare of Scheduled Cute. 
aDd' Scheduled Tribes. I or that purpose. 
it is true that the Ministry of Welfare 
may not be in a position to illue 
directions to the Home Departments in 
the varioUi States." He hu fUrther 
atatod that "the functions ot the 
'Miniltry of Welfare do Dot extend to di-
rect implementation of the Jaw and order 

. function. We will take the .. istanc:e 
of the Ministry of Home Affairs and the 
.ether instruments of law and order and 
administration and there wiD be 
occuiODS when' we wiu be givina coun-
sel to them also and we wiD be seekin. 
their cooperation and advice also." 

From the vieWi expreucd by the 
~ry. Ministry of Welfare during 

. Cl~.idCOc:e. the Committee are led . to 
______________________ ~.,~~lj~~~.e~t=ba~t~th~e~NU=·=D=i~~_of~~W~e=ffi=are~ 
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wouJd not be able to tackle the problem 
of atrocities on Scheduled Castes and 
Scheduled Tribes quite independently. 
Tho representative of the Ministry 
of Welfare admitted during evidence 
that for direct implementation of law 
and order function ther have to take 
the assistanco of the Ministry of Home 
Affairs and the other instruments ot 
law and order and administration. The 
Committee do not appreciate the 
decision of the Government to transfer 
the subject of atrocities on Scheduled 
Cutes and Scheduled Tribes from 
the Ministry of Home Affairs to a 
separate Mini'try of Welfare. They 
do Dot subscribe to the .iew tbat the 
Ministry of Welfare will be able to deal 
with this problem more effectively. It 
is needless to point out that cases of 
atrocities are closely connected with 
law and order problem and if the 
Ministry of Welfare have to leek 
the assistance of Ministry of Home 
Affairs either in the matter of setting 
information or issuing necessary 
directives to the State Governmentsl 
Union Territory Administrations. it 
would only result in avoidable deJavs. 
Tho Committee. therefore. recommend 
that implementation ( f all welfare 
programmes fot the socio-economic 
development of Scheduled Castes and 
Sclleduled Tribes should be dealt with 
in the Ministry of Welfare, but as far as 
the subject of atrocities against SC,heduled 
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Castes and Scbeduled Tribe. is concerned 
this should legitimately be re-enuusted to 
tbe Ministry of Homc Affairs who have 
all the machincry for maintenance of 
law and order and channel of communi-
cation of orders and instructions at 
their command. The Committee feci 
convinced that it il difficult to deal with 
the problem of atrocities in isolation 
as it is closely linked with the law and 
order problem wbieh may arile in 
a state udder particular set of circum-
stances. 

The Committee need hardly Itreu 
tbat whenever Scbeduled Castel aDd 
Scbeduled Tribes assert their leaitimatc 
rights and raise tbeir voice apinst 
exploitation and injustice, the powerful . 
vested interests try to cow them dOWD 
and tetrorile them. This is tbe genesil 
or most of the crimea aDd atrocities 
apinlt SchcduledCutc. and Scbeduled 
Tribe.. These mattera are closely linked 
with Jaw and order lituation and .. 
sucb tbe subject of atrocitiee mould be 
within tbe jurisdictioa of the Ministry 
of Home Affairs. The Committee 
would, therefore. lilce the Oovenamcnt 
to reconlider their decision and traDifer 
back this au bject to tbe Ministry of 
Home Affairs as lOGO as possible. 

The Committee have been informed 
tbat dilputes regardioa aovcrnment 
owned waite land and ceilUa, tUrplul 
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lands allotted by Government to 
Scheduled Castesl&:heduled Tribes is 
one of the main causes of atrocities on 
them. The Committee regret to note 
that even the Miniltry of Rural Deve-
lopment have no information whether a 
viUage to village survey has been con-
ducted to know whether Scheduled 
Cll$tes/&:heduled Tribes are in actual 
possession of the land allotted to them 
or belonging to them. Nor do they 
have Statewise details of cases of dis-
posscijjon of the Scheduled Caltesl 
Scheduled Tribes from the lands allotted 
to them. The Committee recommend 
that State Governments/Union Territory 
Administrations should be advised to 
conduct village to viJIage survey to 
ascertain whether the waste land/ceiling 
surplus land allotted to Scheduled 
Caste/Scheduled Tribe beneficiaries is 
actuaUy . in their posscssion. Where 
Scheduled Caste/Scheduled Tribe allot-
tees have been dispossessed of such land 
by the powerful vested interests, imme-

.4iate action should be taken under the 
law·applicable to the State with a view to 
'ensure restoration of posscssion of their 
land. The Committee desire that tbe 
culprits of sucb crimes should be given 
exemplary punishment so that they do 
not dare to commit such crimes in 
'future. 

The Committee are constrained to 
obserVe that in spite of the fact that 
most of the State Governments have 
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cnaotedJegisJation to stop the transfer 
of tribaUand to non-tribal. large scale 
,t ... Dafen of tribal land to non-tribal. 
·haYe<take place in the States of Andhra 
Pradesh, Bihar, Gujarat, Karnataka, 
Madhya Pradesh, Maharashtra, Orissa, 
Tripura and Uttar Pradesh. It only 
"hows that the existins legislation of 
various States are not fool-proof and 
people have taken advantage of such 
I~na ror grabl;>ing tribal land. The 
C~)Jnmittce, therefore, recommend that 
the Ministry should impress upon the 
various State Governments to review 
immediately their land laws with a view 
to pillS the loopholes quickly 10 that 
the unscrupulous persons are not able to 
)cirqQmvent the land laws COl' gettin8 
t1ibal land throU8h benami trans-
actions. 

The Committee note that the State 
Governments like Bihar, Maharashtra, 
Orissa and Madhya Pradesh have been 
permitted to utilise a part of the Special 
Cc:ptral Assistance for buildiJ;l, \1P of as 
~mjllistrative machinery required to 
d,ttect and dispose of land alienation 

. ,caa.es. The Committee have been further 
informed during the course of evidence 
that .haost aU Slate Governments have 
iQdi~~ tbeir financial requirements 
for strengthening their administrative 
nutChincry for quick dnposal of land 
~ena~ion cases aDd for dealing with 
-other problems Jike bonded labour, 
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money lendin, etc. The Committee. 
however, find that all State Governments 
have not utilised the funds received from 
the Central Government for the pur-
poses for which these were given. 

The Committ~ need hardly stress 
that the funds given to the State 
Governments for the purpose or streng-
thening the administrative machinery 
and for dealing with other problems 
connected with the welfare of Scheduled 
Castes/Scheduled Tribes should not be 
diverted to other areas under any cir-
cumstances, The Committee would like 
the Ministry of Welrare to iS5ue clear 
instructions in this regard to all the 
States/Union Territory Adminiltrations. 

The Committee recommend that in 
vieW of a large number of easel of land 
alienation in certain States, adequate 
number of Special Courts should be 
set up for their quick dilposal and res-
toration of tribal land to the riJhtful 
owners. 

The Committee have been informed 
that in Maharashtra State a tribal whose 
land has been alienated can apply 
tor restoration of his land within a 
specified period. Bu t in several other 
States like West Ben,al, Andhra Pradesh 
and Oril88 no time' limit has been pre-
scribed in the land laws applicable to 
tbose States. The Committee appreCiate 
that Ministry of Welfare are punuing 
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the matter with the State Government of 
Maharashtra who have been asked to 
remove the provision of time limit for 
applying for restoration of tribal land. 

The Committee note that the 
enforcement of the minimum wages is 
under constant review of the State 
Governments and the Central Govern-
ment. The State Labour Ministers bave 
also discus~ this matter during their 
conferenccs held from time to time. 
They have also suuested that the 
machinery for the enforcement olthe 
minimum wales should be strengthened. 
The Committee further note that the 
Ministry of Labour have evolved a cen-
traJly sponsored scheme on a pilot basis 
for assisting the States to strengthen 
their enforcement machinery and in the 
current year there is a provision in the 
annual plan of RI. 30 lakbs for this 
programme. 

The Committee are of the opinion 
tbat non-payment of minimum wagCl i. 
one of the main causes of atrocities on 
poor Scheduled Caste/Scheduled Tribe 
agricultural labourers~ Whenever they 
try to assert their right to get minimum 
wages fixed by the law, they arc threa-
tened aDd atrocities arc perpetrated 
upon them. The Committcc, therefore, 
recommend tbat the enforcement 
macbinery for implementation of Mini-
mum Wages ACI5 in different States 
should be adequately strengthened and 

~==----~--------------------------------------------
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the Ministry of Labour .hould provide 
.ufBdent money for the pUrpOR 10 tbat 
the Minimum Wages Acts are smoothly 
implemented in aU the States. 
'Besides. the State Govenunents 
'ihould aJlOsupplement these mea-
lUres with other scbemes!pro,ram-
mes for the employment of a,ricultural 
JabOuters in their respective Statu 
tHtOf8lbout the year to strengthen their 
f,argatning power/and to save tbem from 
'spt«lation and harassment. 

The Committee have been informed 
fhat Che Bonded Labour System stands 
AMMonly abolished throu,hout the 
eOdtifry with effect from 25tb October. 
'l97Sunder the Bonded Labour System 
'A'boUtion Act, 1976. Under the Act. 
~e 'responsibility for identification. 
rCleste and rehabilitation of the bonded 

. labourers rests with the State Govern-
Ime!rts concerned. At the Central level, 
the'liinistry of Welfare happens to be 
the nodal Ministry in the matter of 
givio, guidelines, coordination and 
monitoring the welfare schemes/pro-
STammes being implemented for 
SCheduled Castes/Scheduled Tribes by 

. various Ministries- The welfare of bon-
ded labour is the responsibiJity of 
Ministry of labour and this item is also 
included in the Special Component Piau 
otthe Ministry of Labour. 

As reprds the total number of 
bonded labourers belongin, to Scheduled 
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Castes/Scheduled Tribes in the country. 
the Committee are surprised to note that 
no authentic figures are available with 
the Government. There is a vast diffe-
rence in the number of bonded labourers 
estimated by the surveys conducted by 
the State Governments. National Sample 
SurVey Organisation and the Gandhi 
Peace Foundation. 

The Committee need hardly stress 
that unless a clear picture about the 
magnitude of the ,problem is known to 
the Central and State Governments, no 
scheme to eradicate this evil is going to 
succeed. The Committee, therefore, 
recommend that comprehensive and 
reliable surveys should be carried out in 
all the States/Union Territories to 
identify the bounded labourers. 

The Committee feel that it will not 
serve any useful purpose to frame a 
central scheme for the rehabilitation of 
bounded labourers unless the State 
Governments are in a position to 
identify the bounded labourers in the 
first instance. The Committee there-
fore. recommend that District Collec-
tors should be made responsible to 
identify bonded labourers in their 
di8tricts and the Central Government 
should provide grants to the State 
Governments for strengthening their 
administrative machinery in this regard. 
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The Central Government should 
also make a study if the amount spent 
on rehabilitation of bounded labour is 
sufficient to keep him away from the 
grip of this evil practice. If after 
some time he again falls an easy prey 
to this evil on account of economic 
reaSODS, then the money is certainly not 
well spent. 

The Committee suggest that such 
a study can be entrusted to some 
Research Institute who are familiar with 
the problems of Scheduled Castes and 
Scheduled Tribes. 

The Committee note that the State 
Governments have identified certain 
sensitive districts/areas from the point 
of view of crimes against Scheduled 
Castes and Scheduled Tribes in the 
States of Bihar, Gujarat, Haryana. Kar-
nataka, Madhya Pradesh, Maharashtra 
and Punjab. The Committee further 
note that the Central Government has 
sugested to the. State Goverments that 
with a view to prevent atrocities on 
Scheduled Castes and Scheduled Tribes, 
at leut one of the posta of District 
Magistrate. Senior Superintendent of 
Police. Sub·Divisional Magistrate and 
Sub-Divisional Police Officer in each 
sensitive districi· should be held by 
ofticers belonging to . Scheduled 
Castes and Scheduled Tribes. From 
the information furnished by the 
Ministry of Welfare, the Com· 

2 

13 3.39 

14 4.12 

142 

3 

The Central Government should 
also make a study if the amount spent 
on rehabilitation of bounded labour is 
sufficient to keep him away from the 
grip of this evil practice. If after 
some time he again falls an easy prey 
to this evil on account of economic 
reaSODS, then the money is certainly not 
well spent. 

The Committee suggest that such 
a study can be entrusted to some 
Research Institute who are familiar with 
the problems of Scheduled Castes and 
Scheduled Tribes. 

The Committee note that the State 
Governments have identified certain 
sensitive districts/areas from the point 
of view of crimes against Scheduled 
Castes and Scheduled Tribes in the 
States of Bihar, Gujarat, Haryana. Kar-
nataka, Madhya Pradesh, Maharashtra 
and Punjab. The Committee further 
note that the Central Government has 
sugested to the. State Goverments that 
with a view to prevent atrocities on 
Scheduled Castes and Scheduled Tribes, 
at leut one of the posta of District 
Magistrate. Senior Superintendent of 
Police. Sub·Divisional Magistrate and 
Sub-Divisional Police Officer in each 
sensitive districi· should be held by 
ofticers belonging to . Scheduled 
Castes and Scheduled Tribes. From 
the information furnished by the 
Ministry of Welfare, the Com· 



2 

143 • 
3 

mittee have observed that out of the 
seven States with sensitivc districts, 
Scheduled Caste/Scheduled Tribe offi-
cers of tbe abovo-said ranks have been 
posted only in two 'States viz. Bihar 
and Madhya Pradesh. When the Com-
mittee asked about tbc position of pOlt-
ing of Scheduled Caste/Scheduled Tribe 
Officers in othcr States, the Ministry 
have stated that they do not have infor-
mation regarding posting of Scheduled 
Caste/Scheduled Tribe officers in other 
States like Maharashtra, Gujarat, 
Haryana, Karnatakaand Punjab etc. 
As all District level officers are trans-
fcrrable such an information cannot be 
obtained on a permanent basis from 
the States. Tbe· State Governments 
havc been requested to follow the guide-
lines of postioa of Scheduled Castel 
Scheduled Tribe officers in these areas 
and it is presumed that these are being 
followed by tbem subject to tbe Ad-
ministrative . convonience. They also 
don't have any feed-back in the case of 
posting of Station House Officers 

. belonging to Scbeduled Cast.:sl 
Scheduled Tribes in sensitive areas. 

The Committee are surprised at 
the casual reply of the Ministry of 
Welfare that they cannot obtain luch 
information on a permanent basis and 
tbey presume tbat the guidelines issued 
by them are beina followed by tbe 
State Governments. It only shows that 
the Central Government are not pre-
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pared to discharge any vigilance fUDC-
tion as law and order is State subject. 
But in view of the fact that the Central' 
Government have a special responsi-
bility to protect the Scheduled Castesl 
Scheduled Tribes, the Committee feel 
that Ministry of Welfare should obtain 
regularly information from States/Union 
Territories about posting of Scheduled 
Caste and Scheduled Tribe Police Officers 
of senior rank and Station House Offi-
cers in sensitive areas. The Committee 
suggest that the relevant information 
may be obtained by adding a few more 
columns to the Statements already in 
vogue or by devising a new proforma for 
the purpose. 

The Secretary, Ministry of Welfare 
rightly laid emphasis on the preventive 
aspect of crimes against Scheduled Cas-
tes/Scheduled Tribes and the Committee 
strongly recommend that the Central 
Government should closely watch that 
the suggestions/guidelines issued by 
them to State Governments for protect-
ing the life and property of the weaker 
sections of society, particularly Sche-
duled Castes/Scheduled Tribes, are imple-
mented both in letter and spirit. 

As regards ·obtaining information 
about the posting of Scheduled Castel 
Tribe District level officers in the sensitive 
areas the Committee feel, there should 
be no problem for the Ministry of Welfare 
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as they are receiving a number of state~ 
ments periodically on the crime situation 
from the States/Union Territories. Obta~ 
ining of this information is important in 
as much as it will be a vital indicator of 
the extent to Which guidelines of the 
Central Government are being imple-
mented by the State Governments. It 
hardly needs to be emphasised that 
appointment of Scheduled Caste/Tribe 
Officers at District level and pc)lice o1fi~ 
cers will go a long way in preventing 
atrocities on Scheduled Caltes and Sche~ 
duled Tribes. 

The Committee need hardly stress 
that the complaints of tribals of the 
Kolhan area in Singbbhum diltrict 
(Bibar) should be looked into thoro-
ughly and it should be ensured that no 
harassment is done to tbem by the uns-
crupulous and vested interests. The 
Committee desire tbat they should be 
given their due share in the local ad-
ministration i.e. in Gram Panchayats. 
Panchayat Samitis. Co-operatives and 
other statutory Committees at different 
levels. so that tbey have a (celina of 
involvement in the affairs of the State 
and a sense of oneness with the rest of 
the population. This will also instil a 
sense of security in them. 
",.. 

The Committee appreciate that very 
detailed and comprehensive guidelines 
have been iqued by the Union Govern-

. ment to aU the State Govemments/U~ 
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Territory Administrations in the years 
1980 and 1985. In these guidelines the 
Central Government have suggested 
precautionary and preventive measures, 
punitive measures, measures of rehabi-
litation of victims of atrocities. and 
measures of personnel policy for effecti-
vely dealing with atrocities against Sche-
duled Castes and Scheduled Tribes. The 
Committee firmly believe that if these gui-
delines/suggestions are followed meticul-
ously and implemonted in letter and 
spirit by the State Governments/Union 
Territory Administrations. the crimes 
against Scheduled Castes and Scheduled 
Tribes can be obliterated to a great 
extent. However, when the Committee 
see the actual crime statistics furnished 
to them by the Central Government they 
are compelled to form an opinion that 
due importance and serious thought has 
not been given by the concerned State 
Governments/Union Territory Adminis-
trations for proper implementation of 
these guidelines. 

The Committee further note that 
inspite of various legislative and ad-
ministrative measures taken and prote-
ctive legislations enacted by the State 
Governments/Union Territory Adminis-
trations, the exploitation of poor Sche-
duled Castes/Scheduled Tribes still con-
tinues unabated. This is evident from 
ther fact that the bonded labour system 
is still prevalent in many Statel, land 
belonging to Scheduled Caste/Scheduled 
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Tribe is being alienated and they are 
also denied th~ statutory minimum 
wages. 

The Committee would like the 
Central Government to impress upon the 
State Governments to review the imple-
mentation of their protective legisla-
tions/and to plug the loopholes where 
ne~essary. The Committee need hardly 
stress that the implementation of the 
guidelines and various protective legisla-
tions enacted by State Governments/ 
Union Territory Administrations to save 
the Scheduled Castes/Scheduled Tribes 
from all sorts of exploitation/atrocities 
should be continuously reviewed at the 
level of Chief Minister/Chief Secretary/ 
Home Secretary of the State Govern-
mentll/Union Territory Administrations 
10 watch their effectiveness and to re-
move the, bottlenecks, if any, found in 
their implementation. 

The Committee also recommend 
that there should be quarterly meetings 
between the officials of the Central Go-, 
vemment and State Governments con-
cerned for this purpose. The, Central 
Ministries of Home Affairs and Welfare 
should also hold half yearly meetings 
with the Chief Ministers to review imple-
mentation of the guidelines issued by 
the Centre. 

The Committee also recommend 
that dedicated officers who have a bum-
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with the Chief Ministers to review imple-
mentation of the guidelines issued by 
the Centre. 

The Committee also recommend 
that dedicated officers who have a bum-
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ing desire to serve the weaker sections 
of society should be posted in the atro-
city prone areas. Only such officers can 
deal etTectively with anti-social elements. 
musclemen or criminals who arc hired 
by the powerful vested interests in the 
village for harassing the Scheduled 
Caste/Tribe people. The officers/staff 
who do commendable work in providing 
protection to Scheduled CastesfTribes 
shou Id be fully rewarded and their work 
and conduct should be given proper 
pUblicity. The State Governments may 
also be advised to consider having some 
sort of incentive schemes like special 
increment, cash bonus., facilities in the 
matter of housing etc. (or those officers. 
staff and workers who do dedicated 
work for prevention of atrocities. and 
anti-social activities against the Sche-
duled Caste and Scheduled Tribe 
people. On the other hand, officers 
who show any dereliction of 
duty and connive with the criminals 
should be given examplary punishments 
and not merely transferred to some 
other district. Police Officers who show 
reluctance to register cases of atrocities 
promptly should be punished after in-
stituting proper departmental inquiry 
rrgarding their conduct. 

The Committee are distressed to 
note that practice of untouchability in 
some form or the other is still prevalent 
in various parts of the country. Practice 
of untouchability which has becnaboli-
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shed under Article 17 of the Constitu-
tion is a matter of shame for the whole 
nation as a section of our society is sitU 
being treated as untouchable. It is a 
matter of great concern that even after 
making provision for more stringent 
punishment under the Protection of Civil 
Rights Act. tbis practice should continue 
in any part of the . country. The 
Committee agree with the views of the 
Central Government that the root 
cause of untouchability lies with the 
social, educational and economic back-
wardness of the Scheduled Castes. The 
Committee appreciate that the Govern-
ment have expressed their determination 
to put an end to this evil practice and 
have taken various administrative and 
legislative measures to briog about 
socio-economic development of Scheduled 
Castes. The Committee, however, feel 
that socio-economic development of 
Scheduled Castes hal not taken place 
to the desired extent on account of the 
fact that a large section of Scheduled 
Castes are still illiterate and continue 
to live below the poverty line. The 
Committee find that during the Sixth 
Plan Government introduced a new 
strategy for the welfare of Scheduled 
Castes known as Special Component 
Plan. In addition, Government also 
undertook various anti poVerty.program-
mes for raising their economic statu •. 
The Committee recommend that all these 
welfare programmes for Scheduled Cu-
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tes.should have proper linkages during 
the Seventh Plan period so that majority 
of Sche~uled Castes are able to cross the 
poverty line by the end of the Plan. 

From the information furnished on 
the disposal of cases under Protection of 
Civil Rights Act, 1955, the Committee 
find that every year about 4000 cases are 
registered but the number of cases pen-
ding has shot up to 7299 at the end of 
1983 which was 4547 and 4545 at the 
end of 198 i and 1982 respectively. The 
Committee. have been informed that 
majority of these cases are pending in 
four States viz. 1575 in Maharashtra, 
1422 in Karnataka, 1117 in Madhya 
Pradesh and 1983 in Tamil Nadu and 
for the expeditious disposal of these 
casea 4 Special Courts each have been set 
up in Tamil Nadu and Madhya Pradesh 
in 1982 and 1983 respectively. The pro-
posal for setting up similar courts in 
Maharashtra and Karnataka is under 
active consideration of the respective 
State Gbvernments. In Andhra Pradesh 
(415 cases), .Bihar (l35 cases) and 
Rajasthan (338 cases) where there is 
sizat;le number of cases pending with 
the courts, Special Courts have been 
set up. In Gujarat (291 cases) the High 
Court felt that if special courts are 
set up; they will not be baving sufficient 
work as the number of cases pending 
is not high. In Uttar Pradesh (476 
cases) the Allahabad High Court. has 
issuedorders to aU District Judges to 

2 

6.13 

150 

3 

tes.should have proper linkages during 
the Seventh Plan period so that majority 
of Sche~uled Castes are able to cross the 
poverty line by the end of the Plan. 

From the information furnished on 
the disposal of cases under Protection of 
Civil Rights Act, 1955, the Committee 
find that every year about 4000 cases are 
registered but the number of cases pen-
ding has shot up to 7299 at the end of 
1983 which was 4547 and 4545 at the 
end of 198 i and 1982 respectively. The 
Committee. have been informed that 
majority of these cases are pending in 
four States viz. 1575 in Maharashtra, 
1422 in Karnataka, 1117 in Madhya 
Pradesh and 1983 in Tamil Nadu and 
for the expeditious disposal of these 
casea 4 Special Courts each have been set 
up in Tamil Nadu and Madhya Pradesh 
in 1982 and 1983 respectively. The pro-
posal for setting up similar courts in 
Maharashtra and Karnataka is under 
active consideration of the respective 
State Gbvernments. In Andhra Pradesh 
(415 cases), .Bihar (l35 cases) and 
Rajasthan (338 cases) where there is 
sizat;le number of cases pending with 
the courts, Special Courts have been 
set up. In Gujarat (291 cases) the High 
Court felt that if special courts are 
set up; they will not be baving sufficient 
work as the number of cases pending 
is not high. In Uttar Pradesh (476 
cases) the Allahabad High Court. has 
issuedorders to aU District Judges to 



2 

'), " 

',. 

" 
/.': .J 

II; 

lSI 

blJie prompt action in aU' peR Act 
cal'elS. 

It has beeD rightly stressed in the 
guidelines issued by the Central Govern-
ment in 1980 (Punitive Measures, Item 
10). that "real justification for Special 
Courts is the need to secure punishment 
for crioibs under the IPC or under the 
PCR N:t with deterrent rapidity and .. ',. 
~p impress offenders as well as pot~ntial 

. offenders of the firm determination of 
the State Governments to put an end to 
!ltrocities once for all. irrespective of the 
Dumber of cases on file." The Commit-
tee, therefore. strongly recommend that 
Special Courts should be set up in all 
those States where atrocity cascs arc 
lying pending. 

The Committee also recommend 
tbat more such courts should be set up 
in the States where tbe number of pen-
ding cases is very high and the courts 
already .established cannot cope with the 
quantum of work, All out efforts should 
be made to dispole of pending cases as 
speedily as possible and reduce the 
number of pending cues, since delay in 
disposal of cases and awardina of puni-
shment to those guilty of practising un-
touchability only strensthens . the hands 
of offenders who ignore the authority of 
administrative machinery as being in-
eJfective. 
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The Committee note that State 
level Committees to review the working 
of PeR Act and for ita effective imple-
mentation have been set up in most 
of the States where the problem of 
untouchability il acute. The Com-
mittee are, however. perturbed to note 
that the State level Committees are not 
meeting regularly. The Committee are 
of the opinion that whole purpose of 
forming the State level Committee is 
Jost if they do not meet regularly. The 
,Committee, therefore, recommend that 
the Central Government should issue 
necessary instructions to the State 
Governments that these Committeel 
must meet at regular intervals to review 
the working of the PCR Act as other-
wise they will not be performing any 
useful function. 

The Committee are lurprised to 
note that presently there is only one 
Voluntary Organisation of aJI India 
nature namely Harijan Sewak Sangb, 
Delhi which is engaged in the work of 
removal of untouchability. AI'tcmovai 
of untouchability is a gigantic talk. the 
Committee are of the view that it is 
necessary to elicit the cooperation of 
other voluntary or,sanisations which are 
engaged in limilar wclfare activities; 

The Committee hope that Ministry 
of Welfare would look into the matter 
and find out which other voluntary 
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organisations can help in the eradication 
of untouchahility. The OoverDDleDt 
should encourage other social orpDia. 
ations to come forward to do voluntary 
social work for removal of untouch. 
ability. 

The Committee arc distreucd to 
note that the crimea against SchoduJcd 
Caltel have fncreaaed in a Iarp number 
of Staces over the years as is evfdeat 
rrom the fieures given In Appeadix 
In&:IV. The number of crimes against 
Scheduled Castes is very high in tbe 
States of Bihar. Gujarat. Madhya 
Pradesb. Maharalbtra, Rajasthan. Tamil 
Nadu and· Uttar Pradesh. The total 
number of crimes againlt Scheduled 
Tribes have also increased in the States 
of Madhya Pradesh. Rajasthan, Bihar, 
M .hlT.shtra and Gujarat. The Com· 
mittee recommend that Mini.try of 
Welfare should analyae critically the 
crime statiltics of these States and 
Governments to .trenathen their 
inteUiirence machinery; to let up Special 
Cells/Harijan Celli both at State level 
and district level· aad ensure that at 
least one senior officer like Diltrict 
Collector or Superintendent 01 Police 
belonting to Scheduled Caste com-
munity is POlted to each district. The 
Committee further rec:commend that in 
atrocity prone arcu Miniatry of Welfare 
should provide 100 per cent grant for 
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meeting the expenditure incurred on the 
setting up of Special Cells. 

The Committee are constrained to 
note that the number of cases regarding 
criQles ,against Scheduled Castes pend-
ingincourts in 1982 was 23662 'which 
has risen to 26261 in 1984. The num-
ber of cases regarding crimes agaiot 
'S_eduled Tribes pending in courts in 

, - . 19&4.is-1l14 and cases pending in,,'csti-
_on'Me 2240. Inspite of the fact 
tbaHBe Union Home Minister made 
various'suggestions in the guidelines 
iAud by him to aU the State Govern-
meot&- to see that disposal of these cases 
is!oxp.edited, the number of pending 
.QIlM& bas increased from year to ycar. 
ThoCommittee are perturbed to note 
that,thc"State of Uttar Pradesh, where 

, eM IIll1Ilber of cases of crimes against 
. :&a.Iud Castos is tho highest i.e, J 3 692 
1n-1-982. 14754 in 1983 and 12063 in 
1-984,have not set up any Special 
COlirUto expedite the dispolAl of cases. 
: ' 

The Committee recommended that 
MiDi.tryof Welfare should impress up-
on ~ State Government of Uttar Pra-
deah to set up special courts for quick 
disposal of cases of crimes against Schc-
lItdledCastes. The Central Government 
sltouldalso asle other States which have 
not aet'Up special courts so far to take 
ntCOIAry action, in this regard if the 
number of pending cases is large and 

-----------------~----------
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cannot be dilpoaed of by tbe ordinary 
courtlwithin a reuonable time. 

Those states, whicb bave already 
set up special courtl for expeditious dis-
posal of atrocity cases should also be 
asked 'to review the position and if neces-
sary the number cf sucb courts may be 
increased to ensure quick disposal of 
such cases. 

The Committee need bardly stress 
that if crimes against Scheduled Castes 
and Scheduled Tribes are to be checked, 
the police force should be efficient, quick 
to act and must hAve a sincere approach 
to investigate the cases with the utmost 
speed. The police at the district level 
mUll develop tbeir own sources of infor-
mation so that most of the crimes can 
be prevented by timely action after re-
ceipt of advance intimation. The Com-
mittee also stress the need to modernise 
the police fo~ in the sense that the 
arms provided to them should be light, 
of modern design, should be easy to 
operate and should add to the efficiency 
of the police officer. The introduction 
of "Walkie Talkie" sets for quick trans-
mission of messages in aU Police StatioDs 
shoukl be considered. The Committee 
hope that there will be no dearth of this 
device in the country and could be made 
available to the police of State Govern-
ments without difficulty. This device is 
likely to increase efficiency of the police 
forc:e. 
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The Committee regret to note that 
the number of offenders acquitted is far 
more than the offenders convicted in the 
ease of crimes committed against Schedu-
led Castes. From the statements show-
ing progress of cases regarding crimes 
against Scbeduled Castes during the years 
1982. 1983 and 1984, it is seen that in 
1982. 1483, persons were convicted and 
2077 acquitted, in 1983, 1383 persoDs 
were convicted and 2422 acquitted and iD 
1984, 1450 were convicted and 1851 ac-
quitted. The Committee bave heeD in-
formed that one of the reasons for acqui-
ttal or offenders is the unwiUingness on 
the part of witnesses to attend courts 
as they lose wage on the days they at-
tend courts. The Committee appreciate 
that the Central Government bas exten-
ded financial assistance to compensate 
the wages of the witnesses involved in 
offences under the PCR Act required 
to appear before the court. They have 
also suggested a similar scheme to be 
adopted by the State Governments so 
rar as offences under IPC are concerned 
where the Scheduled Castes are victims. 
The Committee bope that tbe State 
Governments will avail ()f the financial 
assistance extended by the Central Go-
vernment for payment to witness re-
quired to appear before the courts in 
connection with cases of atrocities OD 
Scheduled Castes and Scheduled Tribes. 

The Committee also recommend 
tba.t the State Government should pro-
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vide adequate protection to the prose-
cution witnesses 80 that they do not 
tlJl'D hostile out of a feeling of insecurity 
or other pressure to which they are sub-
jected by the influential and powerful 
vcaled interests. 

The Committee have been informed 
that the State Govelnment of Tamil 
Nadu have instructed the District Col-
lectors the Superindents of Police and 
the District Judges to get together once 
in a mon th to review the position regard-
ing lar,e scale acquittal of offenders of 
crimes against Scheduled Castes and 
they are taking measures on the basis of 
auidelines. The grant of bail to the 
accused in cases of atrocities on Sche-
duled Castes is being resisted. 

The Committee appreciate the 
efforts beiog made by the Government 
of Tamil Nadu to ensure punishment to 
the perpetrators of crimes against Sche-
duled Castes and hope that if such steps 
are taken by other State Governments 
having large number of cases of atroci· 
ties and acquittal of accused persons, 
it calUO a Jong way in solving the prob-
lem of acquittal of culprits. The Com 
mittee. therefore, urge the Central Go-
vernment to bring to the notice of other 
State Governments the measures adop-
ted by the Government of Tamil Nadu 
and impress upon them also to follow 
them vigorouBly. 
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The Committee note that almost all 
the States have set up Special Cell/Hari-
jan Cells for initiating or exercising 
supervision of prosecution for the con-
travention of the provisions of the Pro-
tection of Civil Rights Act and bringing 
about cases of atrocities against Schedu-
led Castes. The Committee suggest 
that such Cells should be set up at the 
District and Taluka levels also in the 
States where the problem of atrocities 
on Scheduled Castes/Scheduled Tribes is 
acute. Wide publicity should also be 
given regarding existancc of these Cells 
at the State/District/Taluka levels so that 
in time of need Scheduled Castes/Schedu-
led Tribes can approach these Cells and 
. register complain ts regardinl atrocities 
committed against them. 

The Committee further recommend 
that for the efficient functioning of these 
Cells adequate supporting staff should be 
provided for wbich Central usiatancc is 
also available to the State Governmentl. 

The Committee have been informed 
that monthly reports relating to crimes 
against Scheduled Castes and Scheduled 
Tribes are scheduled to be received in the 
Ministry of Welfare by the 10th of the 
following month.and aix-monthly reports 
by the 15th of the month following the 
six-monthly period. From the informa-
tion furnished by the Ministry, the Com-
mittee observe that aix-monthly report 
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for the period ending 30.6.]985 showing 
progress of investigation of cases of cd-
1DeI against Scheduled Castes and Sche-
duled Tribes was received only from six! 
seven States Union Territory Adminis-
tration. Similarly monthly reports re]a-
ting to crimes a.gainst Scheduled Castes 
a~d Scheduled Tribes during the month 
of August ] 985 were received from 6 
States in ihe case of Scheduled Castes 
and 14 States/Union Territory Adminis-
trations in the case of Scheduled Tribes. 

The Committee need stress that in 
the absence of timely submissi«?n of 
these statistical data by the States/Union 
Territory Administrations, it is imp-
ossible to project the problem of atrocity 
on Sche(juled Castes/Scheduled Tribes 
in its true perspective and suggest ways 
and means to combat this menace 
effectively· as also to take suitable 
remedial measures. The Committee. 
therefore, stroDgly urge the Ministry 
of Welfare to impress upon the State 
Governments/Union Territory Admini-
strations to strictly adhere to time 
scheduld regarding collection and sub-
mission of data relating to crimes against 
Scheduled Castes and Scheduled Tribes 
to the Central Government. The 
purpose of these reports is' defeated if 
the reports are not received regularly 
and timely. 

The 
to note 

Committee are 
that although 

distressed 
tbe pro-
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forma for six-monthly report showing 
progtCls of investigation of cases 
involving ofi'encca against Scheduled 
Castes and Scheduled Tribes was revised 
in 1984. the Scheduled Cute and 
Backward Classcs Division of the 
Ministry of Welfare is still using the 
old form. The Committee hope that 
as alsured by Secretary, Welfare, during 
evidence a uniform proforma will be 
adopted by both the Divisions of the 
Ministry of Welfare at an early date. 

The Committee note the laudable 
objectives of the National Integration 
Council viz.. to maintain communal 
peace, focus attention on the need for 
eschewing violence against weaker 
sections and irritants to communal and 
caste harmony and devising ways and 
means to deal with them. The Commit-
tee are, however. distressed to note that 
it met only twice since its reconstitution 
in 1980-first on 12th November. 1980 
and then on 2]st January, 1984. A 
Committee, name]y 'Committee on 
Communal and Caste Harmony' formed 
by . the National Integration Council 
also met only thrice i.e. on 24th April. 
1981, 21st June. 1982 and 30th Novem-
ber, 1982. At its third meeting. this 
Committee discussed the recommend-
ations of the Commissioner for Sche-
duled Castes and Scheduled Tribes and 
observed that the Centre had an 
over· riding responsibility in the matter 

2 

37 9.S 

160 

3 

forma for six-monthly report showing 
progtCls of investigation of cases 
involving ofi'encca against Scheduled 
Castes and Scheduled Tribes was revised 
in 1984. the Scheduled Cute and 
Backward Classcs Division of the 
Ministry of Welfare is still using the 
old form. The Committee hope that 
as alsured by Secretary, Welfare, during 
evidence a uniform proforma will be 
adopted by both the Divisions of the 
Ministry of Welfare at an early date. 

The Committee note the laudable 
objectives of the National Integration 
Council viz.. to maintain communal 
peace, focus attention on the need for 
eschewing violence against weaker 
sections and irritants to communal and 
caste harmony and devising ways and 
means to deal with them. The Commit-
tee are, however. distressed to note that 
it met only twice since its reconstitution 
in 1980-first on 12th November. 1980 
and then on 2]st January, 1984. A 
Committee, name]y 'Committee on 
Communal and Caste Harmony' formed 
by . the National Integration Council 
also met only thrice i.e. on 24th April. 
1981, 21st June. 1982 and 30th Novem-
ber, 1982. At its third meeting. this 
Committee discussed the recommend-
ations of the Commissioner for Sche-
duled Castes and Scheduled Tribes and 
observed that the Centre had an 
over· riding responsibility in the matter 



1 2 

38 10.9 

161 

3 

of protection of weaker sootioas ud 
also wanted the State Governments to 
effectively implement the laws of land 
ceiling. bonded labour and minimum 
wages. The Committee arc surprised 
to note that even after the lapse of 3 
long years, the recommendations of the 
Committee on Communal and Caste 
Harmony are still being examined by 
Government. The Committee feel that 
the objectives of the National Iotca-
ration Council arc laudable and it 
undoubtedly can play an important role 
in the upliftment and welfare of weaker 
sections of society and save them from 
various type of dearadation atrocities. if 
it meets frequently to di8CD6SIn/~r •• 
the problems of Scheduled Castesl 
Schedulee Tribes and fonow up its 
recomcndations. The Committee would 
also like to stress tbat the Committee 
on Communal and Caste Harmony 
should play a more positive role and 
hold its meetings at least twice in a year. 

The Committee note that the 
reports of the Commission/Commissioner 
for Scheduled Castes and Scheduled 
Tribes deal Inter.alla with all the impor-
taot easer of crime against Scbeduled 
Castes/Scheduled Tribes which come 
to tbeir notice through ctiffcreat sources 
and bring to light very authentic reports 
about adequacy or inadequacy of action 
talcen by Government. The Committee 
are. however, sorry to point out that 
there had beeD DO Commissioner for 
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Scheduled Castes and Scheduled Tribes 
for the last five years or so and the post 
of Chairman of tbe Commission for 
Scheduled Castes and Scheduled Tribes 
has also remained vacant for quite some 
time. In the absence of the heads of 
these important institutions tbere has 
been no report of the Commissioner 
from 1982 to 1985 and the Commission 
which came into being in 1978 could 
submit only five Reports so far. The 
Committee would like to know why 
these posts were allowed to remain 
vacant for such long periods. 

The Committee are however, happy 
to note that both the posts of Com-
missioner for Scheduled CaStes and 
Scheduled Tribes and the Chairman 
of the Commission for Scheduled Castes 
and Scheduled Tribes have recently been 
filled up in February last. With tbese 
appointments, the Committee bope tbat 
the two organisations will actively 
perform their assigned functions aad 
prescot their reports to the Parliament 
regulary and in time. 

The Commissioner for Scheduled 
Castes and Scheduled Tribes and the 
Commission for Scheduled Castes and 
Scheduled Tribes make valuable 
suggestions/recommendations after mak-
iDg thorough and in-depth study of 
various problems faced by Scheduled 
Castes and Scheduled Tribes. The 
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Committee find that majority of 
the recommendations pertain to the 
State Governments and as luch 
these are forwarded by the Ministry 
of welfare to the State Govern-
ments for approp~te action. The 
Committee arc constrained to observe 
that very few State Governments pay 
proper attention to these reoommend-
ations and forward their replies com-
ments to Ministry of Welfare in time. 
The Committee. therefore. emphasise 
that the Ministry should have regular 
dialogue with the State Governments 
at the highest level and impress upon 
them to take appropriate action to 
j~plement the reooD)Dlendations of the 

. Commissioner/Com.mission for Sche-
duled Castes/Scheduled Tribes. The 
Committee would also like the Ministry 
of Welfare to consider whether a 
mechanism could be devised at the 
Centre to watch implementation of these 
recOmmendatioDS by the State Govern-
ments or other authorities concerned. 

The Committee hope that, the next 
Report of the Commissioner for Sche-
duled Caste and Scheduled Tribe will 
be comprehensive and cover the period 
for which office of the Commillioner 

. remained vacant so that statistical data 
compiled during that period is not lost 
sight of and is available for reference 
and remedial measures taken wherever 
necessary and pom'ble. 
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The Committee note that the 
States of Andhra Pradesh, Haryana, 
Himachal Pradesh, Gujarat, Kamataka, 
Kerala, MaharashtJla, Uttar Pradesh 
and West Bengal have accepted the 
revised rates o~ relief/compensation 
suggested by the Commission for 
Scheduled Castes and Scheduled 
Tribes. The States of Bihar, Madhya 
Pradesh, Orissa. Rajasthan and Tamil 
Nadu have also accepted those rates 
with light modification and the matter 
is being pursued with the Government 
of Punjab. 

The Committee feel that the rates 
of compensation as suggested by the 
Commission for SCjST should be 
accepted by alI State Governments and 
Union Territory Administrations. In 
addition to the monetary relief to be 
provided to the victims of atrocities, an 
attempt should also be made to pr0-
vide ,ainful employment to the widow, 
son or daughter of the person who has 
lost his life as a result of the atrocity 
committed. The committee ncedhardJy 
stress that providing a job to the next 
of kin of the deceased is a better com-
pensation in the' long-run as it provides 
means of livelihood which is an essential 
ingredient of any scheme for rehabi-
litation. 

Printed at : Akalhd~p Printers. DJryaganj, New Delhi-2. 
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